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The 
Uttar Pradesh State Universities 

Act, 1973'
[President’s Act 10 of 1973)2 

An Act to amend and consolidate the law relating to certain Universities 
[It is hereby enacted as follows :]3
Prefatory Note : Reasons for the Knactmcnt.— Wiih a view to toning up the acadcmic and 

financial administration o f  higher education in State o f  U P., a comprehensive Bill applicable to all the 
State Universities (except the Roorkec University and Govind Ballahh Pam Agricultural University), 
was prepared in the light o f  the recommendations made by various Commissions and Committees 
appointed by the Government o f  India and the State Government and also the views o f  the Vice- 
Chancellors and other educationists.

2. The Bill, in ter a lia . provides for the reorganization o f  the Court, the Executive Council, the 
Acadcmic Council, the Finance Committee and the Selection Committees for the appointment of 
teachcrs in the Universities with a view to making them more effective and compact bodies. U also 
provides for the constitution o f  Examination and Admission Committees. The Bill also provides for the 
appointment o f  Pro-Vice-Chanccllors in certain Universities and a whole-iimc Finance Officer in place 
of honorary Treasurer in all Universities.

3. The Bill also contains provisions for the following matters, namely :

(0  Security o f  service o f  teachers o f  degree colleges.

07) Constitution o f  Selection Committee for the appointment o f  Principals and teachers o f  
degree colleges.

(iii) Introduction of correspondence courscs and allowing persons to appear as private 
candidates.

(<v) Opening o f  postgraduate classes in associated colleges o f  Allahabad and Lucknow 
Universities with the previous approval o f  the Chancellor.

(v) Provision for autonomous colleges and working men’s colleges.

(vf) Provision for gratuity for teachers killed or wounded in incidents arising out o f  their duties 
connected with the conduct or examinations.

(vir) Disqualifications o f  members o f  the Executive Council from participation in matters in 
which their personal interest is involved.

(vm) Supersession o f  the Executive Council in case o f  failure to discharge functions properly.

(ur) Students’ participation in the University administration.

(x) Penalty for charging capitation fees (whether in the form o f  donations or otherwise) for 
admission o f  students to degree colleges.

(ri) Regulation o f  the administration o f  degree colleges.

(xii) Barring suits in civil courts in respect o f day to day functioning o f  the Universities.

1. Enacted by the President on 2-9-1973 and amended and ic-enacied bv U.P. Act 29 o f  1974 (1974  
LLT-1V-152).

2. Amended and re-enacted by U.P. Act 29 o f  1974.
3. Subs, for the words “Enacted by the President in the Twenty-fourth year o f  the Republic o f  India"

by U.P. Act 29 o f l9 7 4 ,  S. 3.
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imparting tutorial and other supplementary instructions;
(11) ‘hostel o f a University’ means a unit o f residence for students maintained 

or recognised by the University, other than a hall, and ‘hostel of an 
affiliated or associated college' means a unit o f residence for students of 
that college;

(12) 'Institute' means an Institute established by the University under Section 
44 ;

(13) ‘management' in relation to an affiliated or associated college, means the 
managing committee or other body charged with managing the affairs of 
that college and recogniscd as such by the University;

l5[Provided that in relation to any such college maintained by a Municipal Board 
or a Nagar Mahapalika, the expression ‘management* means the education 
committee o f such Board or Mahapalika as the case may be and the 
expression ‘Head o f the Management’ means the chairman o f such 
committee.)

Recognition.— Where the Management Committee was recognised under Statute 27-A o f  the Agra 
University statutes and the action taken by such committee was approved by the Chancellor and Vice- 
Chancellor that is sufficient recognition for the purposes o f  Section 2(13) o f  the Act. P.C. Sikand  v. 
Chancellor. Agra University. 1979 A U  (NOC) 81.

(14) ‘prescribed’ means prescribed by the Statutes ;
(15) 'principal', in relation to an affiliated, associated or a constituent college, 

means the head o f such college ;
(16) ‘registered graduate’ means a graduate o f the University registered 

under the provisions o f  this Act or under any enactm ent repealed by 
this A c t ;

(17) 'Statutes’. ‘Ordinances’ and ‘Regulations’ means receptively the Statutes, 
Ordinances and Regulations o f the University ;

16((18) 'Self finance course' means a course with respect to which all financial 
liabilities shall be borne by the Management o f an associated or affiliated 
college or by a University;

(19) 'teacher’ in relation to the provisions o f this Act except Chapter XI-A. 
means a person employed in a University or in an institute or in a 
constituent or affiliated or associated college o f a University for imparting 
instructions or guiding or conducting research in any subject or course 
approved by that University and includes a Principal or Director;)

(20) ‘University’ means an existing University or a new University established 
after the commencement of this Act under Section 4 ;

(21) ’Working M en's College’ means an affiliated or associated college 
recognised as such in accordance with (he provisions o f Section 43.

15. Ins. by U.P. Act 12 o f  1978, S. 2.
16. Subs, by U.P. Act I o f  2004, S. 2 (w.c.f. 11-7-2003).
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C h a p t e r  II 

THE UNIVERSITIES

3. Incorporation o f Universities.— (1) The Chancellor, the Vice-Chancellor 
and the members o f the Executive Council, the Court and the Academic Council for 
the time being holding office as such in any University shall constitute a body 
corporate by the name o f that University.

(2) Each University shall have perpetual succession and a common seal and 
shall sue and be sued by its name.

4. E stablishm ent of new U niversities and  a lte ra tio n  o f the a reas  o r 
names o f U niversities.— (1) With effect from such date as the State Government 
may by notification in the Gazette appoint in that behalf, there shall be established 
a University o f  Kumaun at Naini Tal and a University o f  Garhwal 17[which shall 
from April 25. 1989 be called the Hemvati Nandan Bahuguna Garhwal 
University] at Srinagar (District Garhwal) for the areas respectively specified in 
the Schedule.

,8I(1-A) With effect from such date or dates as the State Government may by 
notification in the Gazette appoint in this behalf, there shall be established—

(a) a University o f  Bundclkhand at Jhansi;
(b ) a University o f Avadh at Faizabad ,9(which shall be called the

Doctor Ram Manohar Lohia University. Faizabad with effect from 
June 18. 1994, and the Doctor Ram Manohar Lohia Avadh University. 
Faizabad with effect from July 11, 1995]; [* * *]20

(c) a University o f Rohilkhand at Bareilly 31[which shall with effect from the 
date o f the commencement o f the Uttar Pradesh State Universities 
(Second Amendment) Acl, 1997 be called Mahatma Jyotiba Phule 
Rohilkhand University, Bareilly];

22[(d) a University to be known as Purvanchal University at Jaunpur, which 
shall, with effect from the date o f commencement o f the Uttar Pradesh 
Slate Universities (Amendment) Act. 1999. be called “ Vir Bahadur Singh 
Purvanchal University. Jaunpur]

for the areas respectively specified in the Schedule.
(1-B) in relation to the Universities to be established under sub-section (1-A)—

(a) the State Government shall appoint interim officers o f the Universities 
(other than the Chancellor) and shall constitute interim authorities o f such 
Universities in such manner as it thinks f i t ;

23((/>) the officers appointed and members o f the authorities constituted under

17. Ins. by U.P. Act 26 o f  1989. S. 2 (w.e.f. 24-4-1989).
18. Ins. by U .P  Acl 29 o f  1974, S. 6.
19. Subs, by President's Act 4 o f  1996. S. 3(a) (w.e.f. 11-7-1995).
20. O m itted  by U.P. Act 19 o f  1987.
21. Ins. by U.P. Acl 18 o f  1997, S. 3  (w.e.f. 16-8-1997).
22. Subs, by U.P. Act 11 o f  1999. S. 2 (w.e.f. 8-1-1999).
23. Subs, by U.P. Act 12 o f  1978. S. 3.
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clause (a) shall hold office f* * *)u  until the appointment of
officers or the constitution o f the authorities in accordance with clause (c) 
^ [o r such other earlier date as may be specified by the State Government 
in this behalf]:

^[Provided that the State Government may, by notification extend the term o f 
the members of such authorities for a period not exceeding one year.]

(c) the State Government shall take steps for the appointment o f officers and 
constitution o f authorities of such Universities in accordance with the 
provisions o f this Act, so that the same may be completed before the 
expiry o f the respective terms o f the interim officers and members under 
clause (6).]

(2) With effect from such date as the State Government may, by notification in 
the Gazette, appoint in that behalf the institution known as Kashi Vidyapith at 
Varanasi shall be deemed to be a University established under the provisions o f this 
Act 27(which shall be called Mahatma Gandhi Kashi Vidyapith. Varanasi with effect 
from July 11, 1995].

(3) As from the date appointed under sub-scction (2)—
(i) the society known as the Kashi Vidyapith, Varanasi shall be dissolved, 

and all property moveable and immovable, and rights, powers and 
privileges o f the society shall be transferred to and vest in the University 
and shall be applied to the objects and purposes for which the University 
is established;

( i t )  all debts, liabilities and obligations of the said society shall be transferred 
to the University and shall thereafter be discharged and satisfied by i t ;

(w ) all references in any enactment to the said society shall be construed as 
reference to the University ;

(iv) any will, deed or other document, whether made or executed before or 
after the commencement o f this Act which contains any request, gift or 
trust in favour o f the said society shall be construed as if the University 
was therein named instead o f such society ;

(v) subject to the provisions o f this Act, every person employed immediately 
before the said date in the said society shall with effect from that date, 
become an employee o f the University by the same tenure and upon the 
same conditions o f service or conditions as similar thereto as changed 
circumstances may permit, as he would have held under the said society, 
if such notification had not been issued.

(4) The State Government may, by notification in the Gazette—
(<j) increase the area of a University ;
(b) diminish the area o f a University ; or

24. D eleted by  U.P. Act 19 o f  1987.
25. Sub. by U.P. Act 19 o f  1987.
26. Ins. by U.P. Aci 5 o f  1977. S. 2.
27. Ins. by President's Act 4  o f  1996, S. 3(&) (w.e.f. 11-7-1995).
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(c) alter the name of a University :
Provided that no such notification shall be issued except with the previous 

approval by resolution, of both the Houses o f the State Legislature.
(5) Any notification under this scction may contain such provision for the 

amendment o f  the Schedule, and the Statutes, Ordinances and Regulations of 
the University or U niversities affected by such notification as may be necessary 
to give effect to the provisions o f the notification, and thereupon the Schedule 
and such Statutes, Ordinances and Regulations shall stand amended 
accordingly.

(6) Without prejudice to the generality o f the provisions o f sub-section (5), any 
notification under this section may provide for the following matters namely—

(а) provisions in respect o f representation o f various interest or classes of 
persons in the authorities o f the University or Universities affected by the 
said notification;

(б) provisions for exercise of option by registered graduates of any then 
existing University to continue to remain registered graduates o f same 
University or to get registered with a newly-established University so, 
however, that no person shall be registered graduate o f more than one 
U niversity;

(c) such other supplement, incidental and consequential provisions as the 
Slate Government may deem necessary.

Explanation.—For the purposes o f this section and Section 5 ‘Kashi Vidyapith’ 
means the institution known as Kashi Vidyapith at Varanasi established and 
administered by the Society known as Kashi Vidyapith registered under the Societies 
Registration Act. I860 (21 o f I860), in respect of which the Nirikshak Sabha o f the 
said Society has passed a resolution on 28th May, 1972 requesting the State 
Government to take over the entire moveable and immovable properties o f the said 
institution and to convert it into a State University.

5. T errito ria l cxcrcise o f powers.—(I) Save as otherwise provided by or 
under this Act, the powers conferred on each University (other than the 
Sampurnanand Sanskrit Vishvavidyalaya and the Kashi Vidyapith) shall be 
exercisable in respect of the area for the time being specified against it in the 
Schedule.

(2) The Sampurnanand Sanskrit Vishvavidyalaya may affiliate institutions 
situated in any part o f the territory of India and recognize teachers of, and admit to 
its examinations candidates from such territory or abroad :

Provided that the Vishvavidyalaya shall not—
(a) affiliate an institution outside Uttar Pradesh ; or
(b) recognize any teacher employed in an institution situated outside Uttar 

Pradesh and maintained by any Governm ent;
except upon the recommendation o f the Government conccrned.
(3) Nothing in this Act relating to affiliation or recognition o f colleges shall 

apply to the Kashi Vidyapith ;
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(4) Notwithstanding anything contained in sub-section (1), the powers conferred 
on the ^[Chhatrapati] Shahu Ji Maharaj University, Kanpur] in respect of 
institution and research in the Ayurvedic and Unani systems of medicine and 
advancement and dissemination of knowledge thereof shall be exercisable 
throughout Uttar Pradesh.

^((S) Notwithstanding anything contained in sub-section (1) the homoeopathic 
educational or instructional institutions throughout Uttar Pradesh may be affiliated to 
the 3l[Doctor Bhimrao Ambedkar University, Agra or [Chhalrapati]29 Shahu Ji 
Maharaj University, Kanpur].]

32l(6) Notwithstanding anything contained in sub-seclion (1) or sub-section (1) 
o f Section 37, the institutions established or proposed to be established for imparting 
education or instruction in Western Medical Science as defined in the Indian 
Medical Degrees Act, 1916, engineering technology or management anywhere in 
Uttar Pradesh may, subject to such directions as may be issued by the State 
Government in this behalf, be affiliated to any University.]

6. University open to all classes and creed.—The University shall be open to 
all persons irrespective o f class or creed, but nothing in this section shall be deemed 
to require the University to admit to any course o f study a larger number o f students 
than may be determined by the Ordinances :

Provided that nothing in this section shall be deemed to prevent the 
University from m aking special provisions for admission o f  students belonging 
to 33[the Scheduled Castes, the Scheduled Tribes or Other Backward Classes of 
citizens].

7. Powers and duties of the University.—The University shall have the 
following powers and duties, namely—

(1) to provide for instruction in such branches o f learning as the University 
may think fit, and to make provision for research and for the advancement 
and dissemination o f knowledge ;

(2) to admit any college to the privileges o f affiliation or recognition or to 
enlarge the privileges of any college already affiliated or recognised, as 
the case may be, or to withdraw or curtail any such privilege and to guide 
and control the work of affiliated and associated colleges ;

(3) to institute degrees, diplomas and other academic distinctions ;

(4) to hold examinations for, and to grant and confer degrees, diplomas and 
other academic distinctions to and on persons, who—

(«) have pursued a course o f study in the University, a constituent 
college or an affiliated college, or associated college ; or

28 . Subs, by  President's A cl 4  o f  1996, S . 4 (a) (w .e.f. 23-9-1995).
29 . Subs, for MShri”  by U P. Act l 2 o f  1997. S. 3.
30. ins. by U.P. Act 14 o f  1977. S. 9.
31. Subs, by President's A c t 4 o f  1996. S. 4 (6 )(w.e.f. 23-9-1995).
32. Ins. by President’s  Act 4  o f 1996, S. 4(r> (w.e.f. 25-8-1995).
33. Subs, by U P. Act 20  o f  1994. S. 4  (w.e.f. 15-7-1994).
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(b) have carried on research in the University or in an institution 
recognised in that behalf by the University or independently, under 
conditions laid down in the Statutes and the Ordinances ; or

(c) have pursued a course of study by correspondence whether residing 
within the area o f the University or not, and have been registered by 
the University, subject to such conditions as may be laid down in the 
Statutes and Ordinances as external candidates ; or

(d) are teachers or other employees in the University or in an Institute 
or in a constituent or affiliated or associated college or in any other 
educational institutions under conditions laid down in the Statutes 
and the Ordinances or are inspecting officers permanently 
employed in the Department o f Education o f the State 
Government, and have carried on private studies under conditions 
laid down in the Statutes and the Ordinances ; or

(e) are women residing within the area of the University and have 
carried on private studies under conditions laid down in the 
Statutes and Ordinances ; or

(f) are blind and are residing within the area o f the University and 
have carried on private studies under conditions laid down in the 
Statutes and the Ordinances ;

(5) to hold examinations for and to grant the degree of Bachelor o f Arts or 
Commerce or Master o f Arts or Commerce to persons residing within the 
area o f the University who have carried on private studies under 
conditions laid down in the Statutes and the Ordinances ;

(6) to confer honorary degree or other academic distinction in the manner and 
under conditions laid down in the Statutes ;

(7) to grant such diplomas to. and to provide such lectures and instructions 
for persons, not being students o f the University, as the University may 
determ ine;

(8) to co-operate or collaborate with other Universities and authorities in such 
manner and for such purposes as the University may determine ;

(9) to institute teaching posts required by the University and to appoint 
persons to such posts ;

(10) to recognize teachers for giving instruction in h a lls ;
(11) to lay down the conditions o f affiliation or recognition o f colleges and to 

satisfy itself by periodical inspection and otherwise that those conditions 
are satisfied;

(12) to institute and award scholarships, fellowships (including travelling 
fellowship), studentships and prizes in accordance with the Statutes and 
the O rdinances;

(13) to institute and maintain halls and hostels and to recognize places of 
residence for students of the University, the Institutes or the constituent or 
associated colleges affiliated ; or

(14) to demand and receive such fees and other charges as may be fixed by the 
O rdinances;
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(15) lo supervise and conirol the residence and to regulate the discipline of 
students o f the University, the Institute and the constituent or affiliated 
or associated colleges and to make arrangements for promoting their 
health ;

(16) to create administrative, ministerial and other necessary posts and to make 
appointments there to ; and

(17) to do al! such acts and things, whether incidental to the powers aforesaid 
or not, as may be requisite in order to further the objects o f the University.

M[7-A. A dditional pow ers and  duties o f certa in  U niversity.— Upon being 
authorised by the State Government by notification under the Uttar Pradesh 
Homoeopathic Medicine Act, 1951, 35(Doctor Bhimrao Ambcdkar University, 
Agra or [Chhatrapati]56 Shahu Ji Maharaj University, Kanpur], as the case may be, 
shall—

(a ) hold examinations for and grant diplomas in Homoeopathy ;
(b) take over the functions o f holding o f examinations for courses prescribed 

by the Board o f Homoeopathic Medicine constituted under the said Act 
and granting diplomas and shall exercise and perform ail the powers and 
functions of such Board under the said Act with rcspcct to holding of such 
examinations and granting of diplomas.]

C h a p t e r  III 
INSPECTION AND INQUIRY

8. V isitation.—(1) The State Government shall have the right to cause an 
inspection to be made by such person or persons as it may direct, of the University 
or any constituent college or any Institute maintained by the University, including its 
buildings, libraries, laboratories, workshops and equipment and also o f the 
examinations, teaching and other work conducted or done by the University or such 
colleges or Institute or to cause an inquiry to be made in the like manner in respcct 
o f any matter connected with the administration and finances o f the University or 
such college or such Institute.

(2) Where the State Government decides to cause an inspection or inquiry to be 
made under sub-section (1). it shall inform the University o f the same through the 
Registrar, and any person nominated by the Executive Council may be present at 
such inspection or inquiry as representative o f the University and he shall have the 
right to be heard as such :

Provided that no legal practitioner shall appear, plead or act on behalf o f  the 
University at such inspection or inquiry.

(3) The person or persons appointed to inspect or inquire under sub-section (1) 
shall have all the powers o f a civil court, while trying a suit under the Code o f Civil 
Procedure, 1908, for the purpose of taking evidence on oath and enforcing the 
attendance of witnesses and compelling production o f documents and material

34. Ins. by U.P. Act 14 o f  1977. S. 10.
35. Subs, by President's Act 4 o f  19%. S. 5 (w.e.f. 23-9-1995).
36. Subs, for "Shii" by U.P. Act 12 o f 1997. S. 3.



INSPECTION AND INQUIRY 11

objects, and shall be deemed to be a civil court within the meaning o f 37[Sections 
345 and 346 o f the Code o f Criminal Procedure, 1973], and any proceeding before 
him or them shall be deemed to be judicial proceeding within (he meaning of 
Sections 193 and 22$ o f the Indian Penal Code.

(4) The State Government shall address the Vice-Chanccllor with reference to 
the result of such inspection or inquiry, and the Vice-Chancellor shall communicate 
to the Executive Council the views o f the State Government with such advice as the 
State Government may offer upon the action to be taken thereon.

(5) The Vice-Chancellor shall then within such time as the State Government 
may fix, submit to it a report o f the action taken or proposed to be taken by the 
Executive Council.

(6) If the University authorities do not within a reasonable time, take action to 
the satisfaction o f the State Government, the Government may, after considering any 
explanation which the University authorities may furnish, issue such directions as it 
may think fit, and the University authorities shall be bound to comply with such 
directions.

(7) The State Government shall send to the Chancellor a copy o f every report of 
an inspection or inquiry caused to be made under sub-section (1) and o f every 
communication received from the Vice-Chancellor under sub-section (5) and of 
every direction issued under sub-section (6) and also of every report or information 
received in respect o f compliance or non-compliance with such direction.

(8) Without prejudice to the provisions o f sub-section (6) if the Chancellor on 
consideration o f any document or material referred to in sub-section (7) of this 
section including any report o f an inquiry held before the commencement o f this 
Act, is o f opinion that the Executive Council has failed to carry out its functions or 
has abused its powers, he may, after giving it an opportunity o f submitting a written 
explanation, order that in supersession, of the said Executive Council, an ad hoc 
Execution Council, consisting o f the Vice-Chancellor and such other persons not 
exceeding ten in number as the Chancellor may appoint in that behalf including any 
member o f the superseded Executive Council, shall for such period not exceeding 
(wo years as the Chancellor may from time to time specify, and subject to the 
provisions o f sub-section (11), exercise and perform all the powers and functions of 
the Executive Council under this Act.

(9) Nothing in Section 20 shall apply to the composition o f the ad hoc Executive 
Council that may be constituted under sub-section (8).

(10) Upon an order being made under sub-section (8), the term o f office o f all 
members o f the Executive Council superseded thereby, including ex officio 
members, shall cease and all such members shall vacate their offices as such.

(11) During the period o f operation of an order under sub-section (8), the 
provisions o f this Act, shall have effect subject to the following modifications, 
namely—

(a) in Section 20, after sub-section (5), the following sub-section shall be 
deemed inserted:

37. Subs, by U P  Acl 5  o f 1977, S. 3.
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*(6) A meeting of the Executive Council shall be held at least once 
every two months’ ;

(6) in Section 21, in sub-section (I) , after the words 'subject to the provisions 
o f this Act*, the words 'and subject also to the control of the Chancellor’ 
shall be deemed inserted ;

(c) in Section 24. in sub-section (2), the words 'and shall upon a requisition 
in writing signed by not less than one-fourth o f the total membership of 
the Court’ shall be deemed omitted.

(12) A fresh Executive Council shall be constituted in accordancc with the 
provisions o f Section 20 with effect from the expiration of the period o f operation of 
an order under sub-section (8).

(13) Any Statute, Ordinance, Regulation or other rules made during the period 
o f operation o f an order under sub-section (8), in accordance with the provisions of 
this Act, as deemed modified by virtue o f the provisions o f sub-section (11) shall, 
notwithstanding the expiration o f such period, continue in force until amended, 
repealed or rescinded in accordance with the provisions o f this Act.

C h a p t e r  IV 
OFFICERS OF THE UNIVERSITY

9. O fficers o f the University.—The following shall be the officers o f the 
University—

(a) the C hancellor;
(b) in the case o f Sampumanand Sanskrit Vishvavidyalaya only, the 

Pro-Chancellor;
(c) the Vice-Chancellor;
(,d) in the case o f Universities referred to in sub-section (1) o f Section 14, the 

pro-Vice-Chancellor;
(e) the Finance officer;
if) the R egistrar;

38(090 Controller o f Examinations, if any, appointed ;)
(g) the Deans o f the Faculties ;
(ft) the Dean o f Students W elfare;
(0  such other officers as may be declared by the Statutes to be the officers o f 

the University.

10. The Chancellor.— (1) The Governor shall be the Chancellor o f the 
University. He shall, by virtue of his office, be the Head o f the University and the 
President o f the Court and shall, when present, preside at meeting of the Court and at 
any convocation o f the University.

(2) Every proposal for the conferment of an honorary degree shall be subject to 
the confirmation o f the Chancellor.

38. Ins. by U.P. Act 14 o f  1995. S. 2 <w.e.f. 25-2-1995).
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(3) It shall be the duly o f the Vicc-Chancellor to furnish such information or 
records relating to the administration o f the affairs o f the University as the 
Chancellor may call for.

(4) The Chancellor shall have such other powers as may be conferred on him by 
or under this Act or the Statutes.

11. P ro-C hancellor.—(1) Maharaja Vibhuti Narain Singh o f Varanasi shall 
continue to be the Pro-Chancellor for life o f the Sampumanand Sanskrit 
Vishvavidyalaya.

(2) The Pro-Chancellor shall, in the absence o f the Chancellor, preside at 
meetings o f the Court and at any convocation o f the Vishvavidyalaya.

(3) The Pro-Chancellor shall have such other powers as may be conferred upon 
him by or under this Act or the Statutes.

12. The Vice-Chancellor.—(1) The Vice-Chancellor shall be whole-time 
salaried officer o f  the University and shall be appointed by the Chancellor except as 
provided by sub-section (5) or sub-section (10) from amongst the persons whose 
names are submitted to him by the Committee constituted in accordance with the 
provisions o f sub-section (2).

(2) The Committee referred to in sub-section (1) shall consist o f the following 
members, namely—

(a) one person (not being a person connected with the University, an 
Institute, a constituent college, an associated or affiliated college or a hall 
or hostel) to be elected by the Executive Council 59[at least three months 
before the date on which a vacancy in the office o f the Vice-Chancellor is 
due to occur by reason o f expiry o f his te rm ];

(b) one person who is or has been a Judge o f the High Court o f Judicature at 
Allahabad including the Chief Justice thereof nominated by the said Chief 
Justice ; and

(c) one person to be nominated by the Chancellor who shall also be the 
convenor o f the Com m ittee:

•^(Provided that where the Executive Council fails to elect any person in
accordance with clause (a), then the Chancellor shall nominate in addition to the
person nominated by him under clause (c), one person in lieu o f the
representative of the Executive Council.]
(3) The Committee, shall, as far as may be. at least sixty days before the date on 

which a vacancy in the office o f the Vice-Chancelllor is due to occur by reason of 
expiry o f term or resignation under sub-section (7), and also whenever so required 
and before such date as may be specified by the Chancellor; submit to the Chancellor 
the names of not less than three and not more than five persons suitable to hold the 
office o f the Vice-Chancellor. The Committee shall, while submitting the names, 
also forward to the Chancellor a concise statement showing the academic

39. Ins. by U.P. A cl 5 o f  1977. S. 4.
40. Ins. by U.P. Act 5 o f  1977, S. 4.
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qualifications and other distinctions o f each o f the persons so recommended, but 
shall not indicate any order o f preference.

(4) Where the Chancellor does not consider any one or more o f persons 
recommended by the Committee to be suitable for appointment as Vice-Chancellor 
or if one or more of the persons recommended is or are not available for 
appointment and the choice o f the Chancellor is restricted to less than three persons, 
he may require the Committee to submit a list o f fresh names in accordance with 
sub-section (3).

(5) If the Committee in the case referred to in sub-section (3) or sub-section (4) 
fails or is unable to suggest any names within the time specified by the Chancellor, 
41 [or if the Chancellor does not consider any one or more o f the fresh names 
recommended by the Committee to be suitable for appointment as Vice-Chancellor] 
another Committee consisting o f three persons o f academic eminence shall be 
constituted by the Chancellor which shall submit the names in accordance with sub­
section (3).

(6) No act or proceeding o f the Committee shall be invalidated merely by reason 
o f the existence o f a vacancy or vacancies among its members or by reason o f some 
person having taken part in the proceedings who is subsequently found not to have 
been entitled to do so.

(7) The Vice-Chancellor shall hold office for a term o f three years from the date 
on which he enters upon his office :

Provided that the Vice-Chancellor may by writing under his hand addressed to 
the Chancellor resign his office, and shall cease to hold his office on the acceptance 
by the Chancellor o f such resignation.

(8) Subject to the provisions o f this Act, the emoluments and other conditions of 
service o f the Vice-Chancellor shall be such as may be determined by the State 
Government by general or special order in that behalf.

(9) The Vice-Chancellor shall not be entitled to the benefit o f any pension, 
insurance or provident fund constituted under Section 33 :

42lProvidcd that when any tcachcr or other employee o f any University or any 
affiliated or associated college is appointed as Vice-Chancellor, he shall be allowed 
to continue to contribute to the provident fund to which he is a subscriber and the 
contribution o f the University shall be limited to what it had been contributing 
immediately before his appointment as Vice-Chancellor.]

(10) In any o f the following circumstances (of the existence o f which the 
Chancellor shall be the sole judge), the Chancellor may appoint any suitable person 
to the office o f Vice-Chancellor for a term not exceeding six months as he may 
specify—

(a) where a vacancy in the office o f Vice-Chancellor occurs or is likely to 
occur by reason o f leave or any other cause, not being resignation or 
expiry o f term o f which a report shall forthwith be made by the Registrar 
to the C hancellor;

41. Ins. t y  U.P. Act S o f  1977. S. 4  and shall be deemed always lo have been inserted.
42. Ins. by U.P. Act 21 o f  1975. S. 3 and shall be deemed always to have been inserted.
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(b ) where a vacancy in the office of Vice-Chancellor occurs and it cannot be 
conveniently and expeditiously filled in accordance with the provisions of 
sub-sections (1) to (5 );

(c) any other cmergcncy :
Provided that the Chancellor may, from time to time, extend the term of 

appointment o f any person to the office of Vice-Chancellor under this sub-section, 
so however, that the total term o f such appointment (including the term fixed in the 
original order) does not exceed one year.

(11) Until a Vice-Chancellor appointed under sub-section (1) or sub-section (5) 
or sub-section (10) assumes office, the Pro-Vice-Chancellor, if any, or where there is 
no Pro-Vice-Chancellor, the seniormost Professor o f the University in the case o f the 
University o f Gorakhpur and any University mentioned in or specified under Section 
38. or the seniormost Principal of an affiliated college in the case o f any other 
University shall discharge the duties o f the Vice-Chancellor as well.

43[(12) If in the opinion of the Chancellor, the Vice-Chancellor wilfully omits or 
refuses to carry out the provisions of this Act or abuses the powers vested in him, or 
if it otherwise appears to the Chancellor that the continuance of the Vice-Chancellor 
in office is detrimental to the interest o f the University, the Chancellor may, after 
making such inquiry as he deems proper, by order, remove the Vice-Chancellor.

(13) During the pendcncy or in contemplation, of any inquiry referred to in sub­
section (12) the Chancellor may order that till further orders—

(«) such Vice-Chancellor shall refrain from performing the functions of the 
office o f Vice-Chancellor, but shall continue to get the emoluments to 
which he was otherwise entitled under sub-section (8);

(b) the functions o f the office of the Vice-Chancellor shall be performed by 
the person specified in the order.]

13. Powers and duties o f the Vice-Chanccllor.—(1) The Vice-Chancellor 
shall be the principal executive and academic officer o f the University and shall—

(a) exercise general supervision and control over the affairs of the University 
including the constituent colleges and the Institutes maintained by the 
University and its affiliated and associated colleges ;

{b) give effect to the decisions o f the authorities o f the University ;
(c) in the absence o f the Chancellor, preside at meetings o f the Court and at 

any convocation of the University ;
(■d ) be responsible for the maintenance of discipline in the University ;

M((e) be responsible for holding and conducting the University examinations 
properly and at due times and for ensuring that the results o f such 
examinations are published expeditiously and that the academic session of 
the University starts and ends on proper dates.)

(2) He shall be an ex officio member and Chairman of the Executive Council. 
Academic Council and the Finance Committee.

43. Ins. by U.P. Act 20 o f  1994, S. 5 (w.e.f. 15-7-1994).
44. Ins. by U.P. Act 5  o f 1977. S. 5.
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(3) He shall have the right to speak in and otherwise to take part in the meeting 
o f any other authority or body o f the University but shall not by virtue of this 
sub-section be entitled to vote.

(4) It shall be the duty o f the Vice-Chancellor to ensure the faithful observance 
o f the provisions o f this Act, the Statutes and the Ordinance and he shall, without 
prejudice to the powers o f the Chancellor 43[under Sections 10 and 68] possess all 
such powers as may be necessary in that behalf.

(5) The Vice-Chancellor shall have the power to convene or cause to be 
convened meetings o f the Executive Council, the Court, the Academic Council and 
the Finance C om m ittee:

Provided that he may delegate this power to any other officer of the University.
(6) Where any matter ^[o ther than the appointment o f teacher o f the University] 

is o f urgent nature requiring immediate action and the same could not be 
immediately dealt with by any officer or the authority or other body o f the 
University empowered by or under this Act to deal with it, the Vice-Chancellor may 
take such action as he may deem fit and shall forthwith report the action taken by 
him to the Chancellor and also to the officer, authority, or other body who or which 
in the ordinary course would have dealt with the matter :

Provided that no such action shall be taken by the Vice-Chancellor without the 
previous approval o f the Chancellor, if  it would involve a deviation from the 
provisions o f the Statutes or the O rdinances:

Provided further that if the officers, authority or other body is o f opinion that 
such action ought not to have been taken, it may refer the matter to the Chancellor 
who may either confirm the action taken by the Vice-Chancellor or annul the same 
or modify it in such manner, as he thinks fit and thereupon, it shall cease to have 
effect or, as the case may be, take effect in the modified form, so however, that such 
annulment or modification shall be without prejudice to the validity o f anything 
previously done by or under the order o f the Vice-Chancellor:

Provided also that any person in the service of University who is aggrieved by 
the action taken by the Vice-Chancellor under this sub-section, shall have the right to 
appeal against such action to the Executive Council within three months from the 
date on which decision on such action is communicated to him and thereupon, the 
Executive Council may confirm, modify or reverse the action taken by the 
Vice-Chancellor.

(7) Nothing in sub-section (6) shall be deemed to empower the Vice-Chancellor 
to incur any expenditure not duly authorised and provided for in the budget.

(8) Where the exercise of the power by the Vice-Chancellor under sub-section
(6) involves the appointment of an officer [* * *)47, such appointment shall 
terminate on appointment being made in the prescribed manner or on the expiration 
o f a period o f six months from the date o f the order o f the Vice-Chancellor, 
whichever is earlier.

45. Subs, by U.P. Act 29 o f  1974. S. 7.
46  Ins by U.P. Act 1 0 f l9 9 2 .  S. 2 (w.e.f. 22-11-1991).
47. The words “or a tcacher o f  the University" om itted  by U.P. Act I o f  1992, S. 2(w .e.f. 22-11-1991).
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(9) The Vice-Chancellor shall cxcrcisc such other powers as may be laid down 
by ihe Statutes and the Ordinances.

Powers o f Yice-ChanccUor.— The Vicc-Chanccllor cannot cxcrcisc the power o f  the State 
Government under Section 8(2) to suspend the management o f  an affiliated college under Section 13(6). 
Committee o f  Management v. Vice-Chancellor o f  Meerut University, 1987 AH 374 (FB). Overruling 
Committee o f  M anagement v. Vice-Chancellor, Meerut University. AIR 1983 AH 128-

Thc Vicc-Chanccllor has (he power to appoint an Administrator under Section I3(lX a) o f  the Act 
in exercise o f  his emergency powers. The question as to whether the power has been exercised validly by 
the Vice-Chancellor has to be considered on its own merits. Digamber Jain High School Association  v. 
Chancellor, Meerut University, 1983 ALJ 1255; Committee o f  Management v. Vice-Chancellor, Meerut 
University. AIR 1983 All 128*

The power conferred by Section 13(1) and (6) can be exercised by the V.C. only in urgent cases 
needing immediate action. Deep Kumar v. Allahabad University, 1984 Lab IC 9 )8  : 1984 UPLBEC 293; 
Committee o f  Management v. Vice-Chancellor. Meerut University, AIR 1983 128 (DB). The essence o f  
sub-section (6) is the cxistencc o f  urgency requiring immediate action where the action could not be 
dealt with by the authority concerned. Am rit Chand v. University o f  Allahabad, 1986 ALJ 148S. See also 
Rohmatullah v . Chancellor o f  Bundelkhand University, 1984 A U  1119.

Entrance test prescribed by resolution for admission to Degree Course quashed as no urgency 
shown. Amrit Cluind v. University o f  Allahabad, 1986 ALJ 1485.

The transfer o f  a teacher from constituent college to another does not involve any change of  
employers or alteration in the terms and conditions o f service o f the teacher. Hanuman Prasad  v. Vice- 
Chancellor. 1984 A U  637.

Acceptance o f  resignation by the Vice-Chancellor in anticipation o f  Executive Council's approval 
without 3 months' notice as provided under Rules is improper and without jurisdiction. Rahnuttullah v. 
Chancellor, 1984 A U  1119.

14. T he Pro-V icc-Chanccllor.—(I)  This section applies only to the 
Universities o f Lucknow, Allahabad and Gorakhpur and to any other University 
specified in that behalf by the State Government by notification in the Gazette48.

(2) The Vice-Chancellor, if he considers necessary, may appoint a Pro-Vice- 
Chancellor from amongst the Professors of the University.

(3) The Pro-Vice-Chancellor appointed under sub-section (2) shall discharge his 
duties in addition to his duties as a Professor.

(4) The Pro-Vice-Chancellor shall hold office at the pleasure o f the 
Vicc-Chanccllor.

(5) The Pro-Vice-Chancellor shall get an honorarium o f rupees three hundred 
per month.

(6) The Pro-Vice-Chancellor shall assist the Vice-Chancellor in respect o f such 
matters, as may be specified by the Vice-Chancellor in this behalf from time to time 
and shall preside over the meetings o f the University in the absencc o f the 
Vice-Chancellor and shall exercise such powers and perform such duties as may be 
assigned or delegated to him by the Vice-Chancellor.

15. The Finance Officer.—(1) There shall be a Financc Officer for the 
University, who shall be appointed by the State Government by a notification 
published in the Official Gazette, and his remuneration and allowances shall be paid 
by the University.

48. See  notification on  p. 96 , below
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(2) The Finance Officer shall be responsible for presenting the budget (annual 
estimates) and the statement o f accounts to the Executive Council and also for 
drawing and disbursing funds on behalf of the University.

(3) He shall have the right to speak in and otherwise to take part in the 
proceedings o f the Executive Council but shall not be entitled to vote.

(4) The Finance Officer shall have the duty—
(a) to ensure that no expenditure, not authorised in the budget, is incurred by 

the University (otherwise than by way of investm ent);
(b ) to disallow any proposed expenditure which may contravene the 

provisions of this Act or the terms o f any Statutes or Ordinances ;
(c) to ensure that no other financial irregularity is committed and to take steps 

to set right any irregularities pointed out during a u d it;
(d) to ensure that the property and investments o f the University are duly 

preserved and managed.
(5) The Finance Officer shall have access to and may require the production of 

such records and documents of the University and the furnishing o f such information 
pertaining to its affairs as in his opinion may be neccssary for the discharge o f his 
duties.

(6) All contracts shall be entered into and signed by the Finance Officer on 
behalf o f  the University.

(7) Other powers and functions of the Finance Officer shall be such as may be 
prescribed.

16. T he R egistrar.—(1) The Registrar shall be a wholetime Officer o f the 
University.

(2) The Registrar shall be appointed in accordance with, and his conditions o f 
service shall be governed by. rules made under Section 17.

(3) The Registrar shall have the power to authenticate records on behalf o f the 
University.

(4) The Registrar shall be responsible for the due custody o f the records and the 
common seal o f the University. He shall be ex officio Secretary o f the Executive 
Council, the Court, (the Academic Council and the Admissions Committee)49 and of 
every Selection Committee for appointment o f teachers o f the University, and shall 
be bound to place before these authorities all such information as may be necessary 
for transaction o f their business. He shall also perform such other duties as may be 
prescribed by the Statutes and Ordinances or required, from time to time, by the 
Executive Council or the Vice-Chancellor but he shall not, by virtue o f  this 
sub-section be entitled to vote.

| *  •  * J 5 0

49. Subs, by U.P. Act 14 o f  1995. S. 3 (w.e.f. 25-2-1995).
50 O m iaed  by U.P. Act 14 o f  1995. S. 3 {w.e.f. 25-2-1995).
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(6) The Registrar shall not be offered nor shall he accept any remuneration for 
any work in the University save such as may be provided for by rules made under 
Section 17.

5I[16-A. The C ontroller of Exam ination.— (I)  This section applies only to 
the Universities o f Lucknow, Allahabad, Gorakhpur and Kanpur and to any other 
University specified in that behalf by the State Government by notification in the 
Official Gazette.

(2) The Controller of Examinations shall be a whole time officer of the 
University.

(3) The Controller o f Examinations shall be appointed by the State Government 
by a notification published in the Official Gazette and his remuneration and 
allowances shall be paid by the University.

(4) The Controller o f Examinations shall be responsible for the due custody of 
the records pertaining to his work. He shall be ex officio Secretary o f the 
Examinations Committee o f the University and shall be bound to place before such 
Committee all such information as may be necessary for transaction o f its business. 
He shall also perform such other duties as may be prescribed by the Statutes and 
Ordinances as required, from time to time, by the Executive Council or the 
Vice-Chancellor but he shall not, by virtue of this sub-section, be entitled to vote. He 
may require, from any office or institute of the University, the production o f such 
return or the furnishing of such information as may be necessary for the discharge of 
his duties.

(5) The Controller o f Examinations shall have administrative control over the 
employees working under him and have, in this regard all the powers of the 
Registrar.

(6) Subject to the Superintendence o f the Examinations Committee the 
Controller o f Examinations shall conduct the Examinations and make all other 
arrangements therefor and be responsible for the due execution o f all processes 
connected therewith.

(7) The Controller of Examinations shall not be offered nor shall he accept any 
remuneration for any work in the University, except in accordance with the order of 
the State Government.

(8) While the Controller o f Examinations is for any reason is unable to act or the 
office o f Controller o f  Examinations is vacant, all the duties o f the office shall be 
performed by such person as may be appointed by the Vice-Chancellor, until the 
Controller o f Examinations resumes his duties or, as the case may be, the vacancy is 
filled.]

52116*B. Duties o f R egistrar with rcspcct to exam inations in certain  
Universities.— In the Universities to which the provisions o f Section 16-A do not 
apply, the duties o f the Controller of Examinations shall be discharged by the 
Registrar and with respect to such Universities the Registrar shall be deemed to be 
the Controller o f Examinations for the purposes of this Act.l

51. Ins. by U.P. Act 14 o f  1995. S. 4 (w.e.f. 25-2-199S).
52. Ins. by U.P. Aci 14 o f  1995. S. 4  (w.e.f. 25-2-1995).
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17. C entralisation of services of R egistrars, Deputy R egistrars and 
Assistant R egistrars.—(1) The Slate Government shall by rules made by 
notification in the Official Gazette, provide for the creation o f a separate service of 
Registrars. Deputy Registrars and Assistant Registrars, common to all the 
Universities and regulate the recruitment to and conditions of service o f persons 
appointed to any such service :

^[Provided that any rules made under this sub-section may be made 
retrospectively to a date not earlier than October 31, 1975.]

(2) When any such service is created, the persons then serving on 54[the 
administrative posts o f Registrars. Deputy Registrars, and Assistant Registrars) if 
confirmed before May 14. 1973 shall be absorbed in the service finally, and other 
persons serving on the said posts may. if found suitable, be absorbed in such service 
either provisionally or finally, and if. in the latter case, any person is not absorbed 
finally, then his services shall be deemed to have been terminated on payment o f one 
m onth's salary as compensation.

(3) Where any person referred in sub-section (2) is absorbed in the service, the 
conditions o f service applicable to him shall not be less advantageous than those 
applicable to him before his absorption, except that he shall be liable to transfer from 
one University to ano ther:

35|Provided that such absorption in the service shall not operate as a bar against 
holding or continuing to hold any disciplinary proceeding against a member o f the 
service in rcspect o f any act committed before the dale of such absorption.)

(4) All rules made under this section shall, as soon as may be after they are 
made, be laid before each House o f the State Legislature, while it is in session for a 
total period o f not less than thirty days extending in its one session or more than one 
successive sessions and shall unless some later date is appointed, take cffect from the 
date o f their publication in the Gazette subject to such modifications or annulments 
as the two Houses o f the Legislature may during the said period agree to make, so, 
however, that any such modification or annulment shall be without prejudice to the 
validity of anything previously done thereunder.

18. O ther Officers.—The powers o f officers of the University other than the 
Chancellor, the Pro-Chancellor, the Vice-Chancellor, the Pro-Vice-Chancellor, the 
[Finance Officer, the Registrar and the Controller of Examinations, if any 
appointed,]5* shall be such as may be laid down by the Statutes and the Ordinances.

57[C h a p t e r  IV-A
CO-ORDINATION COUNCIL AND CENTRAL BOARD OF STUDIES

18-A. C o-ordination Council.— (1) There shall be a Co-ordination Council 
which shall consist o f the Chancellor as its Chairman, and the following other 
members, nam ely :—

53. Ins. by U.P. Aci 5 o f  1977. S. 6-
54. Subs, by U.P- Act 29 o f  1974. S. 8.
55. Ins. by U.P. Act 5 o f  1977, S. 6  and to be deemed to have always been inserted.
56. Subs, by U.P. Act 14 o f 1995. S. 5 (w.e.f. 25-2-1995).
57. Chapter 1V*A ins. by President's Act 4  o f  1996. S. 6  (w.e.f. 11-7-1995)
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(0 the Vicc-Chanocllors of the Universities;
(«) the Chairman of the Uttar Pradesh State Council o f Higher Education;

(m) the Secretary to the State Government in the Judicial Department;
(iv) the Secretary to the State Government in the Finance Department;
(v) the Secretary to the Governor;

(vi) the Secretary to the State Government in the Higher Education 
Department who shall be ex officio o f the Co-ordination Council.

(2) Subject to the recommendations of, or guidelines issued by, the University 
Grants Commission, the powers and functions o f the Co-ordination Council shall be 
as follows, namely :—

(a) to recommend common courses o f study for a Bachelor’s Degree;
(b) to recommend in respect o f the constitution of a Central Board o f Studies 

for the foundation course or for each subject or group o f subjects;
(c) to recommend ways and means of cooperation in academic programmes 

amongst the Universities;
(</) to consider and recommend matters o f common interest to the 

Universities.
(3) The Co-ordination Council shall meet at Lucknow or at such other place and 

at such intervals as the Chancellor may determine.

18-B. C entral Board of Studies.—(1) There shall be Central Board of 
Studies for the foundation course or such other subjects or group o f subjects as the 
Chancellor may, on the recommendation o f the Co-ordination Council, by order, 
direct.

(2) The Central Board o f Studies for the foundation course shall consist of—
(0  one teacher from each University not below the rank o f a Reader or a 

Principal o f an affiliated or associated college, nominated by the 
Vice-Chancellor; and

(«) five educationists who are on the Eminent Professors’ lists o f the 
University Grants Commission nominated by the Chancellor on the 
recommendation o f the Co-ordination Council.

(3) The Central Board o f Studies for other subjects or group o f subjects shall 
consist of—

(i) the Convenor. Board o f Studies of each University in respect of the 
subject or group of subjects for which the Central Board o f Studies is to 
be constituted:

Provided that if a University does not have a Board o f Studies in the 
subject or group o f subjects, the Vice-Chanccllor may nominate any tcachcr 
not below the rank o f a Reader in the University or a Principal o f an 
affiliated or associated college;

((7) one Head o f the Department in an affiliated or associated college 
nominated by the Chancellor, teaching the subject up to the postgraduate 
level;
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(til) one Head o f Department in an affiliated or associated college nominated 
by the Chancellor, teaching the subject up to the degree level;

(iv) three expens on the subject who are on the Eminent Professors’ list of the 
University Grants Commission, nominated by the Chancellor on the 
recommendation o f the Co-ordination Council; and

(v) two other experts on the subject from outside the State nominated by the 
Chancellor.

(4) The Chancellor shall nominate the Chairman o f the Central Board of 
Studies,—

(0 for foundation course from amongst the members referred to in clause (i) 
o f sub-section (2); and

(h) for other subject or group of subjects, from amongst the members referred 
to in clauses (0  and (i/) o f sub-section (3).

(5) The constitution o f the Central Board o f Studies and the nomination o f the 
Chairman and the members thereon, other than ex officio members, shall be notified 
by the State Government.

(6) The term o f the Central Board o f Studies shall be three years from the date 
o f notification referred to in sub-section (5) and the term o f the Chairman and the 
members shall be coterminous with i t :

Provided that the term o f office o f a member nominated to fill a casual
vacancy shall be for the remainder of his predecessor’s term.
(7) Subject to the recommendations of, or guidelines issued by, the University 

Grants Commission, the functions of the Central Board o f Studies shall be as 
follows, namely :—

(a) subject to the recommendations o f the Co-ordination Council and the 
approval o f the Chancellor, to prescribe the courses o f study and 
examinations, and the academic calendar, and to recommend text-books 
and other books for under-graduate level;

(b) to consider and report on any matter referred it by the Co-ordination 
Council, or the Chancellor; and

(c) to perform such other functions consistent with this Act within such time 
as the Chancellor may, by an order in writing, require it to perform.

(8) In carrying out its functions, the Central Board o f Studies may consult such 
experts also who are not its members.

(9) The recommendations o f the Central Board of Studies approved by the 
Chancellor shall come into force in respect o f all Universities in the State with effect 
from the date as may be specified by the Chancellor.

(10) The Chancellor may at any time suspend, modify or amend any decision of 
the Central Board o f Studies on the ground that it does not fulfil the objectives set 
out in this section and may direct such Board to consider the matter afresh.

18-C. Secretarial assistance.—The Uttar Pradesh State Council of Higher 
Education constituted under the Uttar Pradesh State Council o f Higher Education
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Act. 1995, shall provide secretarial assistance to the Co-ordination Council and the 
Central Boards o f Studies.)

C h a p t e r  V 
AUTHORITIES OF THE UNIVERSITY

19. A uthorities o f the University.—The following shall be the authorities of 
the University—

(a) the Executive C ouncil;

(*) the C o u rt;

(c) the Academic C ouncil;
id) the Finance C om m itiee;

(«) the Boards o f  Faculties ;

if) the Selection Committees for appointment of teachers o f the University ;

Or) the Admissions Com m ittee;

(h) the Examinations Committee ; and

(0 such other authorities as may be declared by the Statutes to be authorities 
o f the University.

20. C onstitution of the Executive Council.—(1) The Executive Council shall 
consist of—

(a) the Vice-Chancellor, who shall be the Chairman thereof ;
(b) the Pro-Vice-Chanccllor, if any ;
(c) the Deans o f  two Faculties, by rotation in the manner prescribed ;

^ ‘((cc) two members, from amongst the Professors or Readers belonging to the 
Scheduled Castes or Scheduled Tribes and two members from amongst 
the Professors or Readers belonging to other backward classcs o f citizen;]

**((<0 in the case o f Universities o f Kumaun and Bundelkhand and the Doctor 
Bhimrao Ambedkar University. Agra, the Chhatrapati Shahu Ji Maharaj 
University. Kanpur, the Hemvati Nandan Bahuguna Garhwal University, 
the Chaudhary Charan Singh University. Meerut, the Doctor Ram 
Manohar Lohia Avadh University, Faizabad and the Mahatma Jyotiba 
Phule Rohilkhand University, Bareilly,—

(i) one Professor other than the Pro-Vice-Chancellor or a Dean 
referred to in clause (c) above, one Reader and one Lecturer o f the 
University to be selected in the manner prescribed;

(it) three Principals and two other teachers o f affiliated colleges, to be 
sclccted in the manner prescribed ;

and in the case o f any other University notified under sub-section (1) of 
Section 37, four Principals and four other teachers o f affiliated colleges to 
be selected in the manner prescribed ;

57a. Ins. by U.P. A ci I o f  2004 . S. 3 (w .e .f. 11.7-2003).
58. Subs, for cl. (d) by U.P. Act 20 o f  1999. S. 2.
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( d d )  in the case o f the Deen Dayal Upadhaya Gorakhpur University, 
Gorakhpur,—

(0  one Professor other than the Pro-Vice-Chancellor or a Dean 
referred to in clause (c) above, one Reader and one Leclurcr o f the 
University to be selected in the manner prescribed ;

(it) one representative o f Maharana Pratap Shiksha Parishad. 
Gorakhpur to be elected by the said parishad from amongst its 
m em bers;

(///') three Principals and two other teachers of affiliated colleges, to be 
selected in the manner prescribed ;]

(e ) in the case o f University mentioned in or notified under sub-section (1) 
Section 38—

(/) two Professors [other than the Pro-Vice-Chancellor or a Dean 
referred to in clause (c) above], two Readers and two Lecturers of 
the University, to be selected in the manner prescribed ;

(ii) one Principal of an associated college to be selected in the manner 
prescribed ;

if) four persons to be elected by members o f the Court from among such of 
them as arc not enrolled as students of or in the service o f the University 
or an Institute or o f a constituent college or an affiliated or associated 
college or hall or hoste l;

(g) four persons o f  academic eminence to be nominated by the Chancellor; 
59[(/i) one person, from amongst the reputed industrialists who have made 

valuable contribution in the field o f higher education to be nominated by 
the State Government:]

“ [Provided that one o f the persons so nominated shall be a person who is or has 
been a Judge o f the Supreme Court or High Court.]

6I((2) The term of office of members mentioned in—
(/) clauses (c), 6,a[(cc),] (d) and (e) o f sub-section (1) shall be one y e a r ;

0 0  clause (/) o f sub-section (1) shall be three years ; and
(m) [clause (j?) or clause (/i)]62 o f sub-section (1) shall be two years.]

(3) No person shall be a member o f the Executive Council under clause if) or 
clause (g) [or clause (/i)]63 of sub-section (1) for more than two consecutive terms.

(4) Notwithstanding anything in sub-section (1). no person shall be elected or 
nominated as a member o f the Executive Council unless he is a graduate.

59. Ins. by U.P. Act 14 o f  1995. S. 6  (w.c.f. 25-2-1995).
60. Ins. by U.P. Act 9  o f  1988. S. 2 (w.c.f. 15-1-1988). In this regard S. 4  o f  U P. Act 9  o f  1988 (w.c.f. 

15-1-1988) provides:
“4. Certain existing members o f  the Executive Council to ( east.—With cffcct from 

the commencement o f  this section a person nominated as a member o f  the Executive 
Council under clausc (g) o f  sub-section (1) o f  Section 20 o f  the principal Act before such 
commencement shall cease to be a member o f such Executive Council.".

61. Subs, by U.P. Act 10 o f  1982 (w.e.f. 8-7-1981).
61a. in s. by U.P. Act I o f  2004 . S. 3 (w .e.f. 11-7-2003).

62. Subs, by U.P. Act 14 o f  1995. S. 6  (w.e.f. 25-2-1995).
63. Ins. by U.P. Act 14 o f  1995. S. 6  (w.e.f, 25-2-1995)
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(5) A person shall be disqualified for being chosen as, and for being, a member 
of the Executive Council if he or his relative accepts any remuneration for any work 
in or for the University or any contract for the supply o f goods to or for the 
execution of any work for the University :

Provided that nothing in this sub-section shall apply to the acceptance of any 
remuneration by a teacher as such or for any duties performed in connection with an 
examination conducted by the University or for any duties as Superintendent or 
Warden of a training unit or any hall or hostel or proctor or tutor for any duties o f a 
similar nature in relation to the University.

Explanation.— In this section "relative' means the relations defined in Section 6 
of the Companies Act, 1956 and includes the wife’s (or husband’s) brother, wife's 
(or husband’s) father, wife’s (or husband’s) sister, brother’s son and brother’s 
daughter.

21. Powers and  duties of Executive Council.—(1) The Executive Council 
shall be the principal executive body of the University and subject to the provisions 
of this Act, have the following powers, namely—

(0 to hold and control the property and funds of the U niversity;
(if) to acquirc or transfer any movable or immovable properly on behalf of 

the University ;
(iii) to make, amend or repeal Statutes and O rdinances;
(iv) to administer any funds placed at the disposal of the University for 

specific purposes ;
(v) to prepare the budget o f the University ;
(W) to award scholarship, fellowships, bursaries, medals and other rewards in 

accordance with the Statutes and Ordinances ;
(Wi) to appoint officers, teachers and other employees o f the University and to 

define iheir duties and the conditions of their service, and to provide for 
the filling o f temporary casual vacancies in their posts ;

(v im ) m [* * *) to fix the fees, emoluments and travelling and other
allowances of the examiners ;

(ix) ^[Subject to the provisions o f Section 37) to admit any college to the 
privileges o f affiliation or recognition or enlarge the privileges o f any 
college already affiliated, recognised or withdraw or curtain any such 
priv ilege;

(x) to arrange for and direct the inspection of Institutes, affiliated, associated 
or constituent colleges, halls, hostels and other places o f residence of 
students;

(jrO to direct the form and use of the common seal of the U niversity;
(xii) to regulate and enforce discipline among members o f the teaching, 

administrative and other staff o f the University in accordance with the

64. Omitted by U.P. Act 5 o f  1977. S. 8.
65. las. by U.P. A cl 5 o f  1977. S. 8.
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Statutes and the O rdinances;
(xiii) to manage and regulate the finances, accounts, investments, property, 

business and all other administrative affairs o f the University, and for that 
purpose, to appoint such agents as it may think f i t ;

(x/v) to invest any money belonging to the University (including any income 
from trust and endowed property) in such stocks, funds, shares or 
securities as it shall from time to time think fit or in the purchase of 
immovable property in India, with the like power o f varying such 
investment from lime to time ;

(xv) to provide ihe buildings, premises, furniture and apparatus and other 
means needed for carrying on the work o f the University ;

(xvO to enter into, vary, carry oui, and cancel contracts on behalf o f the 
University ;

(jcv/i) to regulate and determine all other matters concerning the University as 
well as Institutes, constituent, affiliated and associated colleges in 
accordance with this Act, the Statutes and the Ordinances.

(2) No immovable property o f the University shall, except with the prior 
sanction o f the State Government, be transferred (except by way o f letting from 
month to month in the ordinary course of management) by the Executive Council by 
way o f mortgage, sale, exchange, gift or otherwise nor shall any money be 
borrowed, or advance taken on the security thereof except as a condition o f rcceipt 
o f any grant-in-aid o f the University from the State Government, or, with the 
previous sanction o f the State Government, from any other person.

(3) No expenditure in respect o f which approval of the State Government is 
required by this Act or the Statutes or Ordinances shall be incurred except with such 
approval previously obtained, and no post shall be created either in the University or 
in any Institute or constituent college maintained by the University except with the 
prior approval o f the State Government ^ [o r  except in accordance with any general 
or special order o f the State Government!.

67((3-A) The Executive Council may, with the prior approval o f the University 
Grants Commission and the State Government create supernumerary post o f teacher 
o f the University with a view to enabling a teachcr who is for the time being holding 
a responsible position o f national importance in India or abroad in educational 
administration or other similar assignments, to retain his lien and seniority as such 
teachcr and also to continue to earn increments in his pay scale during the period of 
his assignment and to contribute towards provident fund and earn retirement 
benefits, if any, in accordance with the Statutes :

Provided that no salary shall be payable to such teacher by (he University for the 
period of such assignment.]

(4) The pay and other allowances to various categories o f the employees o f the 
University or o f any Institute or constituent college or affiliated or associated college 
shall be such as may be approved by the State Government.

66  Ins. by U P. Act 21 o f  1975. S 4
67. Ins. by U P. Act 5 o f  1977. S. 8.
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(5) The Executive Council shall not exceed the limits of recurring and 
non-recurring expenditure to be incurred in each financial year fixed by the Finance 
Committee.

(6) The Executive Council shall not take any action in regard to the number, 
qualifications and emoluments of teachers, and the fees payable to examiners, exccpt 
after considering the advice o f the Academic Council and the Boards of Faculties 
concerned.

(7) The Executive Council shall give due consideration to every resolution of 
the Court, and take such action thereon as it shall deem fit and report to the Court, 
the action taken or. as the case may be. the reasons for non-acccptance o f the 
resolution.

(8) The Executive Council may, subject to any conditions laid down in the 
Statutes, delegate such o f its powers as it deems fit to an officer or any other 
authority of the University, or to a Committee appointed by it.

22. The C ourt.—(1) The Court shall consist o f the following members, 
namely—

C lass I— E x o ffic io  M em bers
(/) the C hancellor;

(i7) the members o f the Executive C ouncil;
(«i) the Finance O fficer;

C lass II— L ife  M em bers
(iv) in the case o f an existing University, every person who was a life member 

o f the Court or Senate immediately before the commencement o f this Act;
C lass III— R epresenta tives o f  teachers, etc.

(v) all heads o f departments o f the University and o f constituent colleges 
maintained by i t ;

(vi) the Deans o f Faculties o f  Medicine and Engineering, if they are not 
members of the Executive C ouncil;

(vi7) two representatives o f provosts and wardens o f hostels and halls o f the 
University and o f its constituent colleges and Institutes to be selected by 
rotation in the manner prescribed ;

(viii) all Principals o f constituent colleges maintained by the State Government;
(wr) fifteen teachers to be selected in the manner prescribed ;
(.t) two representatives o f the managements o f the affiliated or associated 

colleges to be selected by rotation in the manner prescribed ;
C lass IV — R egistered  G raduates

(xi) fifteen representatives o f registered graduates to be elected, by registered 
graduates o f such standing as may be prescribed from amongst such of 
them as are not in the service o f the University or o f an Institute or o f  a 
constituent college c r  in the service or connected with the management of 
affiliated college, associated college, hall or hoste l;



2 8 UTTAR PRADESH STATE UNIVERSITIES ACT, 1 9 7 3 [S .  2 3

C lass V — Representa tion  o f  S tudents
(xii) one student from each o f the Faculties, who having secured the highest 

marks in that Faculty at the preceding degree examination o f any 
University is pursuing a coursc o f study for a postgraduate degree or a 
law or a medical or engineering degree in the University (including an 
affiliated or associated co llege);

C lass V I— N om inees o f  C hancellor
(xiii) < *[* *  * ]

C lass V II— R epresenta tives o f  the  S ta te  L eg isla ture
(xiv) two members o f the Legislative Council to be elected by i t ;
(xv) five members o f the Legislative Assembly to be elected by it.

(2) The term o f office o f members o f each class, except Classes I, II and V, 
mentioned in sub-section (1) shall be three years and the term of the members o f  the 
said class V shall be one year.

23. Powers and duties o f the C ourt.—The Court shall be an advisory body 
subject to the provisions o f this Act. it shall have the following powers and 
functions, namely—

(rt) to review, from time to time, the broad policies and programmes o f the 
University and to suggest measures for the improvement and development 
o f the U niversity;

(b ) to consider and pass resolutions on the annual report and the annual 
accounts o f the University and the audit report thereon ;

(c) to advise the Chancellor in respect o f any matter which may be referred to 
it for advice ; and

(d) to perform such other duties and exercise such other functions as may be 
assigned to it by this Act or the Statutes or by the Chancellor.

24. M eeting of the C ourt.— (1) The Court shall meet once a year on a date to 
be fixed by the Vice-Chancellor and such meeting shall be called (he annual meeting 
o f the Court.

(2) The Vice-Chancellor may, whenever he thinks fit, and shall, upon a 
requisition in writing signed by not less than one-fourth o f the total membership of 
the Court, convene a special meeting o f the Court.

25. Academ ic Council.— (1) The Academic Council shall be the principal 
academic body o f the University and subject to the provisions o f  this Act, the 
Statutes and the Ordinances—

(а) shall have the control and general regulation of. and be responsible for the 
maintenance o f standard o f instruction, education and research carried on 
or imparted in the University ;

(б) may advise the Executive Council on all academic matters including 
matters relating to examinations conducted by the University ; and

68. O m itted  by U.P. Act 29 o f  1974, S. !0.
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(c) shall have such powers and duties as may be conferred or imposed upon it 
by the Statutes.

(2) The Academic Council shall consist of the following members, namely—
(0 the Vice-Chancellor;

07) the Deans o f all Faculties, if any ;
(i/0 all Heads o f Departments o f the University and where there is no

department in a subject in the University, the seniormost teacher from
affiliated colleges representing that subject on the Faculty concerned :

(»V) all Professors o f the University who are not Heads of Departments ;
(v) the Principals o f constituent colleges and the Directors o f Institutes, if any ; 

(W) two Professors, from each constituent college, if any, by rotation in order 
of seniority to be determined in the manner prescribed :

(vi7) three Principals o f affiliated or associated colleges to be selected by 
rotation in the manner prescribed ;

(v«7) fifteen teachers to be selected in the manner prescribed ;
( ix )  the Dean of Students Welfare ;
(x) the Librarian of the University ; and
(x/) five persons o f academic eminence to be co-opted in the manner 

prescribed:
^[P rovided  that if there is no member belonging to the Scheduled Castes or 

Scheduled Tribes or the other backward classes o f citizen in the Academic Council 
constituted under this sub-section, the Vice-Chancellor may nominate two members 
belonging to the Scheduled Castes or Scheduled Tribes and two members belonging 
to other backward classes or citizen from amongst the teachers o f the University by 
rotation in the manner prescribed.]

(3) Subject to the provisions o f Section [65J69 the term o f office o f members 
other than ex officio members shall be such as may be prescribed.

26. The Financc Com m ittee.—(I)  The Finance Committee shall consist of—
(a) the V ice-Chancellor;

^((tfa) the Secretary to the State Government in the Higher Education 
Department:

(aaa) the Secretary to the State Government in the Finance Department;]
(£) the Pro-Vice-Chanccllor, if any ;
(c) the R egistrar;

|(cc) the Controller o f Examinations;]11
(d) one person, not being a member o f the Executive Council or the 

Academic Council or a person in the service o f the University or an 
Institute or o f a constituent college, or a member o f the Managing 
Committee o f  any affiliated or associated college, or a person in the 
service o f  such college, to be elected by the Executive C ouncil; and

( e )  the Finance Officer who shall also be the Secretary o f the Committee.

68a. Ins. by U.P. Act 1 o f  2 0 0 4 . S. 4  (w .e.f. 11-7-2003).
69. Subs, for 160* by U.P. Acl No. 5 o f 1977. S. 9.
70. Ins. by President's Acl 4  o f !9 9 6 . S. 8<a) (w.e.f. 11-7-1995).
71. Ins. by U.P. Acl 14 o f  1995. S. 7 (w.e.f. 25-2-1995).
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7-[(J-A) A member referred to in clause (aa) or clause (aaa) o f sub-seciion (1) 
may. instead of attending any meeting o f the Finance Committee himself,
depute an officer not below the rank o f a Joint Secretary to the State
Government and an officer so deputed shall also have the right to vote.]

(2) The Finance Committee shall advise the Executive Council on matters
relating to the administration o f property and funds of the University. It shall, having 
regard to the income and resources of the University, fix limits for the total recurring 
and non-recurring expenditure for the ensuing financial year and may, for any
special reasons, revise during the financial year the limits o f expenditure so fixed
and the limits so fixed shall be binding on the Executive Council.

(3) The Finance Committee shall have such other powers and duties as may be 
conferred or imposed on it by this Act or the Statutes.

73((4) Unless a proposal having financial implication has been recommended by 
the Finance Committee, the Executive Council shall not take a decision thereon, and 
if the Executive Council disagrees with the recommendations o f the Finance 
Committee, it shall refer the proposal back to the Finance Committee with reasons 
for the disagreement and if the Executive Council again disagrees with the 
recommendation o f the Finance Committee the matter shall be referred to the 
Chancellor whose decision thereon shall be final.)

27, The Faculties.—(1) The University shall have such Faculties as may be 
prescribed.

(2) Each Faculty shall comprise such departments o f teaching as may be 
prescribed and each department shall have such subjects o f study as may be assigned 
to it by the Ordinance.

(3) There shall be a Board o f each Faculty, the constitution (including the term 
o f office o f its members) and powers and duties o f which shall be such as may be 
prescribed.

(4) There shall be a Dean o f each Faculty who shall be chosen from amongst the 
Professors by rotation in order of seniority and shall hold office for three years :

74lProvided that in the case of a Medical, Engineering. Ayurvedic or Fine Arts 
College, the Principal o f  such college shall be the ex officio Dean o f Medical. 
Engineering, Ayurvedic or Fine Arts Faculty, as the case may be:]

Provided further that where there is more than one such college, the Deanship of 
each such Faculty shall rotate amongst the Principals o f such colleges :

73lProvided also that if there is no Professor in the Faculty, the office o f Dean 
shall be held by Readers, and if there are no Readers, then by other teachers in that 
Faculty, by rotation in order o f seniority.]

(5) The Dean shall be the Chairman o f the Board o f Faculty and be responsible 
for—

(a) the organization and conduct o f the teaching and research work of 
departments comprised in the Faculty ; and

72. Ins. by President's Act 4 o f  1996, S. 8(b) (w.e.f. 1 1-7-1995).
73. Ins. by President's Act 4 o f  1996. S- 8<e)<w.e.f. ] 1-7-1995).
74. Subs, by ll.P . Act 29 o f  1974, S. 11.
75. Subs, by U.P. Act 5 o f  1977. S. 10.
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(b ) the due observance of the Statutes, Ordinances and Regulations relating to 
the Faculty.

w[(6) In each Department of teaching in the University, there shall be a Head of 
the Department whose appointment shall be regulated by Statutes :

Provided that every person holding the office of Head o f Department 
immediately before the date o f commencement of this sub-section shall, subject to 
the provisions o f this Act and the Statutes, continue to hold office on the same terms 
and conditions as he held immediately before the said date.]

(7) The Head o f Department shall be responsible to the Dean for the 
organisation of teaching in the department and have such other powers and duties as 
may be provided in the Ordinances.

(8) There shall be constituted in accordance with the provisions o f the 
Ordinances, Boards o f Studies in rcspect o f different subjects o f  study and more than 
one subject may be assigned to one Board o f Studies.

28. Admissions Com m ittee.—(1) There shall be an Admissions Committee of 
the University, the constitution o f which shall be such as may be provided for in the 
Ordinances.

(2) The Admissions Committee shall have the power to appoint such number of 
subcommittees as it thinks fit.

(3) Subject to the superintendence o f the Academic Council and to the 
provisions o f sub-section (5), the Admissions Committee shall lay down the 
principles or norms governing the policy o f admission not various courses o f studies 
in the University and may also nominate a person or a sub-committee as the 
admitting authority in respect o f any course o f study in an Institute or a constituent 
college maintained by the University.

(4) Subjcct to the provisions o f sub-scction (5) the Committee may issue any 
direction as respccts criteria or methods o f admissions ^[(including the number of 
students to be admitted)] to constituent colleges maintained by the Slate Government 
and affiliated or associated colleges, and such directions shall be binding on such 
colleges.

78[(5) Notwithstanding anything contained in any other provision o f this 
Act,—

(a) reservation o f seats for admission in any course o f study in University, 
Institute, constituent college, affiliated college or associated college for 
the students belonging to the Scheduled Castes. Scheduled Tribes and 
Other Backward Classes o f citizens may be made and regulated by such 
orders as the State Government may, by notification, make in that 
b e h a lf :

Provided that reservation under this clause shall not exceed fifty per 
cent o f the total number of seats in any course o f study :

76. Subs, by U.P. Act 29 o f  1974, S. 11.
77. ins. by U.P. Act 21 o f  1975. S. 5.
78. Subs by U.P. Act 20 o f  1994. S. 6  (w.e.f. 15-7-1994).
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Provided further that reservation under this clause shall not apply in the 
case o f an institution established and administered by minorities referred to 
in clause (1) o f Article 30 of the Constitution :

Provided also that the reservation under this clause shall not apply to 
the category o f Other Backward Classes o f citizens specified in Schedule II 
to the Uttar Pradesh Public Services (Reservation for Scheduled Castes, 
Scheduled Tribes and Other Backward Classes) Act, 1994,—

(b) admission to medical and engineering colleges and to courses of 
instruction for degrees in education and Ayurvcdic or Unani systems of 
medicine (including the number of students to be admitted), shall subject 
to clause (a), be regulated by such orders (which if neccssary may be with 
retrospective effect, but not effective prior to January 1, 1979) as the State 
Government may by notification, make in that b eha lf:

Provided that no order regulating admission under this clause shall be 
inconsistent with the rights o f minorities in the matter of establishing and 
administering educational institutions o f their choice;

(c) in making an order under clause (a), the State Government may direct that 
any person who wilfully acts in a manner intended to contravene, or 
defeat the purposes o f the order shall be punishable with imprisonment 
for a term not exceeding three months or with fine not exceeding one 
thousand rupees, or with both, as may be specified in (he order.

(5-A) Every order made under clause («) o f sub-section (5) shall be laid, as soon 
as may be, before both Houses o f the State Legislature and the provisions o f sub­
section (1) o f  Section 23-A o f  the Uttar Pradesh General Clauses Act, 1904 shall 
apply as they apply in respect o f rules made by the State Government under any 
Uttar Pradesh Act.]

(6) No student admitted to any college in contravention o f the provisions o f this 
section shall be permitted to take up any examination conducted by the University, 
and the Vice-Chancellor shall have the power to cancel any admission made in such 
contravention.

Sub-scclion (3).— Clause 1 o f  the Ordinances authorising Head o f  the Departments to make 
admission to M.B.A. Class is not inconsistent with Section 28(3) o f  the Act. Pradip Tripathi v. 
University o f  Allahabad, 1981 A U 3 5 5 -

Sub-section (5) m andatory.— Sub-section (5) is mandatory. Suklipal Singh Sltarma v. Vice- 
Chancellor, Gorakhpur University, 1982 ALJ 1021.

Postgraduate Course in Medical Colleges,— Government order dated 3-12-1980 laying down policy 
and procedure to be followed in admission in postgraduate coursc in medical colleges is consistent with 
tenor and spirit o f Rules framed by the Mcdical Council o f  India under Scction 33 o f  Medical Council Act, 
1956 and is binding. Krishna Priya Ganguly v. U nhrrsitv o f  Lucknow, (1984) 1 SCC 307.

In view o f  Government Order dated 27-12-1977 regularising admissions to postgraduate degree 
course o f  medical college, the appointment as House Officer. Resident. Demonstrator. Register, etc.. has 
to be made from amongst those who have been admitted to the postgraduate degree courses o f  mcdical 
college purely on the basis o f  merit. Thus, where the candidate who did his MBBS from outside the State 
but irregularly selected to M D Course in Allahabad Medical College can also claim the job o f  Resident. 
Shashi Singhal v. State, 1978 A U  762.

The State Government is competent to prescribe qualification for admission to post-degree course 
o f  mcdical college. Young Doctors' Association  v. Slate. 1983 ALJ 889.
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Prc-mcdical test— M ultiple choicc objective test.— Where answer given by the candidate is 
wrong he is not entitled to benefit o f  marks ihercon even if  the key answer is also found to be wrong. 
Where, however, the candidate's answer is correct and the key answer is wrong, the candidate must get 
full marks assigned to that answer. Abhijit Sen v. State o f  U-P-, (1984) 2 SCC 319.

Article 14 o f  Constitution.— Admission made bona fide in consonance with Rules and Order on 
the basis o f merits depending on marks obtained in M.B.B.S. course is not open to interference by the 
High Court on ground o f  violation o f  Article 14. Krishna Priya Ganguly v University o f  Lucknow, 
(1984) I SCC 307.

Number o f  Students.— Admission Committee is competent to prescribe number o f  students to be 
admitted in each session. Ramesh v. Vice-Chancellor, 1985 ALI 290.

Discontinuance o f study.— There is complete bar to readmission o f  a student who discontinued his 
studies in earlier session. He cannot claim vested right o f  admission. However, he can seek fresh 
admission Kamat Singh v. Vice-Chancellor, Allahabad University, 1986 ALJ 135.

Admission Quota.— Where quota for admission to M.D. course was fixed for internal and external 
candidates, eligibility o f  external candidates should not be compared with the internal candidates already 
selected against their quota. O.P. Tewari v, Stale o f  U.P.. 1984 ALJ 151.

29. Exam inations Com m ittee.—(1) There shall be an Examinations 
Committee in the University, the constitution o f which shall be as may be provided 
for in the Ordinances.

(2) Except as provided in sub-section (2) o f Section 42. the Committee shall 
supervise generally all examinations o f the University, including moderation and 
tabulation, and perform the following other functions, namely—

(a )  to appoint examiners and moderators and, if necessary, to remove them ;

0 )  to review from time to time the results of University examinations and 
submission o f reports thereon to the Academic C ouncil;

(c) to make recommendations to the Academic Council for the improvement 
o f the examination system ;

(d) to scrutinise the list of examiners proposed by the Board o f Studies, 
finalise the same and declare the result of the University.

(3) The Examinations Committee may appoint such number o f sub-committees 
as it thinks fit. and in particular may delegate to any one or more persons or 
sub-committees the power to deal with and decide cases relating to the use o f unfair 
means by the examinees.

79((4) Notwithstanding anything contained in this Act. it shall be lawful for an 
Examinations Committee or. as the case may be, for a sub-committee or any person to 
whom the Examinations Committee has delegated its power in this behalf under sub­
section (3), to debar an examinee from future examinations of the University, if in its or 
his opinion, such examinee is guilty o f using unfair means at any such examination. I

Use of unfair means.— Proceedings pertaining to use o f  unfair means are quasi-judicial 
proceedings. Shared Kumar v. Kanpur University. 1987 A U  465.

A personal hearing to the candidate against whom action is proposed to be taken by the 
Examination committee is not necessary. Sanjeev Misra v. University o f  Allahabad, 1985 A U  376 ; 
Triambak P ati Tripathi v. Board o f  High School and Intermediate Education. U.P., AIR 1973 All 1.

A notice issued to the student found using unfair means alleging that “you were found 
using/attempting to use unfair means at the examination’' is  not vague. Sanjeev Misra v. University o f  
Allahabad, 1985 ALJ 376.

79. Ins. by U.P. Act 5 o f  1977, S. 11
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Procedure for deduction of marks for copying should be fair, just and reasonable. Madhulika 
Mathur v. CorakJipur University, 1984 A U  618 (H i).

Where examination itself is cancelled, a student cannot be punished for using unfair means. 
Shri Prakash v. Vice-Chancellor, 1983 A U  690.

Where the result o f  a student o f  B.Sc. Part I was withheld for using unfair means but he managed to 
take admission and appeared in B.Sc. Part II examination and when he failed in one o f  papers he was not 
allowed for supplementary examination, it was held that no estoppel could be pleaded against the 
university. israr Ahmad v. Gorakhpur University, 1982 ALJ 1089.

The Examination Committee has no jurisdiction to debar a candidate from appearing at future 
examination in exercise o f  power under Section 29(3). Agra University v. Ashok Kumar. 1976 ALJ 183-

Appointmcnt o f  examiner.— Jurisdiction to rccommend and appoint examiner vests in Board of  
Studies. Faculty, Acadcmic Council and Executive Council have no such jurisdiction. In the absence of 
Examination Committee, the V.C. has authority to make appointments o f  examiners. N.D. Tahitiani v. 
R.P. Misra, 1987 A U  860.

30. O th e r A uthorities.—(1) The constitution, powers and duties o f other 
authorities of (he University shall be such as may be prescribed.

C h a p t e r  V I

APPOINTMENT AND CONDITIONS OF SERVICE OF 
TEACHERS AND OFFICERS

31. A ppointm ent o f Teachers.— (1) Subject to the provisions o f this Act, the 
teachers o f the University and the teachers o f an affiliated or associated college 
(other than a college maintained exclusively by the State Government w[* * *)) 
shall be appointed by the Executive Council or the Management o f the affiliated or 
associated collegc, as the ease may be, on (he recommendation o f a Selection 
Committee in the manner hereinafter provided. 8l(The Selection Committee shall 
meet as often as necessary.)

(2) The appointment o f every such teacher, Director and Principal not being an 
appointment under sub-scction (3), shall in the first instance be on probation for one 
year which may be extended for a period not exceeding one y ea r:

Provided that no order of termination o f service during or on the expiry o f the 
period o f probation shall be passed—

(a) in ihe case o f a teacher o f the University, except by order o f the Executive 
Council made after considering the report of the Vice-Chancellor and 
(unless the teacher is himself the Head of the Department), the Head of 
the Department concerned;

(£>) in the case o f Principal o f an affiliated or associated college, except by 
order o f the Management; and

(c) in the case of any other teacher o f an affiliated or associated college, 
except by order o f the Management made after considering the report of 
the Principal and (unless such teacher is the seniormost teacher o f the 
subject), also o f the seniormost teacher o f the subject:

80. Words “or by a local authority" omitted  by U P. Act 12 o f  1978. S. 10 and wherever occurring in 
Chapter VI.

81. Ins. by U.P. Act 1 o f  1992, S. 3 (w.e.f. 22-11-1991).
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83(Provided further that no such order of termination shall be passed except after 
notice to the teacher concerned giving him an opportunity o f explanation in respect 
of the grounds on which his services are proposed to be terminated:

Provided also that if a notice is given before the expiry o f the period of 
probation or the extended period o f probation, as the case may be. the period of 
probation shall stand extended until (he final order of the Executive Council under 
clause (a) of (he first proviso or. as the case may be. until the approval o f the Vice- 
Chancellor under Section 35 is communicated to the teacher concerned.!

(3) (a) In the case of teacher o f the University other than a Professor, the 
Vice-Chancellor in consultation with the Dean o f the Faculty and the Head o f the 
Department concerned and an expert nominated by the Chancellor in that behalf and 
in the case o f a teacher o f an affiliated or associated college, the Management in 
consultation with an expen nominated by the Vice-Chancellor in that behalf may 
make officiating appointment in a vacancy caused by the grant o f leave to an 
incumbent for a period not exceeding ten months without reference to the Selection 
Committee, but shall not fill any other vacancy or post likely to last for more than 
six months without such reference.

83[(i>) Where before or after the commencement o f this Act, any teacher is 
appointed (after reference to a Selection Committee) to a temporary post likely to 
last for more than six months, and such post is subsequently converted into a 
permanent post or to a permanent post in a vacancy caused by the grant o f leave to 
an incumbent for a period exceeding ten months and such post subsequently 
becomes permanently vacant or any post o f same cadre and grade is newly created 
or falls vacant in the same department, then unless the Executive Council or the 
Management, as the case may be, decides to terminate his services after giving an 
opportunity to show cause, it may appoint such teacher in a substantive capacity to 
that post without reference to a Selection Committee :

Provided (hat this clause shall not apply unless (he teacher concerned holds the 
prescribed qualifications for the post at the time o f such substantive appointment, 
and he has served continuously, for a period o f not less than one year after his 
appointment made after reference to a Selection Committee :

Provided further that appointment is a substantive capacity under this clause o f a 
teacher who had served, before such appointment, continuously for a period of less 
than two years, shall be on probation for one year which may be extended for a 
period not exceeding one year, and the provisions o f sub-section (2) shall apply 
accordingly.]

w((c) Any teacher o f the University who was appointed as Lecturer/pan time 
Lecturer on or before December 31. 1997 without reference to the Selection 
Committee by way o f a short term or part time arrangement in accordancc with the 
provisions for the time being in force lor such appointment, may be given 
substantive appointment by the Executive Council, if any substantive vacancy o f the 
same cadre and grade in the same department is available if such teacher—

82. Ins. by U.P. Act 5 o f  1977. S. 12.
83. Subs, by U.P. Act 5 o f  1977. S. 12.
84. Subs, by U.P. Act 23 o f  2004. S. 2 (w.e.f. 20-5-2004).
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(0  is serving as such on Dcccmber 31. 1997 continuously since such initial 
appointment by way o f short term/part time arrangement;
possessed the qualifications required for regular appointment to the post 
under the provisions o f the relevant Statutes in force on the date o f the 
substantive appointment;

(it/) has been found suitable for regular appointment by the Executive 
Council.

A teacher appointed by way o f short term/part time arrangement as aforesaid 
who does not get a substantive appointment under this clausc shall cease to hold 
such post on such date as the Executive Council may specify.l

(4) (a) The Selection Committee for the appointment of a teacher o f the 
University (other than the Director o f an Institute and the Principal o f a constituent 
college), shall consist of—

O') the Vice-Chancellor who shall be the Chairman thereof,
(ti) the Head o f the Department concerned :

Provided that the Head o f the Department shall not sit in the Selection 
Committee, when he is himself a candidate for appointment or when the 
post concerned is o f a higher rank than his substantive post and in that 
event his office shall be filled by the Professor in the Department and if 
there is no Professor by the Dean o f the Faculty :
85[Provided further that where the Chancellor is satisfied that in the 
special circumstances o f the case, a Selection Committee cannot be 
constituted in accordance with the preceding proviso, he may direct the 
constitution o f the Selection Committee in such manner as he thinks fit.]

(iii) in the case of a Professor or Reader, three experts, and in any other case, 
two experts be nominated by the Chancellor;

(iv) in the case o f appointment o f  teachers in a department o f  a constituent 
medical college upgraded under any scheme sanctioned by the Central 
Government, one nominee each o f the Central Government and the State 
Government;

(v) in the case o f appointment of teachers o f an Institute or constituent 
college, the Director of the Institute or the Principal o f the constituent 
college, as the case may be.

(b) The Selection Committee for the appointment o f the Director o f an Institute 
or the Principal o f a constituent college shall consist of—

(/) the Vice-Chanccllor. who shall be the Chairman thereof;
(it) two experts to be nominated by the Chancellor.

(c) The Selection Committee for the appointment o f the Principal o f an affiliated 
or an associated college (other than a college maintained exclusively by the State 
Government w[* * *] shall consist of—

84a. Sub-clause ( it)  caroc into force, w .e.f. 7-6-2004.
85. Ins. by U.P. Aci 5 o f  1977. S. 12.
86- Words "or by a local authority’* om iited  by U.P. Act 12 o f  1978, S. 10.
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(i) the Head o f the Management, or a member of the Management nominated 
by him who shall be the Chairman;

87[(«) one o f the Deans or Professors o f those Faculties which comprise subjects 
taught in the college, to be nominated by the Vice-Chancellor;]

(Hi) one member of the Management nominated by the Management; and
( iv )  two experts to be nominated by the Vicc-Chancellor:

Provided that in the case of appointment of the Principal o f an affiliated college, 
the Dean o f Faculty shall not sit in the Selection Committee, if he is himself a 
teacher of that college :

Provided further that in the case of colleges established and administered by a 
minority referred to in clause (I) of Article 30 o f the Constitution o f India, the 
experts shall be nominated by the Management from out of a panel o f  five experts by 
the Management suggested and approved by the Vice-Chancellor.

^[Provided also that in the case of colleges referred to in the preceding proviso, 
the Dean or Professor who shall be the member o f the Selection Committee under 
sub-clause («) shall also be nominated by the Management from out o f a panel of 
five Deans or Professors suggested by the Management and approved by the Vice- 
Chancellor, and if the requisite number o f such Deans or Professors is not so 
available, the panel may include the names of Principals o f affiliated or associated 
colleges.)

(d) The Selection Committee for the appointment o f other teachers o f  an 
affiliated or associated college (other than a college maintained exclusively by the 
State Government [* * *])89 shall consist of—

(0 the Head o f the Management or a member of the Management nominated 
by him who shall be the Chairman;

(i'0 the Principal o f the college and another teacher o f the college nominated 
by the Principal;

(ii7) two experts to be nominated by the Vice-Chancellor:
w|Provided that in the case o f a college where there is no Principal or other 

teacher available for being a member o f the Selection Committee under sub-clause
(u), the remaining members referred to in this clause shall constitute such Selection 
Committee:]

Provided further that in the case o f colleges established and administered by a 
minority referred to in clause (1) o f Article 30 of the Constitution of India, the 
experts shall be nominated by the Management from out o f a panel o f five experts 
suggested by the Management and approved by the Vice-Chancellor.

(5) (a) A panel o f six or more experts in each subject o f study shall be drawn up 
by the Chancellor after consulting the corresponding Faculty in Indian Universities 
or such academic bodies or research institutions in or outside Uttar Pradesh as the

S7. Ins. by U.P. Act 12 o f  1978
&8. Proviso inserted  by U.P. Act 5 o f  1977, S. 12.
89. Words "or by a local authority” by U.P. Act 12 o f 1078, S. 10.
90. Ins. by U P. Act 29 o f  1974, S. 12 and shall be deemed always to have been inserted.
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Chancellor may consider necessary. Every expert to be nominated by the Chancellor 
under sub-section (4) shall be a person whose name is borne on such panel.

(6) The Board o f cach Faculty shall maintain a standing panel of sixteen or more 
experts in each subject o f study, and every expert to be nominated by the Vice- 
Chancellor under sub-section (4) shall be a person whose name is borne on the 
panel.

(c) A panel referred to in clause (<?) or clause (b ) shall be revised after every 
three years.

Explanation I.—For the purposes of this sub-section, a branch o f subject in 
which a separate course o f study is prescribed for a postgraduate degree or for Part I 
or Part II thereof shall be deemed to be a separate subject of study.

Explanation 11.— Where the post o f teacher to be selected is common to more 
than one subject o f study, the expert may belong to either o f such subjects o f study.

9,|(^0 The Chancellor or the Vice-Chancellor, as the case may be, may intimate 
in a specified order, a larger number of names of experts than required under sub­
section (4) for serving as his nominees on the Selection Committee. In such case, on 
any person whose name appears higher in the specified order not being available for 
a meeting of the Selection Committee, a person whose name appears nearest lower 
in the specified order shall be requested to serve on the Committee.]

(6) No recommendation made by a Selection Committee referred to in 
sub-section (4) shall be considered to be valid unless one o f the experts had agreed 
to such selection.

(7) Subject to the provisions o f sub-section (6), the majority of the total 
membership of any Selection Committee shall form the quorum of such Committee :

^[Provided that in the case o f a Professor or a Reader, the persons present to 
form the quorum must include at least two experts.]

93[(7-A) It shall be open to the Selection Committee to recommend one or more 
but not more than three names for each post.]

(8) (a) In the case o f appointment o f a teacher of the University, if the Executive 
Council does not agree with the recommendation made by the Selection Committee, 
the Executive Council shall refer the matter to the Chancellor along with the reasons 
o f such disagreement, and his decision shall be f in a l:

04| Provided that if the Executive Council does not take a decision on the 
recommendations o f the Selection Committee within a period of four months from 
the date o f the meeting o f  such Committee, then also the matter shall stand referred 
to the Chancellor, and his decision shall be final. 1

Where the failure o f the Executive Council to take a decision within the 
period specified in the proviso to clause (a) is not attributable to any fault of the 
Executive Council, the Chancellor may require the Executive Council to take a

91. Ins. by U.P. Act 29 .1974 . S. 12.
92. Ins. by U.P. Acl 4  o f 1995. S. 2 (w.c.f. 17-12-1994).
93. ins. by U.P. Act 29 o f  1974. S. 12 and shall be deemed always 10 have been inserted.
94. Ins. by U.P. Act 5 o f  1977, S. 12.
95. Ins. by U.P. Act 4  o f 1995. S. 2 (w.e.f. 17-12-1994).
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decision within such time as the Chancellor may, from lime to time, allow and may 
direct the Vice-Chancellor (o call a meeting o f the Executive Council for the 
purpose :

Provided that—
(0 if the Executive Council does not agree with the recommendations made 

by the Selection Committee, the Executive Council shall refer the matter 
to the Chancellor along with the reasons of such disagreement and his 
decision shall be final;

(ii) if the Executive Council does not take a decision within the time allowed 
by the Chancellor, the Chancellor shall decide the matter and his decision 
shall be final.]

(6) In the case of appointment of a teacher of an affiliated or associated college, 
if the Management does not agree with the recommendation made by the Selection 
Committee, the Management shall refer the matter to the Vice-Chancellor along with 
the reasons of such disagreement, and his decision shall be f in a l:

Provided that in the case o f  appointment o f a teacher o f an affiliated or 
associated college, established and administered by a minority referred to in clause
(1) of Article 30 of the Constitution of India, if the Management does not agree with 
the recommendation made by a Selection Committee, the Management shall have 
the right to appoint another Selection Committee and the decision of that Committee 
shall be final.

(9) The disqualification o f  members o f Selection Committee for appointment of 
teachers of the University and the Principals and other teachers o f such affiliated or 
associated colleges on the ground o f interest for participating in the deliberations of 
such Committees and other matters relating to appointment o f such Principals and 
teachers shall be prescribed by the Statutes.

(10) No selection for any appointment under this section shall be made except 
after advertisement o f the vacancy in at least three issues o f two newspapers having 
adequate circulation in Uttar Pradesh.

%[(I1) (a) No teacher recommended by the Selection Committee shall be 
appointed by the Management o f an affiliated or associated college (other than a 
college maintained exclusively by the State Government) unless prior approval of 
the Vice-Chancellor has been obtained.

(6) The Management shall, as soon as possible, after the meeting o f the 
Selection Committee, submit the recommendations o f the Committee, along with 
other relevant documents to the Vice-Chancellor for approval.

(c) The Vice-Chancellor, if he is satisfied that the candidate recommended by 
the Selection Committee does not possess the minimum qualifications or experience 
prescribed, or that the procedure laid down in the Act for the selection o f the teacher 
has not been followed, shall convey to the Management his disapproval:

Provided that if the Vice-Chancellor does not convey his disapproval within a 
period of one month from the date of receipt o f the documents referred to in clause

96. Subs, by U.P. Act 5 o f  1977. S - 12.
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(b), or does not send to the Management any intimation in connection therewith, he 
shall be deemed to have approved o f the proposal.

(12) Notwithstanding anything contained in this section, the Executive Council, 
with the prior approval of the Chancellor, or the Management with the prior 
approval o f the Vice-Chancellor, may appoint on deputation on the post o f a teacher 
any government servant who possesses the qualifications prescribed for the post.]

97( 13) [* * *]

W(31-A. Personal prom otion to Teachcrs o f University.—(1)
Notwithstanding anything to the contrary contained in any other provision of this 
Act, " ( a  Lecturer in the University appointed under Section 31, or a Reader in the 
University appointed under Section 31 or promoted under this Section), who has put 
in such length of service and possesses such qualifications, as may be prescribed, 
may be given personal promotion, respectively to the post o f Reader or Professor.

(2) Such personal promotion shall be given on the recommendation of the 
Selection Committee, constituted under clause (a) o f sub-section (4) o f Section 31, 
in such manner and subject to such conditions as may be prescribed.

(3) Nothing contained in this section shall affect the posts of the teachers o f the 
University to be filled by direct appointment in accordance with the provisions of 
Section 31.)

Recommendation of Selection Committee.—'The Vice-Chancellor is under a mandatory duty to 
consider the recommendation o f  the Selection Committee in the matter o f  appointment o f  teacher. He 
cannot delegate his function to Executive Committee. A.N. Vishnoi v. Chancellor, 1981 ALJ 23.

Where the Executive Council disagreed with the recommendation o f  Selection Committee and the 
matter is referred to the Chancellor, disregard the recommendations o f  Selection Committee by the 
Chancellor could not be restricted only to the existence o f  circumstances mentioned in Scction 68. 
Malhura Prasad  v. Chancellor, 1984 A U  21.

The Exccutivc Council can agree with the recommendation o f  the Selection Committee wholly or 
in part only. Mathura Prasad  v. Chancellor, 1984 A U  21

Candidate appearing before the Selection Committee without any objection as to its validity cannot 
turn round and challenge its validity when the Committee recommended against him. Rajendra v. Cfw/ 
Judge. 1980 A U  11 IS.

In the matter o f  appointment o f  teachcrs the recommendation o f  the Sclcction Committee does 
carry weight and may not be lightly brushed aside, but the Act does not make it conclusive Mathura 
Prasad  v. Chancellor, 1984 A U  21.

Appointment o f principal — If the management disagrees with the recommendation o f  the 
Selection Committee on question o f  appointment o f  Principal, the Vice-Chancellor must apply his mind 
to the grounds raised by the management before exercising his powers under Scction 31(8X6)- The 
Committee cannot withhold its recommendation in favour o f  a particular candidate on ground o f  his 
claim in higher start o f  salajy. Rajendra v. C ivil Judge. 1980 A U  111 S.

For appointment o f  Principal o f a composite college viz. having both degree as well as 
postgraduate classes the Master's degree should be in a subject which is taught both in the degree classes 
as well as in the postgraduate classes. P  S Malik v. Chancellor. 1982 A U  774.

Section 31(3X6) is not applicable to a ease o f  appointment o f  a teacher to a temporary post likely to 
last for more than six months. Pram od Kumar v. Vice-Chancellor. 1981 A U  853-

97. Sub-sec. (13) omitted  by U.P. Act No. 10 o f  1983 (w.e.f. 18-7.1981).
98. Ins. by U.P. Act 9  o f  1985 (w.e.f. 10-10-1984).
99. Subs, by President’s  Act 4  o f 1996. S. 9(w .e.f. 11-7-1995).



31-A A ]A P P 0IN T M E N T  & CONDITIONS OF SERVICE O F TEACHERS & OFFICERS 4 1

Refcrcncc to Vicc-Chanccllor.— The reference to the Chancellor would be competent only if  the 
Executive Council docs not agree with the recommendation o f  the Selection Committee. The Executive 
Council has to refer the matter along with the reasons for such disagreement. Devendra Dutla Tewari v. 
Chancellor, 1978 A U  844.

Direction by the Chancellor to appoint candidates sclcctcd only for temporary post against 
permanent posts and fresh selection out o f  available candidates for temporary posts is not beyond the 
jurisdiction o f  the Chancellor. Ninnala Nautiyal v. Chancellor. 1984 A U  882.

The Chancellor while exercising jurisdiction under Section 3l(8X d) cxcrciscs powers o f  a quasi­
judicial naturc and the matter should be disposed o f  by a speaking order and he should observe 
principles o f  natural justice. LN. Mathur v. Chancellor, 1985 A U  650 (FB). Overruling Prabha Gupta 
v. Lucknow University. 1981 Lawyers’ Law Times (Services) 51.

Relaxation under Statute 11.01.— The relaxation which is permissible under Para 2 o f  Statute 
11.01 is not available to a candidate who docs not possess Masters' degree in the subject conccmcd. 
Ram Yatra Shukla v. Chancellor, 1982 A U  826.

Probationer.—  A probationer is not entitled to hearing before his services are terminated during or 
oo the expiry o f  the period o f  probation. Second proviso added by U-P- Act 5 o f  1977 is not 
retrospective. P.C. Bagla v. Vice-Chancellor, 1980 A U  785 : 1980 Lab IC 853 (FB). Ovemiling. Vidya 
Ninas Mara v. University o f  Gvrakiipur, AIR 1967 All 426.

Clause (10).— Clause (10) o f  Section 31 is mandatory. R.C. Gupta v. Chancellor, 1982 A U
899

The second part o f  sub-section (10) which lays dowu the manner o f  publication o f  the 
advertisement is directory in nature. Arun Kumar Shukla v. Chancellor, 1984 A U  427.

'{31-AA. Prom otion to the Post o f Associate Professor and Professor.— (1) 
Notwithstanding anything contained in any other provision o f this Act, an Assistant 
Professor substantively appointed in the Faculty o f Medicine or Dental Sciences of 
the University o f Lucknow or an Associate Professor, substantively appointed, or 
promoted under this section, in the said Faculties of the said University, who has put 
in such length of service and possesses such qualifications as may be prescribed, 
may be given personnel promotion respectively to the post o f Associate Professor or 
Professor.

(2) The promotion under sub-section (1) shall be given on the 
recommendation o f the Selection Committee, constituted under clause («) o f sub­
section (4) of Section 31. in such manner and subject to such conditions as may be 
prescribed.

Explanation.— With regard to the Faculty o f Medicine or Dental Sciences of the 
University of Lucknow, the word “ Reader”  referred to in clause (a) o f sub-section 
(4)of Section 31 shall be construed as “ Associate Professor.” ]

2((3) Notwithstanding anything contained in sub-section (1) or sub-section (2) or 
in any other provisions o f this Act, every person who was promoted to the post of 
Associate Professor or Professor in a Faculty referred to in sub-section (1) in 
accordance with the order No. 842/15-10-97-li(7)/96, dated April 11, 1997 issued 
by the State Government and is continuing in service as such on the date o f the 
commencement o f the Uttar Pradesh State Universities (Third Amendment) Act, 
1999 shall be deemed to have been promoted to such post under sub-section (1) from 
the date of such promotion.]

1. Ins. by U P . A c t 9 o f l9 9 8 .  S. 2 (w.c.f. t9 9 -l9 9 7 ) .
2. Ins. by U.P. Act 21 o f  1999. S. 2.
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3(31-B. Special provision with regard  to appointm ent.—(1)
Notwithstanding anything to the contrary contained in any other provision o f this 
Act or in the Uttar Pradesh Higher Education Services Commission Act, 1980, 
appointment to the post o f principal or teacher o f the Motilal Nehru Regional 
Engineering College, Allahabad shall be made in accordance with the rules and bye- 
laws of the Motilal Nehru Regional Engineering College Society, Allahabad.

(2) AH appointments made before the commencement of the Uttar Pradesh State 
Universities (Amendment) Act, 1998 in accordance with the provisions o f sub­
section (1) shall be deemed to have been made under the said sub-section as if the 
provisions of the said sub-section were in force at all material times.'*]

32. C on tract o f appointm ent o f teachers of the University.—(1) Except as 
otherwise provided by Statutes, no salaried officer and teacher o f the University 
shall be appointed except under a written contract which shall be consistent with the 
provisions o f this Act, the Statutes and Ordinances.

(2) The original contract shall be lodged with the Registrar and a copy thereof 
shall be furnished to the officer or teacher concerned.

(3) In the case o f an officer or teacher employed before the commencement of 
this Act. al! contracts in force, immediately before such commencement, shall, to the 
extent o f any inconsistency with the provisions of this Act or the Statutes or the 
Ordinances be deemed to have been modified by the said provisions.

(4) Notwithstanding anything contained in any contract or other instrument, 
teachers o f  any constituent medical college shall not have right o f private practice, 
except to such extent, if  any, and subject to such conditions and restrictions as the 
State Government may, by general or special order specify.

33. Pensions, Provident Fund, etc.—The University and every affiliated or 
associated college shall constitute, for the benefit o f its officers, teachers and other 
employees, in such manner and subject to such conditions 4las may be specified by 
general or spccial order by the State Government] such pension, insurance or 
provident fund, as it may deem fit including a fund from which such teachers or their 
heirs, as the case may be. shall be paid pension or gratuity in the event o f their 
incurring disability, wound or death in connection with the discharge o f their duties 
as Superintendent o f a Centre or invigilator as defined in Uttar Pradesh Universities 
(Provisions regarding Conduct o f Examinations) Act. 1965.

34. Lim its o f additional rem unerative w ork perm issible to teachers.— (1)
The conditions regarding payment o f remuneration to the teachers o f the University 
or for an affiliated or an associated college for any duties performed in connection 
with any examination conducted by an Indian University or any body other than 
Public Service Commission 5{* * *] shall be such as may be prescribed.

(2) No teacher o f the University or of an affiliated or associated college shall at 
any time, hold more than one remunerative office carrying duties other than teaching 
or duties connected with any examination.

3. Ins. by U.P. Acl 9  o f  1998. S. 3 (w.e.f. 12-2-1998).
4. Subs, by U.P. Act No. 21 o f  1975. S. 6.
5. Words "and the holding o f  remunerative offices by them’' omiued  by U.P. Act 29 o f  1974. S. 13.
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Explanation.—The words ‘remunerative offices’ include the offices of Warden 
or Superintendent o f a Hall or Hostel, Proctor, Games Superintendent, Librarian, and 
any office in the National Cadet Corps, National Sports Organisation, National 
Social Servicc Scheme and University Employment Exchange.

35. Conditions o f service of teachers of affiliated o r  associated colleges o ther 
than those maintained by Government o r local authority.—(1) Every teacher in an 
affiliated or associated college (other than a college maintained exclusively by the State 
Government) 6[* * *) shall be appointed under a written contract which shall 
contain such terms and conditions as may be prescribed. The contract shall be lodged 
with the University and a copy thereof shall be given to the teacher concerned, and 
another copy thereof shall be retained by the college concerned.

(2) Every decision of the Management o f such college to dismiss or remove a 
teacher or to reduce him in rank or to punish him in any other manner shall before it 
is communicated to him, be reported to the Vice-Chancellor and shall not take effect 
unless it has been approved by the Vice-Chancellor:

Provided that in the case of colleges established and administered by a 
minority referred lo in clause (1) of Article 30 o f the Constitution o f India, the 
decision of the management dismissing removing or reducing in rank or punishing 
in any other manner any teachcr shall not require the approval o f  the Vice- 
Chancellor, but, shall be reported to him and unless he is satisfied that the 
procedure prescribed in this behalf has been followed, the decision shall not be 
given effect to.

(3) The provisions of sub-section (2) shall also apply to any decision to 
terminate the services of a teacher, whether by way o f punishment or otherwise but 
shall not apply to any termination o f service on the expiry o f the period for which 
the teacher was appointed :

Provided that in the case of colleges established and administered by a minority 
referred to in clause (1) o f Articic 30 o f the Constitution of India, the decision o f the 
Management terminating the service o f any teacher shall not require the approval of 
the Vice-Chancellor, but shall be reported to him and unless he is satisfied that the 
procedure prescribed in this behalf has been followed, the decision shall not be given 
effect to.

(4) Nothing in sub-section (2) shall be deemed to apply to an order of 
suspension pending inquiry, but any such order may be stayed, revoked or modified 
by the Vice-chancellor:

Provided that in the case o f colleges established and administered by a minority 
referred to in clause (1) of Article 30 o f the Constitution o f India, such order may be 
stayed, revoked or modified by the Vice-Chancellor only if the conditions prescribed 
for such suspension are not satisfied.

(5) Other conditions of service of teachers o f such colleges shall be such as may 
be prescribed.

Where dismissal order is passed by (he College management, (he approval order o f  
Vicc-Chanccilor need not be speaking order. P.C. S ikandv. Chancellor, 1979 ALJ (NOC) 81.

6. Words “or by a local authority” om itted  by U P Act 12 o f  1978. S. 10.
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36. T ribunal o f A rbitration .—(1) Any dispute arising out o f a contract of 
appointment referred to in Section 32 or Section 33 shall be referred to a Tribunal of 
Arbitration which shall consist o f the following members, namely—

(a) in the case o f an officer or teacher o f the University, one member 
nominated by the Executive Council, one member nominated by the 
officer or teacher conccrned and one member (who shall act as convener) 
nominated by the Chancellor;

(b) in the case o f a teacher o f an affiliated or associated college, one member 
nominated by the management o f the college, one member nominated by 
the teacher concerned, and one member (who shall act as convener) 
nominated by the Vice-Chancellor:

Provided that in the case o f colleges established and administered by a minority 
referred to in clause (1) o f Article 30 of the Constitution of India, the Convener shall be 
selected by the nominees of the management and the teacher conccrned out of a panel 
o f five persons suggested by the management and approved by the Vice-Chancellor:

Provided further that in the event of their failure to appoint the Convener within 
the time prescribed, the Vice-Chancellor shall nominate a Convener out o f the panel.

(2) If  for any reason, a vacancy occurs in the office o f a member o f the 
Tribunal, the appropriate person or body conccrned shall nominate another person in 
accordance with provisions of sub-section (1) to fill the vacancy and the proceedings 
may be continued before the Tribunal from the stage at which the vacancy is filled.

(3) The decision o f the Tribunal shall be final and binding on the parties and 
shall not be questioned in any court.

(4) The Tribunal o f Arbitration shall have the power—
(0  to regulate its own procedure;

(//) to order re-instatcmcnt of the officer or teacher concerned; and
(i/7) to award salary to the officer or teacher concerned, after deducting 

therefrom such income which such officer or teacher might have 
otherwise derived during his suspension, removal, dismissal or 
termination from service.

(5) Nothing contained in any law for the time being in force relating to 
arbitration shall apply to an arbitration under this scction.

(6) No suit or proceedings shall lie in any court in respect o f any matter which is 
required by sub-section (1) to be referred to the Tribunal o f Arbitration :

Provided that every decision of the Tribunal referred to in sub-section (3) shall 
be executable by the lowest court having territorial jurisdiction, as if it were a decree 
o f that court.

C h a p t e r  VII 
AFFILIATION AND RECOGNITION

37. Affiliated Colleges.—(1) This section shall apply to the Universities of 
Agra, Gorakhpur. Kanpur and Meerut and such other Universities (not being the 
Universities of Lucknow and Allahabad) as the State Government may, by 
notification in the Gazette, specify.
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(2) The Executive Council may, with the previous sanction o f the Chancellor, 
admit any college which fulfils such conditions of affiliation, as may be prescribed, to 
the privileges of affiliation or enlarge the privileges of any college already affiliated or 
subject to the provisions of sub-section (8), withdraw or curtail any such privilege:

’ (Provided that if in the opinion o f the Chancellor, a college substantially fulfils 
the conditions of affiliation, the Chancellor may sanction grant o f affiliation to that 
college or enlarge the privileges thereof in specific subjects for one term o f a course 
of study on such terms and conditions as he may deem fit:

Provided further that unless all the proscribed conditions o f affiliation are 
fulfilled by a college, it shall not admit any student in the first year o f the course of 
study for which affiliation is granted under the foregoing proviso after one year from 
the dale of commencement of such affiliation.]

(3) It shall be lawful for an affiliated collcgc to make arrangement with any 
other affiliated collcgc situated in the same local area, or with the University, for 
cooperation in the work o f teaching or research.

(4) Except as provided by this Act, the management o f an affiliated college shall 
be free to manage and control the affairs o f the college and be responsible for its 
maintenance and upkeep, and its Principal shall be responsible for the discipline of 
its students and for the superintendence and control over its staff.

(5) Every affiliated college shall furnish such reports, returns and other 
particulars as the Executive Council or the Vice-Chancellor may call for.

(6) The Executive Council shall cause every affiliated college to be inspected 
from lime to time at intervals not exceeding five years by one or more persons 
authorised by it in that behalf, and a report o f the inspection shall be made to the 
Executive Council.

(7) The Executive Council may direct an affiliated college so inspected to take such 
action as may appear to it to be necessary within such period as may be specified.

(8) The privileges of affiliation o f a college which fails to comply with any 
direction of the Executive Council under sub-section (7) or to fulfil the conditions of 
affiliation may, after obtaining a report from the Management o f the college and 
with the previous sanction o f the Chancellor, be withdrawn or curtailed by the 
Executive Council in accordance with the provisions o f the Statutes.

8[(9) Notwithstanding anything contained in sub-sections (2) and (8), if the 
Management of an affiliated college has failed to fulfil the conditions o f affiliation, 
the Chancellor may, after obtaining a report from the Management and the Vice- 
Chancellor, withdraw or curtail the privileges o f affiliation.)

**((10) Notwithstanding anything to the contrary contained in any other 
provisions of this Act, a college, which has already been given affiliation to a 
University before the commencement o f the Uttar Pradesh State Universities 
(Amendment) Act. 2003 in specific subjects for a specified period shall be entitled to 
continue the course of study for which admissions have already taken place but it 
shall not admit any student in the first year o f such course of study without obtaining 
affiliation under sub-sections (2).]

38. Associated Colleges.—(I) This section shall apply to the Universities of 
Lucknow and Allahabad and such other Universities (not being the Universities of 
Agra. Gorakhpur, Kanpur or Meerut or the Sampurnanand Sanskrit Vishwavidyalaya) 
as the State Government may, by notification in the Gazette, spccify.

7. Ins. by U.P. Act I o f  2004, S. 5 (w.c.f. 11 *7-2003).
8. Ins. by U P. A d  5 o f  1977. S. 13.

8a. Ins. by U.P. Aci 1 o f  2004 , S. 5 (w .e.f. 11-7-2003).
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(2) Associated colleges shall be such as may be named by the Statutes.
(3) It shall be lawful for an associated college to make arrangements with any 

other associated college or colleges or with the University for cooperation in the 
work o f teaching.

(4) The conditions of recognition o f an associated college shall be prescribed by 
the Statutes or imposed by the Executive Council, but no associated college shall 
cxccpt with the previous approval o f the Chancellor, be authorised to impart 
instruction for post-graduate degrees :

Provided that if an associated college is refused recognition for imparting 
instruction for post-graduate degrees, such college may, with the approval o f the 
Chancellor, be granted affiliation by any University referred to in Section 37, 
anything in Scction 5 notwithstanding, and thereupon, such college shall cease to be 
an associated college.

(5) Except as provided by this Act, the Management of an associated college shall, 
be free to manage and control the affairs o f the college and be responsible for its 
maintenance and upkeep. The Principal of e v e r y  such college shall be responsible for 
the discipline o f its students and for the superintendence and control over its staff.

(6) The Executive Council shall cause every associated college to be inspected 
from time to time at intervals not exceeding three years by one or more persons 
authorised by it in this behalf and a report of the inspection shall be made to the 
Executive Council.

(7) The recognition of an associated college may. with the previous sanction of; 
the Chancellor, be withdrawn by the Executive Council, if it is satisfied after 
considering any explanation furnished by the management, that it has ceased to fulfil 
the conditions o f its recognition or that it persists in making default in the 
performance o f its duties under this Act or in the removal o f any defect in its work 
pointed out by the Executive Council.

9[(8) Notwithstanding anything in this section or in Section 5, any associated 
college situated within the area o f any University to which this section applies, may, 
subject to such directions, as may be issued by the State Government in this behalf, be 
admitted to the privileges of affiliation by any University to which Section 37 applies.)

39. D isqualification for m em bership o f M anagem ent.—A person shall be 
disqualified for being chosen as, and for being, a member o f the Management o f an 
affiliated or associated college (other than a college maintained exclusively by the 
State Government or by local authority), if he or his relative accepts any 
remuneration for any work in or for such college or any contract for the supply of 
goods to or for the execution o f any work for such college :

Provided that nothing in this section shall apply to the acceptance o f any 
remuneration by a teacher as such or for any duties performed in connection with an 
examination conducted by the college or for any duties as Superintendent or Warden 
o f a training unit or o f a hall or hostel o f the college or as a proctor or tutor or for 
any duties, o f a similar nature in relation to the college.

Explanation.—The term ’relative’ shall have the meaning assigned to it in the 
Explanation to Section 20.

K ciativc— The word “relative” 3S used in Scction 39 only refers to relatives o f  the persons i.e. 
persons who arc related by blood or marriage (o the person who is said to be disqualified. It has the same 
meaning as assigned to it in the Explanation to Scction 20. Raj Kishore v. Kishan Shikslia Samili, 1978 
A U  1007.

Relative o f  a teacher who acccpts remuneration from an affiliated collcgc in U.P. is disqualified for 
being elected as a member o f  the Management o f that college. Such disqualification would also apply to

9. by U.P. Act 19 o f  1987.
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relative o f the teachcr who had been appointed on remuneration prior to coming into force o f  the Act. 
Executhv Commitiee, Meerut University v. Vice-Chancellor, (1983) 2 SCC 397. Overruling 1982 U.P. 
LBEC 148, approving 1981 UPLT(NOC) 187.

The Chairman o f  a cooperative society which supplied goods to a collcgc is not disqualified for 
being a member o f  the Management Committee o f  the said colkge. Raj K ishort v. Kishan Shikslta 
Samiti. 1978 A U  1007.

40. Inspection, etc., o f Affiliated and  Associated Colleges.— (1) The State 
Government shall have the right to cause an inspection to be made by such person or 
persons as it may direct, o f any affiliated or associated college, including buildings, 
laboratories and equipments thereof and also o f the examinations, teaching and other 
work conducted or done by it, or cause an inquiry to be made in respect o f any 
matter connected with the administration and finances of such college.

(2) Where the State Government decides to cause an inspection or inquiry to be 
made under sub-section (1). it shall inform the Management o f the same and a 
representative appointed by the Management and where the Management fails to 
appoint a representative, the Principal of the college may be present at such 
inspection or inquiry and shall have the right to be heard on behalf o f the 
Management but no legal practitioner shall appear, plead or act on behalf o f the 
college at such inspection or inquiry.

(3) The person or persons appointed to inspect or inquire under sub-section (1) 
shall have all the powers o f a civil court while trying a suit under the Code o f the 
Civil Procedure. 1908, for the purpose o f taking evidence on oath and o f enforcing 
the attendance o f witnesses and compelling production o f documents and material 
objects, and shall be deemed to be a civil court within the meaning of Sections 480 
and 482 o f the Code o f Criminal Procedure, 189810 and any proceedings before him 
or them shall be deemed to be judicial proceedings within the meaning of Sections 
193 and 228 o f (he Indian Penal Code.

(4) The State Government may communicate to the Management, the result of 
such inspection or inquiry and may issue direction as to the action to be taken and 
the Management shall forthwith comply with such directions.

(5) The State Government shall inform the Vice-Chancellor about any 
communication made by it to the Management under sub-section (4).

(6) The State Government may, at any time, call for any information from the 
Management or Principal o f an affiliated or associated college in connection with 
such inspection or inquiry.

41. C onstituent colleges.—(1) Constituent colleges shall be such as may be 
named by the Statutes.

(2) The Principal o f a constituent college shall be responsible for the discipline 
of the students enrolled in the college and shall have general control over the 
ministerial and inferior staff allotted to the college. He shall exercise such other 
powers as may be prescribed by the Statutes.

42. Autonom ous college.— (1) The University may grant in the manner 
prescribed, to an affiliated or associated college which satisfies the conditions

10. See now CrPC. 1973 (2 o f  1974).
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prescribed in that behalf, the privileges o f  varying, for the students receiving 
instruction in such college, the courses o f study prescribed by the University, and 
holding examination in the courses so varied.

(2) The extent to which the courses may be varied and the manner o f holding 
the examination conducted by such college shall be determined in cach case by the 
University.

(3) Such a college shall be declared in the manner prescribed as an autonomous 
college.

43. W orking M en’s colleges.—The University may, under such conditions as 
may be prcscribcd, recognize, an affiliated or associated college as a ‘Working 
Men’s College’ for the purpose of providing courses for degrees to persons, 
otherwise eligible for admission to such courses, who may be, unable to be enrolled 
as whole-time students by reasons o f being engaged in business, trade, agriculture or 
industry or employed in any other form o f service.

(2) The courses for such students shall extend over a period which shall not be 
less than one and a half time the duration prescribed for such courscs for other 
students.

(3) Each such course shall be organized separately.

44. Institutes.—The University may establish one or more Institutes to 
organize and conduct teaching and research in any subject.

C h a p t e r  VIII 
ADMISSIONS AND EXAMINATIONS

45. Admission o f Students.— (1) No student shall be eligible for admission to 
the course o f study for a degree unless—

(a) he has passed—
(0  the Intermediate Examination o f the Board o f High School and 

Intermediate Education. Uttar Pradesh, or o f any University or 
Board incorporated by any law for the time being in force; or 

(«) any examination, or any degree conferred by any other University, 
being an examination or degree recognized by the University as 
equivalent to the Intermediate Examination or to a degree o f the 
University; and

(b) he possesses such further qualifications, if  any, as may be specified in the 
O rdinances:

Provided that the University may prescribe by Ordinances any lower 
qualifications for admission to a degree in Fine Arts.

(2) The conditions under which students may be admitted to the diploma 
courses o f the University shall be prescribed by the Ordinances.

(3) The University shall have the power to recognize (for the purposes of 
admission to a course o f study for a degree), as equivalent to its own degree, any 
degree conferred by any other University or, as equivalent to the Intermediate
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Examination o f any Indian University, any examination conducted by any other 
authority.

(4) Any student whose work or conduct is unsatisfactory may be removed from 
the University or an Institute or a constituent college or an affiliated or associated 
college in accordance with the provisions of the Ordinances.

A student can voluntarily give up his studentship. The studentship may also comc to an end by 
abandonment. Dinesh Kuinar v. Principal M .LN. Medical College. 1986 ALJ 428.

Sub-scction (4) is not exhaustive. Dinesh Kumar v. Principal M .LN. M edical College, 1986 A U
428.

46. Bar o f charging any donation, etc., for adm ission to a college.—No 
person connected with the management of an affiliated or associated college and no 
Principal or other teacher or other employee thereof shall directly or indirectly take 
or receive or cause to be taken or received any contribution, donation, fees or any 
other payment o f any sort, either in cash or in kind, except the fees at the rates laid 
down in the Ordinances, from or on behalf o f any pupil ll[as a condition for granting 
him admission to or permitting him after such admission to continue in such 
college).

,2[46-A. C ontribution and donations to Colleges.—Where a contribution or 
donation, either in cash or in kind is taken or received by any affiliated or associated 
college maintained exclusively by the State Government or a local authority, the 
contribution or donation so received shall be utilised only for the purpose for which 
it was given to it and in the case o f a collegc maintained exclusively by the State 
Government any cash contribution or donation shall be credited to the personal 
ledger account o f such institution which shall be operated in accordance with the 
general or spccial orders of the State Government.)

47. Halls, hostels and delegacy o f the University.— (1) This section shall 
apply to the University o f Lucknow, Allahabad. Gorakhpur and such other 
University the State Government may by notification specify.

(2) The halls and hostels o f the University shall be—
(a) those maintained by the University and named in the Statutes;
(b) those recognised by the Executive Council on such general or special 

conditions as may be provided by the Ordinances.
(3) The warden and other staff of the halls and hostels shall be appointed in the 

manner provided by the Ordinances.
(4) The Executive Council shall have pow-er to suspend or withdraw the 

recognition o f a hall or hostel which is not maintained in accordance with the 
conditions referred to in clause (b ) o f sub-section (2 ):

Provided that no such action shall be taken without giving to the management of 
such hall or hostel an opportunity o f making a representative against the proposed 
action.

11. Subs, by U.P. Act 5 o f  1977, S. 14.
12. Ins. by U.P. Act 5 o f  1977. S. t5.
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(5) There shall be a Delegacy to supervise the arrangements relating to the 
residence, health and welfare of students o f the University not residing in or under 
the care o f any constituent college or hall. The constitution, power and duties o f the 
Delegacy shall be prescribed by the Statutes.

48. Exam inations.—Subject to the provisions o f this Act and the Statutes, the 
Examinations Committee shall direct the arrangements for the conduct o f 
examinations.

C h a p t e r  IX
STATUTES. ORDINANCES AND REGULATIONS

49. S tatutes.—Subject to the provisions o f this Act, the Statutes may provide 
for any matter relating to the University and shall in particular, provide for—

(a) the constitution, power and duties of the authorities o f the University;
(b) the election, appointment and term o f office of the members o f the 

authorities of the University, including the continuance in office o f the 
first members, and the filling in o f vacancies in their membership and all 
other matters relating to these authorities for which it may be necessary to 
provide;

(c) the powers and duties of the officers o f the University;
,3((rf) the classification and recruitment (including minimum qualifications and 

experience) of Principals and other teachers o f the University and of 
affiliated and associated colleges, the maintenance by them of their annual 
academic progress report, the rules o f conduct to be observed by them and 
their emoluments and other conditions o f service (including provisions 
relating to compulsory retirement);

(e ) the recruitment (including minimum qualifications and experience) and 
their emoluments and other conditions of service (including provisions 
relating to compulsory retirement) o f persons appointed to other posts 
under the University;)

(/) the constitution of a pension or provident fund or the establishment o f an 
insurance-scheme for the benefit o f officers, teachers and other employees 
o f  the University;

(g) the institution o f degrees and diplomas;
(/i) the conferment o f honorary degrees;

(0  the withdrawal o f degrees and diplomas, certificates and other academic 
distinctions;

(/) the establishment, amalgamation, abolition and reorganisation of 
Faculties;

(it) the establishment of departments o f teaching in the Faculties;
(0  the establishment, abolition and reorganisation o f halls and hostels 

maintained by the University;

13. Subs, by U P. Act 5 o f  1977, S. 16 and shall be deemed always to have been substituted.
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(m) the conditions under which colleges and other institutions may be 
admitted to the privileges of affiliation or recognition by the University 
and the conditions under which any such privilege may be withdrawn;

(«) the recognition o f the Management o f any affiliated or associated college;
l4((o) the number, minimum qualifications and experience, the emoluments and 

other conditions o f service, including the age o f retirement and provisions 
relating to compulsory retirement o f salaried employees (not being 
teachers) o f the University or an affiliated or associated college, and the 
preparation and maintenance o f record o f their service;]

(p ) the institution of scholarships, fellowships, studentships, medals and 
prizes;

(q) the qualifications, conditions and manner o f registration o f graduates and 
the maintenance of a register of registered graduates;

(r) the holding of convocation, if any; and
(i) all other matters which by this Act are to be or may be provided for by the 

Statutes.
Statute 11.02 as amended by Allahabad University.— A candidate who has secured at least a 

second division in his entire acadcmic carccr must be held to possess a good academic record. D.C. 
Pandey v. Chancellor, Allahabad University, 1983 A U  152.

Agra University Statute— Statute 30(3).— Where application for review o f  dismissal order was 
not made, no quesuon o f  holding subsequent meeting for confirmation o f  resolution would arise. P.C. 
Sikand v. Chancellor, 1979 A U  (NOC) 81.

Meerut University Statute— Statute 13.34.— Statute 13.34 does not apply to a dispute between 
office bearers o f  the Managing Committee o f  a Collcgc. Ii applies only to disputes between two 
managements. D igam berJain High School Association  v. Chancellor, 1983 All U  1255.

50. S tatu tes how m ade.—The First Statutes o f the University shall be made 
by the State Government by notification in the Gazelle and in the case of any 
existing University, for so long as the First Statutes are not so made, the Statutes as 
in force immediately before the commencement of this Act, insofar as they are not 
inconsistent with the provisions o f this Act, shall, subject to such adaptations and 
modifications whether by way o f repeal, amendment or addition as may be necessary 
or expedient, as the State Government may, by notification in the Gazette provide, 
continue in force, and any such adaptation or modification shall not be called in 
question.

,5[(1-A) The State Government may by notification in the Gazette amend 
whether by way o f addition, substitution or omission, the First Statutes at any time 
l6|up to December 31 1990]17 and any such amendment may be retrospective to a 
date not earlier than the date o f such commencement.]

14. Subs, by U.P. Act 5  o f 1977. S. 16.
15. Ins. by U P. Aci 29 o f  1974. S. 15.
16. Subs, by U.P. Act 5 o f  1977. S. 17 and U.P. Act 12 o f  1978. S. 4.
17. ‘ 1978’ subs, by 'I 9 8 r  (w.e.f. 1-1-1979) by U.P. Act 15 o f  1980. *1981' subs, by '1982' (w.c.f. 29- 

12-1981) by U.P. Act 25 o f  1982; ‘ 1982’ in to , by '1984- (w.e.f. 1-1-1983) by U.P. Act 6  o f  1983: 
1984* subs, by ‘ 1985’ (w.e.f. 31-12-1984) by U.P. Act 9  o f  1985: 1985' subs, by ‘ 1987* by U.P.

Act 15 o f  1986 and shall be deemed always to have been substituted; “1987” subs, by "1990" by 
U.P. Act 9  o f  1988. S. 3 (w.e.f. 1-1 • 1988).
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,8((1-B) Until the First Statutes of the Purvanchal University arc made under 
this section, the Statutes o f the University o f Gorakhpur, as in force immediately 
before the establishment o f the said University shall apply to it subjcct to such 
adaptations and modifications as the State Government may, by notification, 
provide.1

,9((2) The Executive Council may, at any time [after December 31. 1990]20. 
make new or additional Statutes or may amend or repeal the Statutes referred to in 
sub-section (1) or sub-section (1-A).]

(3) The Executive Council shall not propose the draft of any Statute affecting 
the status, power or constitution o f any authority of the University until such 
authority has been given an opportunity o f expressing its opinion upon the proposal 
and any opinion so expressed shall be in writing and shall be submitted to the 
Chancellor.

(4) Every new Statute or addition to a Statute or any amendment or repeal of 
Statute shall be submitted to the Chancellor who may assent to it or withhold his 
assent therefrom or remit it to the Executive Council for further consideration.

(5) A Statute passed by the Executive Council shall have effect from the date it 
is assented to by the Chancellor or from such later date as may be specified by him.

2ll a (6) Notwithstanding anything contained in the foregoing sub-section the 
State Government may in order to implement any decision taken by it in the interest 
o f learning, teaching or research or for the benefit o f teachers, students or other staff 
or on the basis of any suggestion or recommendation o f the University Grants 
Commission or the State or National Education Policy with regard to the 
qualifications o f the teachers, require the Executive Council to make new or 
additional Statutes or amend or repeal the Statutes referred to in sub-section (1) or 
sub-section (1*A) within a specified time and if the Executive Council fails to 
comply with such requirement the State Government may. with the assent o f the 
Chancellor, make new or additional Statutes or amend or repeal the Statutes referred 
to in sub-section (1) or sub-section (1-A).]

(7) The Executive Council shall have no power to amend or repeal the Statutes 
made by the State Government under sub-section (6) or to make new or additional 
Statutes inconsistent with such Statutes.]

The selections which were held on 1st o f  August. 1975 would be governed by the first statutes 
which came into force from 1st August. 1975 and the candidates selected on that date will have to fulfil 
the qualifications laid down in those statutes. The subsequent amendment did not at all affect their 
position. D r (Miss) Raj Kumari Sharma v. Chancellor, Meerut University, 1978 A U  831.

Clause (8) does not refer to any university other than the University o f  Meerut or to any affiliated 
college other than college affiliated to Meerut University. Rain Avtar v. Meerut University, 1986 A U
205.

18. Ins. by U.P. Act 19 o f  1987.
19. Subs, by U.P. Act 29 o f  1974. S. 15.
20. '1978' subs, by ‘ 1981’ w.e.f. 1-1-1979 by U.P. Act No. 15 o f  1980. *1981’ subs, by *I982’ w.e.f. 

29-12-1981 by U.P. Act No. 25 o f  1982: -1982- subs, by , 1984, w.e.f. 1-1-1983 by U.P. Act 6 o f  
1983: ‘1984’ subs, by 1985 (w.e.f. 31-12-1984) by U.P. Act 9  o f  1985; 1985' subs, by *1987* by 
U.P. Act 15 o f  1986; -1987' subs, by 'I990* by U.P. Act 9 o f 1988. S. 3 (w.e.f. 1-1-1988).

21. Ins by U.P. A c t4 o f  1995. S. 3 (w.e.f. 17-12-1994).
22. Subs, by U.P. Act 9  o f  1998. S. 4 (w.e.f. 19-9-1997).
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Statute 25.04.— Appeal under Statute 25-04 against an order selling aside appointment o f  a Lab- 
bearer is incompetent. Nambardar Singh v. D irector o f  Education, 1985 A U  920-

Order o f  approval o f  appointment o f  Lab-bcarcr alleged to have been obtained by fraud can be 
reviewed by the approving Authority, /bid.

Provision in Clause 4  o f  the First Statute as to the superannuation age is not violative o f  Articlc 16. 
Kishori La! v. State o f  U P ., 1978 A U  271.

The U.P. Universities Statutes, 1975 read the Ordinances o f  Sampumanand Sanskrit 
Vishwavidyalaya. Varanasi prescribes preferential qualifications for selection o f  Professors o f  Education 
for Sampumanand Vishwavidyatoya. Such qualification may be relaxed by the Selection Committee. 
Devendra Dutta Tewari v. Chancellor. 1978 ALJ 844.

51. O rdinances.—(1) Subject to the provisions o f this Act and the Statutes the 
Ordinances may provide for any matter which by this Act or the Statutes is to be or 
may be provided for by the Ordinances.

(2) Without prejudice to the generality of the provisions o f sub-scction (I), the 
Ordinance shall provide for the following matters, namely—

(a) the admission o f students to the University and their enrolment and 
continuance as such;

(b) the courses o f study to be laid down for all degrees, diplomas and other 
academic distinctions o f the University;

(c) the conditions under which students shall be admitted to the examinations, 
degrees and diplomas of the University and shall be eligible for the award 
o f such degrees and diplomas;

(d) the conditions o f the award of scholarships, fellowships, studentships, 
bursaries, medals and prizes;

(e) the conditions o f residence o f students at the University and the 
management o f halls and hostels maintained by the University;

(/) the recognition and management o f halls and hostels not maintained by 
the University;

C?) the maintenance o f discipline among the students o f the University;
(It) all matters relating to correspondence courses and private candidates;

23((i) the formation of parent-teachers association];
(j) the fees which may be chargcd by the University or by an affiliated or 

associated collcge for any purpose;
(k) the conditions subject to which persons may be recognised as qualified to 

give instructions in halls and hostels;
(/) the conditions and mode o f appointment and the duties o f examining 

bodies, examiners, moderators, invigilators and tabulators;
(m) the conduct o f examinaiions;
(>i) the remuneration and allowances including travelling any daily 

allowances to be paid to persons employed on the business o f the 
University;

23. Subs, by U P . Act 5 o f  1977. S. 18.
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(0) all other matters which by this Act or the Statutes are to be or may be 
provided for by the Ordinances.

Power vested in the academic body 10 frame Ordinances proscribing courses o f  study can be 
repeatedly exercised under the General Clauses Act- A w desh  Kumar v. Agra University, 1981 A U  237.

Implementation o f  new curriculum as recommended by Medical Council in 1977 with effect from 
December 1980 but not prior thereto docs not offend Article 14 o f  the Constitution. Avadesh Kumar v. 
Agra University, 1981 A U  237.

52. O rdinance how m ade.—(1) The first Ordinances o f each existing 
University shall be (he Ordinances as in force immediately before the 
commencement o f this Act insofar as they are not inconsistent with the provisions o f 
this A c t :

Provided that for the purpose o f bringing the provisions of any such Ordinances 
into accord with the provisions of this Act and the Statutes, the Chancellor may by 
order make such adaptations and modifications o f the Ordinances whether by way of 
repeal, amendment or addition as may be necessary or expedient and, provide that 
the ordinances shall as from such date as may be specified in the order have effect 
subject to the adaptations and modifications so made and any such adaptation or 
modification shall not be called in question.

(2) The First Ordinances o f the Universities o f Kumaun and Garhwal and o f  any 
other University to be established after the commencement o f  this Act shall be made 
by the State Government by notification in the Gazette.

^[(2-A ) Until the First Ordinances of the Purvanchal University are made under 
sub-section (2), the Ordinances o f the University o f Gorakhpur, as in force 
immediately before the establishment o f the said University, shall apply to it subject 
to such adaptations and modifications as the State Government may, by notification, 
provide.]

(3) Save as otherwise provided in this section, the Executive Council may. from 
time to time, make new or additional Ordinances or may amend or repeal the 
Ordinances referred to in sub-sections (1) and (2):

Provided that no Ordinance shall be made—
(a) affecting the admission o f students, or prescribing examinations to be 

recognized as equivalent to the University examinations or the further 
qualifications mentioned in sub-section (1) o f Section 45 for admission to 
the degree courses o f the University, unless a draft o f the same has been 
proposed by the Acadcmic Council; or

(b) effecting the conditions and mode o f appointment and duties o f  examiners 
and the conduct or standard o f examinations or any course o f study except 
in accordance with a proposal o f the Faculty or Faculties concerned and 
unless a draft o f such Ordinance has been proposed by the Academic 
Council; or

(c) effecting the number, qualifications and emoluments o f teachers o f the 
University or the income or expenditure o f the University, unless a draft 
o f the same has been approved by the State Government.

24 Ins. by U.P. Act 1 9 o f  1987
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(4) The Executive Council shall not have power to amend any draft proposed by 
the Academic Council under sub-section (3) but may reject it or return to the 
Academic Council for reconsideration either in whole or in part together with any 
amendments which the Executive Council may suggest.

(5) All Ordinances made by the Executive Council shall have effect from such 
date as it may direct and shall be submitted as soon as may be to the Chancellor.

(6) The Chancellor may, at any time signify to the Executive Council his 
disallowance o f such Ordinances other than those referred to in clause (c) of the 
proviso to sub-section (3) and from the date of receipt by the Executive Council of 
intimation o f  such disallowance, such Ordinances shall become void.

(7) The Chancellor may direct that the operation o f any Ordinance other than 
those referred to in clause (c) o f the proviso to sub-section (3) shall be suspended 
until he has an opportunity of exercising his power of disallowance. An order of 
suspension under this sub-section shall cease to have effect on the expiration of one 
month from the date o f such order.

The validity o f  an Ordinance passed by the Executive Council providing for revaluation cannot be 
attacked on the ground that principles o f  natural justice were violated. Jiiendra Praiap  v. Registrar, 
1985 A U  590.

Where the Executive Council abolished the revaluation system from the examination o f  1984 
contrary to the recommendation o f  Academic Council, which sought abolition from the examination of  
1983. held, the Executive Council travelled beyond its powers. Jitendra Pratap v. Registrar, 1985 A U  
590.

Discontinuance o f  revaluation scheme only in Engineering Faculty and not in other Faculties is not 
violative o f  Article 14. Jitendra Pratap  v. Registrar, 1985 ALJ 590.

The Executive Council passing the Ordinance has power to give them retrospective effect. Ram 
Bilas v. University o f  Allahabad. 1982 A U  1132.

53. Regulations.— (1) Subject to the provisions o f this Act, the Statutes and 
the Ordinances, an authority or other body o f the University may make 
Regulations—

(a) laying down the procedure to be followed at its meeting and the number 
o f members required to form the quorum;

(b) providing for all matters which by this Act, the Statutes or the Ordinances 
are to be provided by Regulations; and

(c) providing for any other matter solely concerning such authority or body 
and not provided for by this Act, the Statutes and the Ordinances.

(2) The Regulations made by any authority or other body o f the University shall 
provide for the giving o f notice to its members o f the dates o f meetings and the 
business to be transacted thereat and for the keeping o f record o f the proceedings of 
such meetings.

(3) The Executive Council may direct any authority or other body o f  the 
University other than the Court to cancel or to amend in such form as may be 
specified in the direction, any Regulation made by such authority or body and 
such authority or body shall thereupon cancel or amend the Regulation 
accordingly :
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Provided that any authority or other body of the University, if  dissatisfied with 
any such direction may appeal to the Chancellor who may after obtaining the views 
o f the Executive Council pass such orders as he thinks fit.

(4) The Academic Council may subject to the provisions o f the Ordinances, 
make Regulations providing for the course o f study for any examination, degree or 
diploma o f  the University only after the Board o f Faculty concerned has proposed a 
draft o f the same.

(5) The Academic Council shall not have power to amend or reject any draft 
proposed by the Board o f Faculty under sub-scction (4), but may return it to the 
Board for further consideration together with its own suggestions.

C h a p t e r  X  

ANNUAL REPORTS AND ACCOUNTS

54. A nnual R eport.—(1) The Annual Report o f the University shall be 
prepared under the direction o f the Executive Council and shall be submitted to the 
Court a month before its annual meeting and the Court shall consider it in its annual 
meeting.

(2) The Court may, by resolution make recommendations on such report and 
communicate the same to the Executive Council which may take such action thereon 
as it thinks fit.

55. Accounts and  audit.—(1) The annual accounts and balance-sheet o f the 
University shall be prepared under the direction o f the Executive Council and all 
money accruing to or received by the University from whatever source and all 
amounts disbursed or paid shall be entered in the accounts maintained by the 
University.

(2) A copy o f the annual accounts and (he balance-sheet shall be submitted to 
the State Government which shall cause the same to be audited.

(3) The annua) accounts and the balance-sheet audited shall be printed and 
copies thereof shall, together with copies of the audit report be submitted by the 
Executive Council, to the Court and the State Government.

(4) The Executive Council shall also prepare, before such date as may be 
prescribed, the budget for the ensuring year.

(5) Every item o f new expenditure above such amount as may be prescribed 
which it is proposed to include in the budget shall be referred by the Executive 
Council to the Finance Committee which may make recommendations thereon.

(6) The Executive Council shall, after considering the recommendations if any, 
o f the Finance Committee approve the budget finally.

(7) The annual accounts, the balance-sheet and the audit report shall be 
considered by the Court at its annual meeting and the Court may, by resolution, 
make recommendations with reference thereto and communicate the same to the 
Executive Council.

(8) It shall not be lawful for the Vice-Chancellor or the Executive Council to 
incur any expenditure—

(a) either not sanctioned in the budget, or in the case of funds granted to the
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University, subsequent to the sanction of the budget, by the State 
Government or the Government o f India or the University Grants 
Commission or any international organisation or Foundation, save in 
accordance with the terms o f such g ra n t:

Provided that notwithstanding anything in sub-section (7) o f Scction 13, the 
Vice-Chancellor may, in the case of fire, flood, excessive rainfall or other 
sudden or, unforeseen circumstances, incur non-recurring expenditure not 
exceeding rupees five thousand not sanctioned in the budget and he shall 
immediately inform the State Government in respect o f all such 
expenditure;

(b) on any litigation in opposition to Mlany order of the Chancellor or o f the 
State Government purporting to be made under this Act].

26[55-A. Surcharge.— (1) An officer specified in any o f the clauses (c) to (0  
of Section 9 shall be liable to surcharge for the loss, waste or misapplication of any 
money or property o f the University, if such loss, waste or misapplication is a direct 
consequence o f his neglect or misconduct.

(2) The procedure o f surcharge and the manner o f recovery o f the amount 
involved in such loss, waste or misapplication shall be such as may be prescribed.]

C h a p t e r  XI 
REGULATION OF DEGREE COLLEGES

56. Definitions.— In this Chapter, unless the context otherwise requires—
(a) ‘property’, in relation to an affiliated or associated college, includes all 

property, movable and immovable, belonging to or endowed wholly or 
partly for the benefit o f the college, including lands, buildings 
(including hostels), works, library, laboratory, instruments, equipment, 
furniture, stationery, stores, automobiles and other vehicles, if  any. and 
other things pertaining to the college, cash on hand, cash at bank, 
investments, and book debts and all other rights and interests arising out 
o f  such property as may be in the ownership, possession, power or 
control o f  the college and all books o f account, registers, and all other 
documents o f whatever nature relating thereto, and shall also be deemed 
to include all subsisting borrowings, liabilities and obligations of 
whatever kind o f  the college;

(b) ‘salary’ means the aggregate of the emoluments including dearness or any 
other allowance for the time being payable to a teacher or other employee 
after making permissible deductions.

57. Pow er o f the S tate Government to issue notice.—If the State Government 
receives information in respect o f any affiliated or associated college (other than a 
college maintained exclusively by the State Government or a local authority)—

(i) that its Management has persistently committed wilful default in paying 
the salary o f the teachers or other employees o f the college by the

25. by U.P. Act 12 o f  1978. S. 5-
26. ins. by U.P. Act 12 o f  1978. S. 6.
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twentieth day o f the month next following the month in respect o f which 
or any part o f  which it is payable; or

(ii) that its Management has failed to appoint teaching staff possessing such 
qualifications as are necessary for the purpose of ensuring the maintenance 
o f academic standards in relation to the college or has appointed or retained 
in service any teacher in contravention o f the Statute or Ordinances ^ [ o r  
has failed to comply with the orders of the Director of Education (Higher 
Education) made on the basis of the recommendation o f the Uttar Pradesh 
Higher Education Services Commission under the Uttar Pradesh Higher 
Education Services Commission Act, 1980,1 or

(iii) that any dispute with respect to the right claimed by different persons to 
be lawful office-bearers o f its Management has affected the smooth and 
orderly administration of the college; or

(iv) that its Management has persistently failed to provide the college with 
such adequate and proper accommodation, library, furniture, stationery, 
laboratory, equipment, and other facilities, as are necessary for efficient 
administration o f the college; or

(v) that its Management has substantially diverted, misapplied or mis­
appropriated the property o f the college to the determ ent o f the college;

it may call upon the Management to show cause why an order under Section 58 
should not be made :

Provided that where it is in dispute as to who are the office-bearers o f the 
Management, such notice shall be issued to all persons claiming to be so.

Action under Sections 57 and 58 against a Management Committee cannot be taken for faults of 
previous committee. Committee o f  Management v. D.A. Degree College. 1985 ALJ 1136.

Where the college which made default in payment o f  salaries o f  its teachers was receiving grant 
from State Government and was affiliated college o f  Kanpur University, it was held that the State 
Government was liable to pay salaries o f  the teachers. Board o f  Trustees v. State o f  U.P.. 1982 ALJ 698.

The word “persistent” used in clauscs (i) and (iv) o f  Section 57 connotes something more than 
oocc. Board o f  Trustees v. State o f  V.P.. 1982 ALJ 698.

For supersession o f  Managing Committee on ground o f  diversion o f  funds both ingredients, 
namely, that there had been a diversion and it was to the detriment o f  college must exist. A'athimal 
Ramsai M ai Edward Coronation College Association v. State o f  U P ,  1979 ALJ 1103.

Suspension o f  a Principal by the Management Commitiee in contemplation o f  disciplinary 
proceedings against him is not a good ground for action under Sections 57 and 58 o f  the Act. Committee 
o f  Management v. D.A. V. Degree College. 1985 A U  1136.

State Government should record reasons for suspension o f  Management Committee. Ch. C.R 
College  v. Meerut University. 1976 A U  680.

Merc pendency o f  a suit challenging validity o f  the eicction o f  office-bearers could not be a ground for 
issuing suspension order pending enquiry. Clu C.R. College v. Meerut University. 1976 A U  680.

The word 'information" in Section 57 indicates that State Government can act on any information 
received by it and it need not be only after it gets the collcgc inspected as provided under Section 40 o f  
the Act. Board o f  Trustees v. State o f  U P ., 1982 A U  698.

58. A uthorised Controller.—(1) If  the State Government after considering 
the explanation, if any, submitted by the Management under Section 57 is satisfied

26a. las. by U.P. Act 9  o f 1998. S. 5 (w .e.f 19-9-1997).
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(hat any ground mentioned in that section exists, it may, by order, authorise any 
person (hereinafter referred to as the Authorised Controller) to take over, for such 
period not exceeding two years as may be specified, the Management o f the college 
and its property to the exclusion o f the Management and whenever the Authorised 
Controller so takes over the Management, he shall, subject only to such restrictions 
as State Government may impose, have in relation to the Management o f the college 
and its property all such powers and authority as the Management would have if the 
college and its properly were not taken over under this sub-section :

Provided that if the State Government is o f opinion that it is expedient so to do 
in order to continue to secure the proper Management of the college and its property, 
it may, from time to lime, extend the operation of the order for such period, not 
exceeding one year at a time, as it may specify, so however, that the total period of 
operation o f the order, including the period specified in the initial order under this 
sub-section does not exceed 271 five years]:

28lProvided further that if at the expiration of the said period o f five years, there 
is no lawfully constituted Management of the college the Authorised Controller shall 
continue to function as such, until the State Government is satisfied that the 
Management has been lawfully constituted :

Provided also that the State Government may. at any time, revoke an order made 
under this sub-section.]

(2) Where the State Government while issuing a notice under Section 57 is of 
opinion, for reasons to be recorded, that immediate action is necessary in the interest 
of the college, it may suspend the Management, which shall thereupon cease to 
function, and make such arrangement as it thinks proper for managing the affairs of 
the college and its property till further proceedings are completed :

Provided that no such order shall remain in force for more than six months from 
the date o f actual taking over the Management in pursuance of such o rd e r:

Provided further that in computation of the said period of six months, the time 
during which the operation o f the order was suspended by any order o f the High 
Court passed in exercise o f jurisdiction under Article 226 o f the Constitution or any 
period during which (he Management failed to show cause in pursuance o f the notice 
under Section 57, shall be excluded.

(3) Nothing in sub-section (1), shall be construed to confer on the Authorised 
Controller the power to transfer any immovable properly belonging to college 
(except by way o f letting from month to month in the ordinary course of 
management or to create any charge thereon) except as a condition o f rcceipt o f any 
grant-in-aid of the college from the Slate Government or the Government o f India.

(4) Any order made under this section shall have effect notwithstanding 
anything inconsistent therewith contained in any other enactment or in any 
instrument relating to the management and control o f the college or its property :

Provided that the property of the college and any income therefrom shall continue 
to be applied for the purposes of the college as provided in any such instrument.

27. ‘Four yeais' substituted  by 'five years' (w.e.f. 25-6-1982) by U P. Aci 4  o f  1983.
28. Subs, by U.P. Act 4  o f  1983 (w.e.f. 25-6-19S2).
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(5) The Director o f Education (Higher Education) may give to the Authorised 
Controller such directions as he may deem necessary for the proper management o f 
the college or its property, and the Authorised Controller shall carry out those 
directions.

Where the inspection report o f  (he Deputy Director was not furnished or disclosed to the college 
management, the order o f  appointment o f  Authorised Controller was not sustainable. Board o f  Trustees 
v. State o f  U.P.. 1982 A U  698.

Extension o f  the term of the Authorised Controller on the ground lhai the Management had. during 
the period the Authorised Controller was inchargc o f  the property o f  college, failed to remove certain 
defects is not valid. Committee o f  Management State o f  U.P., 1982 ALJ 1403.

Order suspending committee o f  Management without giving opportunity o f  hearing is not illegal. 
Swomj Devanand Snatak M ahavidyalaya  v. State o f  V.P.. 1979 A U  (NOC) 23.

For passing an order taking over management o f  a private college and appointment o f  an 
Authorised Controller, the Vice-Chancellor is not required to give opportunity to the Managing 
Committee to rectify the defects. Nathimal Ramsai Mai Edward Coronation College Association  v. State 
o f  U.P.. 1979 A U  1103.

59. Clause 58 not applied to m inority colleges.—Nothing contained in 
Section 58, shall apply to a college established and administered by a minority 
referred to in clausc (1) o f  Article 30 o f the Constitution o f India.

60. Duty to deliver possession to the Authorised C ontroller.—(1) Where an 
order has been passed under Section 58 in respect o f a college, every person in 
whose possession or custody or under whose control any property o f the collcgc may 
be. shall deliver the property to the Authorised Controller forthwith.

(2) Any person who on the date of such order has in his possession or under his 
control any books or other documents relating to the college or to its property shall 
be liable to account for the said books and other documents to the Authorised 
Controller and shall deliver them up to him or to such person as the Authorised 
Controller may specify in this behalf.

(3) The Authorised Controller may apply to Collector for delivery o f possession 
and control over the college or its property or any part thereof, and the Collector 
may take all necessary steps for securing possession to ihe Authorised Controller of 
such college or property, and in particular, may use or cause to be used such force as 
may be necessary.

^(CHAPTER XI-A 
PAYMENT OF SALARY TO TEACHERS AND OTHER 

EMPLOYEES OF DEGREE COLLEGES

60-A. Definitions.— In this Chapter, unless the context otherwise requires—
(0 ‘College’ means any collcgc affiliated to or recognised by any University 

in accordance with the provision of this Act or the Statutes made 
thereunder and for the time being receiving maintenance grant from the 
State Government (but does not include a college maintained exclusively 
by the Stale Government or a ^[N agar Mahapalika);

29. Chapter XI-A ins. by U.P. Act 21 o f  1975, S. 9.
30. Words “local authority" subs, by “Nagar Mahapalika” by U P. Act I 5 o f  1980 (w.c.f. 26-9-1979).



(«) ‘Deputy Director’ means the Regional Deputy Director of Education and 
includes any other officer authorised by the State Government to perform 
all or any o f the functions of the Deputy Director under this Chapter;

(i7<) ’employee’, in relation to a college, means a non-teaching employee of 
such collegc :

(<?) in respect of whose employment maintenance grant was being paid 
by the State Government during the financial year 1974-75; or

(b) who was appointed to a post with the permission o f the Director of 
Education (Higher Education);

(iv) ‘maintenance grant’ means such grant-in-aid o f a college as the State 
Government by general or special order in that behalf directs to be treated 
as maintenance grant appropriate to the level of that college;

(v) ‘salary* shall have the meaning assigned to it, in clause (b) o f Section 56;
(W) ‘teacher’, in relation to a college, means a teacher in rcspcct o f whose 

employment maintenance grant was being paid by the State Government 
during the financial year 1974-75. or who is employed with the approval 
o f the Vice-Chancellor o f the University concerned—

(a) to a post created, before April 1, 1975, with the permission o f the 
Vice-Chancellor concerned; or

(b ) to a post crcatcd, after March 31. 1975. with the permission o f the 
Director o f Education (Higher Education).

In fixing salary o f  a lecturer whose temporary service as well as regular appointment has been 
approved by the V.C. his temporary service also has to be counicd. Ram Anugrah v. D irector o f  
Education, 1986 A U  1138.

60-B. Paym ent o f salary within time and without unauthorised 
deductions.—(1) Notwithstanding any contract to the contrary, the salary of a 
teacher or other employee o f any college in rcspcct o f any period after the 31st day 
of March, 1975, shall be paid to him before the expiry of the 20th day or such earlier 
day as the State Government may, by general or the month in behalf, appoint, o f the 
month next following special order in that respect of which or any part o f which it is 
payable.

(2) The salary shall be paid without deductions o f any kind except those 
authorised by this Act, the Statutes or the Ordinances, or by any other law for the 
time being in force.

60-C. Pow er to inspect.—(1) The Deputy Director may at any time, for the 
purposes o f this Chapter, inspect or cause to be inspected any college or call for such 
information and records (including registers, books o f account and vouchers) from 
its management with regard to the payment of salaries to its teachers or employees or 
give to its management any direction for the observance o f such canons o f financial 
propriety (including any direction for retrenchment o f any teacher or employee or 
for prohibition o f any wasteful expenditure) as he thinks fit.

(2) Every direction for retrenchment under sub-section (1) shall be issued after 
obtaining the prior approval o f the Director of Education (Higher Education) and 
shall spccify a future date on which such retrenchment shall bccome operative.
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(3) Where any direction for retrenchment is issued in accordance with sub­
sections (1) and (2), the teacher or the employee concerned shall, with effect from 
the date specified in such direction, cease to be a teacher or employee o f the college 
for the purposes of the maintenance grant payable under this Chapter.

3> [60-CC. Supernum erary  post o f teachers.—The Vice-Chanccllor may 
with the prior approval o f the State Government create any supernumerary post with 
a view to enabling a teacher who is for the time being holding responsible position 
o f  a national importance in India or abroad in educational administration or other 
similar assignment to retain his lien and seniority as such teacher and also to 
continue to earn increments in his pay scale during the period o f his assignment and 
to contribute towards provident fund and earn retirement benefits, if any, in 
accordance with the Statutes :

Provided that no salary shall be payable to such teacher by the college for the 
period o f such assignment.]

60-D. P rocedure fo r paym ent of salary  in case o f certa in  colleges.— (1) 
The management o f every college shall for the purposes o f disbursement o f salaries 
to its teachers and employees open in a scheduled bank or a co-operative bank or 
post office, a separate account (thereinafter in this Chapter called ‘Salary Payment 
Account’) to be operated jointly by a representative o f the management and by the 
Deputy Director or such other officer as may be authorised by the Deputy Director 
in that b eh a lf:

Provided that after the Salary Payment Account is opened, the Deputy Director 
may. if he is. subject to any rules made under Section 60-H satisfied that it is 
expedient in the public interest so to do, instruct the bank that the account shall be 
operated by the representative of the management alone, and may at any lime revoke 
such instruction :

Provided further that in the case referred to in sub-section (3), or where in any 
other case after giving to the Management an opportunity o f showing cause, the 
Deputy Director is o f opinion that it is necessary or expedient so to do, the Deputy 
Director may instruct the bank that the Salary Payment Account shall be operated 
only by himself, or by such other officer as may be authorised by him in that behalf 
and may at any time revoke such instruction.

(2) The State Government may, from time to time, require by general or spccial 
order that the Management o f a college shall deposit in the Salary Payment Account, 
such portion o f the amount received from students as fees and also such portion, if 
any, of the income received from any property, movable or immovable belonging to 
or endowed wholly or partly for the benefit o f the college, and by such date, as may 
be specified in that order, and thereupon, the Management shall be bound to comply 
with such direction.

(3) Where the Deputy Director is o f opinion that the Management has failed to 
deposit the fees in accordance with the provisions o f sub-section (2) or the orders 
issued thereunder, the Deputy Director may, by order, prohibit the Management 
from realising any fees from the students and thereupon, the Deputy Director may

31. Ins. by U.P. Act 5 o f 1977. S. 19.



realise (he fees (either through (he teachers o f (he college or in such other manner as 
he thinks fit) dircctly from the students and shall deposit the fees so rccovcrcd in the 
Salary Payment Account.

(4) The State Government shall also pay into the Salary Payment Account such 
amount as maintenance grant, which, after taking into consideration the amounts 
deposited under sub-scctions (2) and (3), is necessary for making payment in 
accordance with sub-section (5).

(5) No money credited to the Salary Payment Account shall be applied for any 
purpose except the following, namely—

(а) for payment o f salary to the teachcrs and other employees o f (he college 
falling due for any period after March 31, 1975;

(б) for crediting the Management’s contribution, if any to the provident fund 
accounts o f teachers and employees o f the college concerned.

(6) The salary of a teacher or employees shall be paid by transfer o f the amount 
from the Salary Payment Account to his account, if any, in the same bank, or if he 
has no account in that bank, then by cheque.

60-E. Liability in rcspcct o f Salary.—?la[(l) The State Government shall be 
liable for payment o f salaries against such posts o f teachers and employees o f every 
such college that was taken in grant-in-aid list by the S(ate Government on or after 
March 31. 1975:

Provided firstly that the Director of Higher Education or an officer authorized 
by him to sanction grant-in-aid to the college has paid the salary against such posts 
within one year after the college was taken in grant-in-aid list:

Provided secondly that the posts in a grant-in-aid college which were created after 
the college was taken in grant-in-aid list with the permission of the Director, Higher 
Education or by the State Government and were duly filled with the approval of the 
Director of Higher Education or an officcr authorized by him after March 31, 1975:

Provided thirdly that the State Government shall not be liable for payment of 
salaries o f teachcrs and employees o f a college where permission to create posts was 
granted by the Director o f Higher Education or by the State Government on the 
condition that the management of the respective college shall bear the liability of 
payment o f  salary against the posts so created:

Provided fourthly that the colleges in which affiliation for certain number of 
subjects o f undergraduate and post-graduate courses has been accorded by the 
Chancellor under self-financing scheme, the State Government shall not be liable to 
pay salary o f teachers and employees appointed in connection with imparting 
instruction in such course.]

(2) The State Government may recover any amount in respect o f which any 
liability is incurred by it under sub-scc(ion (1) by attachment o f the income from the 
property belonging to or vested in the college as if that amount were an arrear of 
land revenue due from such college.

(3) Nothing in this scction shall be deemed to derogate from the liability o f the 
college for any such dues to the teacher or employee.

60-F. Punishment, penalties and procedure.—(1) If any default is committed 
in complying with any direction under Section 60-C. or with the provisions o f Section 
60-B or Scction 60-D, every person who at the time the default was committed was 
manager or any other person vested with the authority to manage and conduct the 
affairs of the collegc shall, unless he proves that the default was committed without his
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knowledge or that he exercised all due diligence to prevent the commission o f (he 
default, be punishable, in the ease of a default in complying with the provisions of 
Section 60-B with fine which may extend to one thousand rupees, and in the case of 
any other default with imprisonment which may extend to six months or with fine 
which may extend to one thousand rupees or with both.

(2) No court shall take cognizance o f any offence punishable under this section 
except with the previous sanction o f the Deputy Director.

(3) Every offence under this section shall be cognizable, but no police officer 
below the rank o f a Deputy Superintendent shall investigate any such offence without 
the order of a Magistrate of the first class or make arTest therefor without a warrant.

(4) No court below the rank o f a Magistrate o f the first class shall take 
cognizance o f an offence under this section.

60-G. Finality o f o rders.—No order made or direction given by the State 
Government, the Director o f Education (Higher Education), the Deputy Director or 
other officcr in exercise o f any power conferred by or under this Chapter shall be 
called in question in any court.

60-H. R ule-m aking power.—(1) The State Government may by notification 
in the Gazette, make rules for carrying out the purposes o f  this Chapter.

(2) All rules made under (his Chapter shall, as soon as may be after they are 
made, be laid before each House o f the State Legislature while it is in session for a 
total period o f thirty days comprised in its one session or more than one successive 
sessions and shall, unless some later date is appointed, take effect from (he date of 
their publication in the Official Gazette, subject to such modifications or annulments 
as the two Houses o f Legislature may during the said period agree to make, so 
however, that any such modification or annulment shall be without prejudice to the 
validity o f  anything previously done thereunder.]

C h a p t e r  XII 
PENALTIES AND PROCEDURE

61. Penalties.—(1) Whoever contravenes the provisions o f Section 46 shall, 
on conviction, be punished with imprisonment for a term which may extend to three 
months or with fine w hich may extend to one thousand rupees or both.

(2) Any person who—
(a) having in his possession, custody or control any property of a college in 

respect o f which an order has been made under Section 58 wrongfully 
withholds such property from the Authorised Controller appointed under 
that section or from any person authorised by him in that behalf; or

(b) wrongfully obtains possession o f any property o f  such college; or
(c) wilfully withholds or fails to furnish the Authorised Controller or any 

person specified by him as required by sub-section (2) o f Section 60 any 
books or other documents which may be in his possession, custody or 
control; or

(d) wilfully obstructs any person from duly carrying out all or any o f the 
provisions o f this Act;

shall, on conviction be punished with imprisonment for a term which may extend to 
one year, or with fine or with both :

Provided that the Court trying any offence under clause (a) or clause (b) o f this 
sub-section may at the time o f convicting the accused person, order him to deliver up 
or refund within a time to be fixed by the Court any property wrongfully withheld or 
wrongfully obtained or any books or other documents wilfully withheld.
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62. Cognizance by C ourts.—No court shall lake cognizance of an offence 
punishable under Section 61 except with the previous sanction o f the Director of 
Education (Higher Education).

63. Offences by registered societies.—(1) If the person committing the 
offence under Section 61 is a society registered under the Societies Registration Act, 
1860. the society as well as every person in charge o f and responsible to (he society 
for (he conduct o f its business at the time o f the commission o f the offence shall be 
deemed to be guilty o f the offence and shall be liable to be proceeded against and 
punished accordingly:

Provided that nothing contained in this section shall render any such person liable 
to any punishment, if he proves that the offence was committed without his knowledge 
or that he exercised all due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1) where any offence 
under this Act has been committed by a registered society and it is proved that the 
offence has been committed with the consent or connivance of, or that the 
commission o f  offence is attributable to any neglect on the part o f any member of 
the socicty, such member shall also be deemed to be guilty o f that offence and shall 
be liable to be proceeded against and punished accordingly.

C h a p t e r  XIII 
MISCELLANEOUS

64. M anner o f appointm ent of officers and m em bers o f authorities.—(1) 
Except as expressly provided by this Act or the Statutes, officers o f the University 
and members o f authorities o f the University shall so far as may be, be chosen by 
methods other than election.

(2) Where a provision is made in this Act or the Statutes for any appointment by 
rotation or according to seniority or other qualifications the manner o f rotation and 
determination o f seniority and other qualifications shall be such as may be prescribed.

(3) Where a provision for an election is made in this Act. such election shall be 
conducted according to the system o f proportional representation by means o f the 
single transferable vote, and where provision for an election is made in the Statutes it 
shall be held in such manner as the Statutes may provide.

(4) Except as expressly provided by this Act. no officer or employee of the 
University shall be eligible to seek election to any authority or other body o f the 
University.

65. Filling o f casual vacancies.—(1) Any casual vacancy among the 
members, other than ex officio members, o f any authority or body o f the University 
shall be filled in the same manner in which the members whose vacancy is to be 
filled up was chosen, and the person filling the vacancy shall be a member o f such 
authority or body for the residue of the term for which the person whose place he 
fills would have been a member.

(2) A person, who is a member o f any authority o f the University as a 
representative o f  another body, whether o f the University or outside, shall retain his 
scat on such authority for so long as he continues to be the representative o f such 
body I* * *]32.

The member o f  the Executive Council retains his seat even after expiry o f  3 years till his successor 
is appointed. Sunit Vyas v. Vice-Chancellor, Allahabad, 1986 ALJ 1383.

32. Words "and thereafter till his successor is duly appointed" otniued by U.P. Act 9  o f  1998. S. 6 
(w.e.f. 19-9-1997).
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66. Proceeding not to be invalidated by vacancies, etc..—No act or 
proceeding, o f any authority or body or committee of the University shall be invalid 
merely by reason of—

(c) any vacancy or defect in the constitution thereof, or
(l>) some person having taken part in the proceedings who was not entitled to 

do so. or
(c) any defect in the election, nomination or appointment o f a person acting 

as member thereof, or
(d) any irregularity in its procedure not affecting the merits of the case.

Rcadmission to a student who discontinued his studies in earlier session is illegal which cannot be
cured under Section 66. Kamal Singh v. Vire-Chanrelbr. Allahabad University. 1086 A U  135.

Incomplete quorum does not invalidate decision taken by Board o f  Studies on merits. A' D  
Tahiiiani v. R.P. Misra. 1987 A U  860.

32a(66*A. The State Government may issue such directions from time to time 
to a University on policy matters, not inconsistent with the provisions o f this Act as 
it may deem necessary such direction shall be complied with by the University.)

67. Removal from  m em bership of the University.—The Court may. by a 
two-third majority o f the members present and voting remove any person from 
membership o f any authority or other body o f the University upon the ground that 
such person has been convicted o f an offence which, in the opinion o f the Court, is 
an offence involving moral turpitude or upon the ground that he has been guilty of 
scandalous conduct or had behaved in a manner unbecoming o f a member o f the 
University and may upon the same grounds withdraw from any person any degree, 
or certificate conferred or granted by the University.

68. Reference to the C hancellor.— If any question arises whether any person 
has been duly elected or appointed as, or is entitled to be, member o f any authority 
or other body o f  the University, or whether any decision o f any authority or officer 
o f the University 3?[(including any question as to the validity o f a Statute, Ordinance 
or Regulation, not being a Statute or Ordinance made or approved by the State 
Government or by the Chancellor)) is in conformity with this Act or the Statutes or 
the Ordinance made thereunder, the matter shall be referred to the Chancellor and 
the decision o f the Chancellor thereon shall be f in a l:

Provided that no reference under this section shall be made—
(a) more than three months after the date when the question could have been 

raised for the first time;
(b ) by any person other than an authority or officer o f the University or a 

person aggrieved :
Provided further that the Chancellor may in exceptional circumstances—

(a) act suo motu or entertain a reference after the expiry o f the period 
mentioned in the preceding proviso;

(b) where the matter referred relates to a dispute about the election, and the 
eligibility o f the person so elected is in doubt, pass such orders o f stay as 
he thinks just and expedient;

32a. Ins. by U.P. Act 1 o f  2004, S. 7  (w .e.f. 2 1 *1-2003).
33. Ins. by U.P. Act 21 o f  1975. S. 10.
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(c) w[* * *]
Civil suit against recommendations made by Selection Committee or an order passed by the Vice- 

Chanccllor or Chancellor is not maintainable. Rajendra v. Civil Judge, 1980 ALJ 1115.

For ihe appointment to the post o f  a reader in Sampumanand Sanskrit University, it is mandatory to 
have a doctorate in the subject o f  study concerned. Paras Nath v. Chancellor. 1982 ALJ 961.

Where there is unanimity o f  opinion on first choice o f  a candidate between the Selection 
Committee and the Management Committee the Chancellor has no jurisdiction to interfere with such 
decision. Kamal Kam i v. Chancellor. 1985 ALJ NOC 6.

Writ against the decision o f  Examination Committee without availing remedy under Section 68 is 
not maintainable. Atul G oel v. Registrar, 1985 A U  968-

Recommendation o f  the Selection Committee utrder Section 3 is a "decision” within the meaning 
o f  Section 68. Hcnce representation against such recommendation is maintainable. Mathura Prasad  
Singh v. Chancellor, 1984 A U  21.

Representation against appointment o f  teachers can be filed by a candidate for the post in question. 
P.S. M alik v. Chancellor, 1982 A U  774.

The Chancellor acts quasi-judicially when passing an order under Section 68. An order relating to 
disputed claim o f  seniority passed without hearing the affected party is illegal. Ganga Sharan v. 
Chancellor. 1978 A U  92.

35|68-A . Pow er o f Vice-Chancellor to enforce his o rd er against 
M anagem ent.— (1) Where a decision o f the Management o f an affiliated or 
associated college to dismiss, remove or to reduce a teacher in rank or to punish him 
in any other manner or to terminate his services, has not been approved by the Vice- 
Chancellor or where an order o f suspension o f such teacher has been stayed, revoked 
or modified by the Vice-Chancellor in accordance with the provisions o f this Act or 
o f an Act repealed by Section 74. and the management has committed default in 
paying the salary o f such teacher which became due to him in consequence o f the 
Vice-Chancellor’s order, the Vice-Chancellor may pass an order, requiring the 
management to pay the amount o f salary as may be specified in the order and during 
the period o f suspension, may also require the management to pay the suspension 
allowance at the rate o f  one-half o f the salary payable, if the said amount has not 
been paid.

(2) In any such case as is referred to in sub-section (1). the Vice-Chancellor may 
also order reinstatement o f the teacher concerned subject to such terms and the 
conditions as he thinks fit.

(3) The amount o f  salary or suspension allowance required to be paid under 
an order o f  the V ice-Chancellor under sub-section (1) shall on a certificate 
issued by him to the effect, be recoverable by the Collector as arrears o f land 
revenue.

(4) Every order o f the Vice-Chancellor under sub-section (2) shall be executable 
by the lowest civil court having territorial jurisdiction, as if it were a decree o f that 
court.

(5) No suit shall lie against any management or teacher in respect of any matter 
for which a relief can be granted by the Vice-Chancellor under this section.)

34. Om itted by U.P. Act 5 o f 1977, S. 20.
35. Ins. by U.P. Act 5 o f  1977, S. 21.
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34[69. B ar of s u i t—No suit or other legal proceedings shall lie against the 
State Government or the Director o f Education (Higher Education) or the Deputy 
Director (as defined in Section 60-A) or the Authorised Controller or the University 
or any officer, authority or body thereof in respect o f anything done or purported or 
intended to be done in pursuance o f the Act or the rules or the Statutes or the 
Ordinances made thereunder.)

70. M ode o f proof o f University record.—(1) A copy o f  any reccipt, 
application, notice, order, proceeding, or resolution of any authority or committee of 
the University or other documents in possession o f the University or any entry in any 
register duly maintained by the University, if certified by the Registrar, shall be 
received as prima facie  evidence of such receipt, application, notice, order, 
proceedings, resolution or document or the existence o f entry in the register and 
shall be admitted as evidence o f the matters and transactions therein recorded where 
the original thereof would, if produced, have been admissible in evidence.

(2) No officer or servant o f  the University shall in any proceeding to which the 
University is not a party, be required to produce any document, register or other 
record o f the University the contents of which can be proved under sub-section (1) 
but a certified copy, or to appear as a witness to prove the matters and transactions 
recorded therein unless by order of the court made for special cause.

C h a p t e r  XIV 
TRANSITORY PROVISION

71. C ontinuation o f existing Officers o f the University.— Subject to the 
provisions o f this Act, every person holding office as an officer o f an existing 
University on the date immediately before the commencement o f this Act shall 
continue to hold office on the same terms and conditions until the expiration o f his 
term o f office.

72. C onstitution o f authorities.—37[(1) Every authority o f an existing 
University shall, as soon as may be after the commencement o f this Act, be 
constituted in accordance with the provisions o f this Act. and every person holding 
office as member o f such authority immediately before the commencement o f this 
Act shall, on the date o f such commencement, cease to be such member.)

(2) Until any authority o f the University is constituted under sub-section (1), the 
State Government may, by order direct from time to lime by whom and in whai 
manner the powers, duties and functions exercisable or dischargeable under this Act 
by any authority o f University shall be exercised or discharged :

Provided that no such direction shall be issued after December 31, 
M[[(1981)])39.

(3) The Administrative Committees and the Academic Committees constituted, 
in pursuance o f sub-section (2) o f Section 67 o f the Uttar Pradesh State Universities

36. Subs, by U.P. Act 21 o f  1975. S. U .
37. Subs, by U.P. Act 21 o f  1975. S. 12.
38. Subs, by U.P. Act 5 o f  1977, S. 22 and U.P. Act 12 o f  1978, S. 7.
39. ’ 1978' subsiiiu iedby  *1981* w.c.f. January 1 . 1979 by U.P. Act 15 o f  1980.
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Ordinance, 1973, shall, on 15th September 1973, stand dissolved cxcept as respect 
things done or omitted to be done by such Committees before that date, but nothing 
in this sub-section shall be deemed to preclude the State Government from taking, as 
from that date, such action under sub-section (2) as it thinks fit.

40|72«A. T ransito ry  provisions regarding Kashi V idyapith.— 
Notwithstanding anything contained in this Act—

(a) every person holding office as an officer (other than the Chancellor) of 
the Kashi Vidyapith on the date immediately before its establishment as a 
University shall continue to hold office as such on the same terms and 
conditions except as respect tenure as he held on the said date until fresh 
appointments are made under clause (6);

(b) as soon as may be after the commencement o f this section, the State 
Government may appoint interim officers o f the said University (other 
than the Chancellor) and shall constitute interim authorities o f the said 
University in such manner as it thinks fit, upon which the corresponding 
officers referred to in clause (a) shall cease to hold office and the 
corresponding authorities, shall stand dissolved forthwith;

4'[(c) the officers appointed and the members o f the authorities constituted 
under clause (b) shall hold office up to {December 31, I981]43, or until 
the appointment o f the officers or the constitution o f the authorities in 
accordance with clause (d) whichever be earlier;

(<f) the State Government shall take steps for the appointment o f officers and 
constitution o f authorities o f the said University in accordance with the 
provisions o f this Act, so that the same may be completed before the 
expiry o f the respective terms o f the interim officers and members under 
clause (c).]

43|72-B. T ransito ry  provision on change of nam e o f G arhw al 
University.—With effect from April 25, 1989 any reference to the University of 
Garhwal in this Act or any rules, statutes, ordinances, statutory instruments, or any 
other law for the time being in forcc or in any documents or proceedings shall be 
construed as a reference to the Hcmvati Nandan Bahuguna Garhwal University.)

4J|72*C. T ransito ry  provisions on change o f nam e of University of 
M eerut.—With effect from January 17, 1994 any reference to the University of 
Meerut in this Act, or any rules, statutes, Ordinances, statutory instruments or any 
other law for the time being in force or in any document or proceedings shall be 
construed as a reference to the Chaudhary Charan Singh University. Meerut.)

45[72-D. T ransito ry  provisions on the change of nam e o f the University of 
Avadh.— [(I))46 With effect from June 18, 1994 any reference to the University of

40. Ins. by U.P. Act 29 o f  1974, S. 16.
41. Subs, by U.P. Act 12 o f  1978. S. S.
42. •I978' subs, by ‘1981’ (w.e.f. 1-1-1979) by U.P. Act No. 15 o f  1980.
43. Ins. by U.P. Act 26 o f  1989, S. 3 (w.e.f. 24-4-1989).
44. ins. by U.P. Act 5 o f  1994, S. 3 (w.e.f. 17-1-1994).
45. Ins. by U.P. Act 20 o f  1994, S. 7 (w.e.f. 18-6-1994).
46. Renumbered by President’s  Act 4  o f  1996, S. 10 {w.e.f. 11-7-1995).
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Avadh in this Act or any rules, statutes, Ordinances, statutory instruments or any 
other law for the time being in force or in any document or proceedings shall be 
construed as a reference to the Dr Ram Manohar Lohia University, Faizabad.]

47[(2) With effect from July 11, 1995 any reference to the University o f Avadh, 
or to the Doctor Ram Manohar Lohia University, Faizabad. in this Act or any rules, 
statutes. Ordinance, statutory instruments or any other law for the time being in force 
or in any document or proceedings shall be construed as a reference to ihe Doctor 
Ram Manohar Lohia Avadh University, Faizabad.]

48I72-E. T ransito ry  provision on the nam e of the Kashi V idyapith.—With 
effect from July 11, 1995 any reference to the Kashi Vidyapith in this Act or any 
rules, statutes, Ordinance, statutory instruments or any other law for the time being 
in forcc or in any document or proceedings shall be construed as a reference to the 
Mahatma Gandhi Kashi Vidyapith, Varanasi.|

49[72-F. T ransitory provision on the name of the Universities of Agra and 
K anpur.— (I)50 With effect from September 24, 1995 any reference to the University 
of Agra and Kanpur University in this Act or any rules, statutes. Ordinance, statutory 
instruments or any other law for the lime being in force in any document or 
proceedings shall be construed as a reference to Doctor Bhimrao Ambedkar University, 
Agra and Shri Shahu Ji Maharaj University, Kanpur respectively.]

5,((2) With effect from the date o f commencement o f the Uttar Pradesh State 
Universities (Amendment) Act. 1997, any reference to the Kanpur University, or to 
Shri Shahu ji  Maharaj University, Kanpur in this Act or any rules. Statutes. 
Ordinance, statutory instruments or any other law for the time being in force or in 
any document or proceedings shall be construed as a reference to Chhatrapati Shahu 
ji  Maharaj University. Kanpur.]

32172-G. T ransito ry  provisions on the change o f nam es o f University of 
G o rak h p u r and University o f R ohilkhand.—With effect from the date o f the 
commencement of the Uttar Pradesh State Universities (Second Amendment) Act, 
1997 any reference to the University o f Gorakhpur and the University o f Rohilkhand 
in this Act, or any rules. Statutes. Ordinances, statutory instruments, or any other law 
for the time being in force or in any document or proceedings shall be construed as a 
reference to Deen Dayai Upadhyaya. Gorakhpur University, Gorakhpur and 
Mahatma Jyotiba Phule Rohilkhand University, Bareilly respectively.]

53[72-H. T ransito ry  provision o f change o f nam e of the purvanchal 
University.—With effect from the date o f commencement o f the Uttar Pradesh State 
Universities (Amendment) Act, 1999 any reference to the Purvanchal University in 
this Act or any rules, Statutes. Ordinances, statutory instruments, or any other law 
for the time being in force or in any document or proceeding shall be construed as a 
reference to Vir Bahadur Singh Purvanchal University, Jaunpur.]

47. Ins. by President’s Act 4  o f  1996. S. 10 (w.e.f. 11-7-1995).
48. Ins. by President's Act 4  o f  1996. S. 11(a) (w.c.f. 11-7-1995).
49. Ins. by President’s Act 4 o f  1996. S. 11(6) (w.c.f. 23-9-1995).
50. Ins. by U.P. Act 12 o f  1997. S. 4.
51. las. by U.P. Act 12 o f  1997. S. 4.
52. Ins. by U.P. Act 18 o f  1997. S. 4.
53. Ins. by U.P. Act 11 o f  1999. S. 3 (w.e.f. 8-1-1999).
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73. Pow er to rem ove difficulties.—(1) The State Government may, for the 
purpose o f removing any difficulty, particularly in relation to the transition from the 
provisions o f the enactments repealed by Section 74 to the provisions of this Act. by 
order published in the Official Gazette direct that the provisions o f this Act. shall 
during such period as may be specified in the order, have effect subject to such 
adaptations whether by way o f modification, addition or omission as it may deem to 
be necessary or expedient:

Provided that no such order shall be made 54[after December 3 1 ,11982}55J.
(2) Every order made under sub-section ( i )  shall be laid before both the Houses 

o f the State Legislature.
(3) No order under sub-section (I)  shall be called in question in any court on the 

ground that no difficulty as is referred to in sub-section (1) existed or required to be 
removed.

74. Repeal of certain  enactm ents.—(1) The following enactments are hereby 
repealed, with effect from the respective dates on which this Act is brought into 
force in relation to the existing University concerned, namely—

(o) the Lucknow University Act, 1920;
(b) the Allahabad University Act, 1921;
(c) the Agra University Act, 1926;
(d) the Gorakhpur University Act, 1956;
(e) the Varanaseya Sanskrit Vishwavidyalaya Act, 1956; and
(/) the Kanpur and Mccrut Universities Acl, 1965.

56[(2) Notwithstanding such repeal—
(a) all appointments made, orders issued, degrees or diplomas conferred or 

certificates issued, privileges granted or other things done (including 
registration of graduates) under any such enactment, shall be deemed to 
have been respectively made, issued, conferred, granted or done under the 
corresponding provisions o f this Act, and except as otherwise provided by 
or under this Act continue in force unless and until they are superseded by 
any order made under this A c t:

(b) all proceedings o f Selection Committee which took place before the 
commencement o f this Act and all actions by the Management or by the 
Executive Council, as the case may be, in respect o f the recommendation 
o f such Selection Committees, where no orders o f appointment on the 
basis thereof w'ere passed before the commencement of this Act, shall, 
notwithstanding that the procedure for selection has been modified by this 
Act, be deemed to have been valid but further proceeding in connection 
with such pending selections shall be taken in accordance with the

54. Subs, by U.P. Act No. 5 o f  1977, S. 24 and U.P. Act 12 o f  1978. S. 9.
55. ' I W  subs, by *1981* w.e.f. 1-1-1979 by U.P. Acl 15 o f  1980; '198T  nibs, by ’ 1982* (w.e.f. 

29-12-1981) by U.P. Act 25 o f  1982.
56. Subs, by U.P. A cl 21 o f  1975. S. 13 and be deemed always to have been substituted.



72 UTTAR PRADESH STATE UNIVERSITIES ACT. 1 9 7 3 (S. 74

provisions o f (his Act and be continued from the stage where they stood 
immediately before such commencement]

(3) Notwithstanding anything in sub-sections (1) and (2). or in any other 
provisions of this Act—

(а) 57[* * *];
(б) » [• * *];
(c) where any institution has applied for affiliation to the University o f Agra

in accordance with the provisions o f 'th e  Agra University Act, 1926.
before June 18, 1973 and such application was pending on the said date, 
and (he place where the institution is situated lies under this Act outside 
area o f the University o f Agra, such application may be disposed o f by the 
competent authorities of the University o f Agra as if the institution would 
be affiliated to that University, and upon the grant o f such application by 
the Chancellor, the institution would stand affiliated to the University 
within whose territorial jurisdiction as specified in Section 5, the 
institution would lie;

(cf) until fresh panels o f experts are drawn up under sub-section (5) o f Section 
31, the Chancellor or the Vice-Chancellor, as (he case may be. may 
nominate experts to a Selection Commitiee under (hat section from out of 
the panels in existence immediately before the commencement o f  this 
Act:

59[Provided that the provisions of Explanations 1 and U to the said sub­
section (5) shall apply also to the panels o f experts referred to in this clause 
and to nominations made from such panels under this clause;]

(e) until a Finance Officer is appointed in a University, the functions o f the 
Finance Officer under this Act shall be performed by a Dean o f Faculty 
nominated by the Chancellor in that behalf;

(/) until rules are made under Section 17. any vacancy in a post o f Registrar, 
Deputy Registrar or Assistant Registrar may be filled on a provisional basis 
by the Chancellor, in the case of the post of Registrar and by the Vice- 
Chancellor in the case of the post of Deputy Registrar or Assistant Registrar; 

*°l($) every student o f the Kashi Naresh Government Degree College, Gyanpur, 
or the Government Degree College, Jakhni, situate in district Varanasi, or 
the Government Degree College, Rishikesh, situate in district Dehra Dun, 
who—

(1) immediately before the commencement o f Uttar Pradesh State 
Universities Ordinance. 1973, was studying for a degree of the 
University o f Agra; or

(2) was admitted as a student o f any o f the said colleges during the 
academic year 1973-74 for a degree o f the said University; or

57. O m itted  by U.P. Act 29 o f  1974, S. 17.
58. O m itted  by U.P. Act 5 o f  1977. S. 25.
59. Ins. by U.P. Act 21 o f  1975. S. 13 and shall be deemed always to have been inserted.
60. ins. by U.P. Act 29 o f 1974, S. 17.
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(3) is eligible to appear at any degree examination o f the said 
University in the year 1974 or in the year 1975 6l(or in the year 
1976] as an ex-student; 

shall be permitted to complete his course in accordance with the syllabus of 
the University o f Agra, and necessary arrangements for the instruction and 
examination of such students shall be made by the University o f Agra and 
on the results of such examination, the degree may be conferred by that 
very University;

(/?) until the Faculties are constituted in the Universities referred to in 
sub-scction (1) or sub-section (1-A) o f Section 4. the Selection Committee 
referred to in clause (c), o f sub-section (4) o f Section 31 shall consist of 
the following members, namely—

(1) the Head o f the Management or a member o f the Management 
nominated by him, who shall be the Chairman;

(2) one member of the Management nominated by the Management; and
(3) three experts to be nominated by the Vice-Chancellor;)

« K 0  every person residing within the area of the University o f Gorakhpur who 
was permitted by the Agra University to appear in B.A. Pari 1 or M.A. 
Part I Examination o f 1974 from the Kashi Naresh Government Degree 
College, Gyanpur, Varanasi Centre and who, on the result o f the 
examination, has been declared successful, shall be permitted by the 
University o f Agra to appear in the B.A. Part II or M.A. Part II 
Examination, as the case may be, of the said University from the Kashi 
Naresh Government Degree College, Gyanpur, Varanasi Centre, during 
the academic years 1974-75 and 1975-76 and on that results o f such
examination the degree may be conferred by that very University, and
such examination shall be deemed to be valid :

(/) any person residing within the area of the University o f Allahabad or the 
University o f Lucknow may be permitted by the University o f Kanpur 
(hereinafter in this clause referred to as the said University) to appear in 
an examination referred to in clause (5) of Section 7, and on the result of 
such examination a degree may be conferred by the said University 
notwithstanding that such person was not residing within the area o f the 
said University.)

75. A m endm ent of U.P. Act XXIV of 1965.—In Section 3 o f the Uttar 
Pradesh Universities (Provisions regarding Conduct of Examinations) Act, 1965, for 
the words ‘two months’ the words 'six months* shall be substituted.

76. Repeal and Savings.—(1) The Uttar Pradesh State Universities
Ordinance, 1973 (U.P. Ordinance 1 o f 1973), is hereby repealed.

(2) Notwithstanding any such repeal, anything done or any action taken under 
the said Ordinance shall, subject to the provisions of sub-section (3) of Section 72, 
be deemed to have been done or taken under this Act as if this Act had commenced 
on the 18th day o f June, 1973.

61. Ins. by U P. Act 21 o f  1975. S. 13.
62. Ins. by U.P. Act 5 o f  1977, S. 25 and shall be deemed always to have been inserted.
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TH E SCHEDULE 
(See Section 5)

Seria l N am e o f  the U niversity A reas within which the U niversity
No. sh a ll exercise ju risd iction

I 2 3
I . The University o f  Lucknow

2. The University o f  Allahabad

»[3.

65,“(4.

67,

^[D octor Bhimrao Ambedkar 
University. Agra)

(0  until the establishm ent o f  the 
University o f  Rohilkhand

(«•)

(0

(tf)

upon the establishment o f  the 
U niversity o f  Rohilkhand. 
^ [D e e n  Dayal Upadhyaya, 
Gorakhpur University, 
Gorakhpur—
until the establishm ent o f  the 
Purvanchal University

15.

upon the establishm ent o f  the 
Purvanchal University. 

^(^(Chhatrapati] Shahu Ji Maharaj 
University. Kanpur]

(r) until the establishment o f  the 
Universities o f  Bundelkhand 
and Avadh.

(ti) upon the establishment o f  the 
University o f  Avadh, but until 
(he establishm ent o f  the 
University o f  Bundelkhand

Area within a radius o f  sixteen kilometres 
from the Convocation Hall o f  the 
University.
Area within a radius o f  sixteen kilometres 
from the Convocation Hall o f  the 
University.

Districts o f  Agra, Aligarh, Bareilly. Bijnor. 
Badaun. Etah. Mainpuri. Mathura. 
Moradabad, Pilibhit, Rampur and 
Shahjahanpur.
Districts o f  Agra, Aligarh, Etah. Mainpuri 
and Mathura.

Districts o f  Azamgarh, Ballia, Basti, Deoria, 
Ghazipur, Gorakhpur, Jaunpur. Mirzapur 
and Varanasi.
Districts o f  Basti, Deoria and Gorakhpur.)

Districts o f  Allahabad, Banda, Bara Banki, 
Etawah, Farrukhabad. Patehpur. Hamirpur. 
Hardoi, Jalaun, Jhansi. Kanpur, Lakhimpur- 
Kheri, Lalitpur, Lucknow, Rae Bareli, 
Sitapur and Unnao, excepting the area 
which lies within the lim its o f  the 
Universities o f  Allahabad and Lucknow. 
Districts o f  Allahabad. Banda, Etawah, 
Farrukhabad, Faiehpur, Hamirpur, Hardoi, 
Jalaun, Jhansi, Kanpur, Lakhimpur-Khcri, 
Lalitpur, Lucknow, Rae Bareli, Sitapur, and 
Unnao. excepting the area which lies within 
the limits o f  the Universities o f  Allahabad  
and Lucknow.

63. Entries 3 to 11 subs, by Act 29 o f  1974. S. 18.
64. Subs, by President’s Act 4  o f 1996, S. 12(a) (w.e.f. 23-9-1995).
65. Subs, by U.P. Act l 9 o f  1987.
66 . Subs, by U.P. Act l 8 o f  1997. S. 5.
67. Subs, by U.P. Act 21 o f  1975, S. 14.
68. Subs, by President's Act 4  o f  1996, S. 12(a) (w.e.f. 23*9*1995).
69. Subs, for *Shri”  by U.P. Act l 2 o f  I997 .S . 5.
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(Hi) upon (he establishment o f  the 
University o f  Avadh and also  
the University o f  Bundel- 
khand.

6. (Chaudhary Charan Singh 
U niversity, MccrutJ70

7. The University o f  Kumaun

8. (Hcmvaii Nandan Bahuguna 
Garhwal University]71

9. The University o f  Bundelkhand

10. [Doctor Ram Manohar Lohia Avadh 
University, Faizabad]*2

11. 73[M ahauna Jyotiba Phulc 
Rohilkhand University, Bareilly

7A[ 12. 75l Vir Bahadur Singh Purvanchal
University, Jaunpur.j

District o f  Allahabad, Etawah, Farrukhabad, 
Fatchpur, Hardoi, Kanpur, Lakhimpur* 
Khcn. Lucknow, Rac Bareli. Sitapur and 
Unnao, excepting the area which lies within 
the limits o f  the Universities o f  Allahabad 
and Lucknow.)

Districts o f  Bulandshuhr, Meerut,
Muzaffarnagar and Saharanpur.
Districts o f  Almora, Naini Tal and
Pithoragarh.

Districts o f  Cham oli. Dchra Dun, Garhwal, 
Tehri-Garhwal and Uttar Kashi.
Districts o f  Banda, Hamirpur, Jalaun, Jhansi 
and Lalitpur.

Districts o f  Bahraich, Bara Banki, Faizabad, 
Gonda, Pratapgarh and Sultanpur.

Districts o f  Budaun, Bareilly, Bijnor,
Moradabad, Pilibhit, Rampur and
Shahjahanpur.]

Districts o f  Azamgarh. Ballia, Ghazipur. 
Jaunpur, Mirzapur and Varanasi.)

70. Subs, by U.P. A c t5 o f l9 9 4 ,S .4 (w .e .f .  17-1-1994).
71. Subs, by U.P. Act 26 o f  1989, S. 4  (w.e.f. 24-4-1989).
72. Subs, by President’s Act 4  o f  1996 S. 12(b) (w.e.f. 11 -7-1995).
73. Subs, by U.P. Act 18 o f  1997, S. 5.
74. Ins. by U.P. Act 19 o f  1987.
75. Su*.v. by U.P. Act 11 o f  1999. S. 4  (w.e.f. 8-1-1999).
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No. 294(2)/LXX1X-V-1-10-1(Ka)-5-2010 

Dated Lucknow, March 5. 2010 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution. the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh aajya 

Vishwavidyalaya (Sanshodhan) Adhiniyam, 2010 (Uttar Pradesh Adhiniyam Sankhya 11 of 2010) as 

passed by the Uttar Pradesh Legislature and assented to by the Governor on March 3,2010. 

THE UTTAR PRADESH STATE UNIVERSITIES 

(AMENDMENT) ACT, 2010 

(UP. ACT NO. II OF 2010) 

[As passed by the Uttar Pradesh Legislature/ 

AN 

ACT 

further  to amend the Uttar Pmdesh Slate Universities Act. 1973. 

IT IS HEREBY enacted in the Sixty-first Year of the Republic of India as follows 

I. (I) This Act may be called the Uttar Pradesh State Universities 

(Amendment) Act, 2010. 

(2) It shall be deemed to have come into force on October 1,2009. 

2: In section 4 of th Uttar Pradesh State Universities Act, 1973. hereinafter 

referred to as the principal Act, in sub-section (I-A) after clause (d) the following 
clause shall be inserted. namely:- 	 • 

"(e) a University to be known as the Urdu. Uttar Pradesh Arabi Pharsi 

University at Lucknow." 

Short title and 
commencement 

Amendment of 
section 4 of the 
President's Act 
no. 10 of 1973 as 
amended and 
reenacted by U.P. 
Act no. 29 of 
1974 - 
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Amendment of 

section 5 

Insertion of new 

section 7-8 

Amendment o(the 

Schedule 

In section 5 of the principal Act, (Vier sub-section (6) the following sub

section shall be inserted, namely:- 

"(7) Notwithstanding anything contained in sub-section (1) the powers 

conferred on the Uttar Pradesh Urdu, Arabi Pharsi University at Lucknow in 

respeet of education and research in Urdu. Arabic and Persian and 

advancement and dissemination of knowledge thereof shall be exercisable 

throughout Uttar Pradesh." 

Alter section 7-A of the principal Act, the following section shall be 

inserted, namely:- 

"7-B. Upon being authorized by the State Government by notification the 

Additional 	Uttar Pradesh Urdu. Arabi Pharsi University shall help. effiliate 

power and 	and facilitate the minority educational institutions providing 

duties ollcenain 	higher education." 

Universities 

In the Schedule to the Principal Act after serial no. 10 the following serial 

shall columnwise be inserted, namely:- 

1 
	

2 	 3 

11 The Uttar Pradesh Urdu, 

Arabi Pharsi University at 

Lucknow. 

Whole of Uttar Pradesh in respect of 

education and research in Urdu, Arabic 

and Persian. 	

Removal of 

difficulties 
6. (1) The State Government may, for the purpose of removing any difficulty in 

relation to the Urdu. Arabi Pharsi University, by order published in the Gazette, direct 

that the provisions of principal Act shall during such period, as may be specified in the 8`-

order, have effect subject to such adaptations. whether by way of modification, addition 

or omission as itmay deem to be necessary or expedient: 

Provided that no such order shall be made after two years from the date of 

commencement of this Act. 

Every Order made under sub-section (1) shall be laid before both Houses of 

the State Legislature. 

No order under sub-section (1) shall be called in question in any Court on the 

ground that no difficulty, as is referred to in sub-section (1) existed or was required to be 

removed. 

Repeal and Saving 	 7. (1) The Uttar Pradesh Arabi Pharsi University Act, 2009 is 

hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action 

taken under the provisions of the Act referred to in sub-section(  I-) shall 

be deemed to have been done or taken under the provisions of the Uttar 

Pradesh State Universities Act. 1973 as amended by this Act as if this 

Act were in force at all material times. 

U.?. Act no 

12 of 2009 
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STATEMENT OF OBJECTS AND REASONS 

'Urdu language is spoken as mother tongue by a section of the society in Uttar Pradesh. The Urdu 

..language is required to be developed in such a manner that any person of the society may continue his 

-study  to the higher stage-of learning in Urdu literature including.  Arabi and Pharasi languages. The Uttar 

adesh Arabi.Pharasi University Act. 2009 (UP. Act (1o. 12 01 2009) was enacted for the purpose. After 

due Study of the said Act it has been found that certain provisions of the Uttar Pradesh State Universities 

Act. 1973 are not present therein. With a view to making good of the shortcomings appeared in the said 

Act of 7009. it has been decided to amend the Uttar Pradesh State Universities Act. 1973 to include the 

Uttar Pra'CleSh Urdu, Arabi Pharasi University in the list of Universities administered thereby and to repeal 

the said Act of 2009. 

The Uttar P.radesh State Universities (Amendment) Bill. 2010 is introduced accordingly. 

By order. 

I'. V. KUGH WAJ-1A. 

Sachiv. 
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No. 310(2)/LXXIX-V-1-11-1 (ka) 8/2011 

Dated Luaknow, March 04, 2011 

IN pursuance of the provisions of clause (3) of article 348 of the 

pleased to order the publication of the following English translation of the Uttar Pradesh Rajya 

Vishwavidyalaya (Sansodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam Sankhya 6 of 2011) as passed: 

by the Uttar Pradesh Legislature and assented to by the Governor on March 03, 2011 

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2011 

[U.P. Act No. 6 of 2011] 

(As passed by the Uttar Pradesh Legislature) 

AN 

ACT 

further to amend the Uttar Pradesh State Universities Act, 19

Jr IS HEREBY enacted in the Sixty-second Year of the Republic of India as 

follows :- 

1. 	(1) This Act may be called the Uttar Pradesh State Universities Short title 

(Amendment) Act, 2011. 



‘tt-1.11.1 Yr 1711t117uf 	, 04 'ii 4, 2011 

Amendment of 

section 4 of the 
Prcsidents's Act 
no. 10 of 1973 as 
amended and re-
enacted by the 
UP. Act no. 29 of 

1974  

Amendment of the 

section-5 

In section 4 of the Uttar Pradesh State Universities Act, 1973 herein referred 

to as the principal Act, in sub section (1-A), in clause (e) for, the words "Uttar Pradesh" 

the Words "Manyavar Shri Kanshi-Ram Ji" shall be substituted. 

In section-5.  of the principal Act, in sub-section (7) for the words "Uttar 

Pradesh" the words "Manyavar Shri Kanshi Ram JP' shall be substituted. 

Amendment of 4.. IMsection 7-B of the principal Act for the words "Uttar Pradesh" the words 
the section-7-B. 	Manyairar Shri Kanshi Ram Ji" shall be substituted.- 

Amendment of the 

schedule 
5. In the schedule to the principal Act, in the entry

column-2 for the words "Uttar Pradesh" the words "Manyavar Shri Kanshi Ram Ji" 

shall be substituted. 

TATEMENT OF OBJECTS AND REASONS 

With a view to contributions made by Manayavar Shri Kanshi Ram Ji for the upliftment of the 

country and the socicty, it has,  been decided to rename the Uttar Pradesh Urdu Arabi Pharsi University, 

Lucicnow as the Manayavar Shri Kanshi Ram Ji Urdu Arabi Pharsi University, LucicnOw to commemorate 

Manayavar Shri Kanshi Ram Ji. 

The Uttar Pradesh State University (Amendment) Bill, 2011 is introduced accordingly. 

By order, 

K.K. SHARMA, 

Pratnukh Sac/iv. 
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No. 332(2) /LXXIX-V-1-13-1(ka)6-2012 
Dated Luck-now, March 28, 2013 

ovisions, of clause (3) of Article 348 of th stitution, 
p ..to order the publication of the following English translation of the Uttar 
'VisirivavirlYalaya (Sanshodhan) Adhiniyam, 2912 (Uttar Pradesh Adhiniyam SanIchya 5 of 
by the Uttar -Pradesh Legislature and assented to by the Governor on March 26, 2013. 

THE.UTTAK-PRADESH'STATE UNIVERSITIES (AMENDMENT) ACT, 2012 

(UP. Ac-r No. 5 of 2013) 

[As passed by the Uttar Pradesh Legislatur

AN. 

AcT • 
further to amend the Uttar .Pradesh State Universities Act, 1973. 

IT i HEREBY enacted in the Sixty-third 'Vear Of the Republic of India as follows:—

I. (1) This Act may be called the Uttar Pradesh State Universities 
mendment) Act, 20.12. 

(21 It shall be deem  force on August 16, 2012. 

2. In section 4 of the Uttar Pradesh State Universities Act, 1973 hereinafter 
 to as the principal Act, in sub-section (1-A), in clause (e) for the words 

"Manyavar Shri Kanshi Ram ii"; the words "Khwaja Moinuddin Chishti", shall be 
substituted. • 

In tion 5 of the principal Act; in sub-sedtion (7)for the words "Manyavar 
Shri Kanshi Rantli" the words "Khwaja Moinuddin Chishti" shall be substituted. 

4.. In.  section 7-8 of the principal Act for the words "Manyavar Shri Kanshi 
Ram Ji" the words "Khwaja Moinuddin Chishti" shall be substituted. 

5: In the Schedule to the principal Act, in the entry appearing at serial no.-I I, 
in Column no.2 for the words "Manyavar Shri Kanshi Ram Ji" the words "Khwaja 
Moinuddin Chishti" shall be' subsituted. 

U.P. Ordinance 
	

6. (1) The Uttar Pradesh State Universities (Amendment) 
no. .6 of 2012. 	Oridinance, 2012 is hereby rePealed. 

(2) Notwithstanding sueh repeal, anything done or any 
action taken under'the provisions of the principal Act as amended by 
the Ordinance referred to in Sub-section (1) shall be deemed to have 
been done or taken under the corresponding provisions .of the 
principal Act as amended by this Act as if the proVisions of this Act 
were in force at all material times.  • 

3. 

Pradesh Rajya 

2013) as pissed 

Short title and 
commencement 

Amendment of 
section 4 of the 
President's Act 
no. 10 of 1973. as 
amended and re-
enacted by UP., 
-Act no. 29 of 
1974 

Amendment of 

section 5 

Aniendment of 

section 7-B 

' Amendment of 

the Schedule 

Repeal and 

Saving 

S F OBJECTS AND REASONS 

The Uttar Pradesh Arabi, Pharsi University Act, 2009 (UP. Act no. 12 of 20095 was enacted to 
provide for the establishment of an Arabi Pharsi University at Lucicnow in Uttar Pradesh for teaching and 
research in Urdu, Arabi and Pharsi Languages. Later on the Uttar Pradesh Slate Universities (Amendment) 
Act, 2010.(U. P. Act no. 11 of 2010) was enacted by which the name of the University was changed aS the 
Uttar Pradesh Urdu, Arabi, Pharsi University Luck:now and



4   Cft4T 3-1711VRT4 ?quid, 28 ii41  2013 

Thereafter the name of the Said University was changed As Manyavar Shri Kanshi Ram ii Urdu, Arabi, 

Pharsi University LucicnoW by the Uttar Pradesh State Universities (Amendment) Act, 2011 (U. P. Act

no. 6 of 2011). It was decided to change the name of the said University in the name of Khwaja Moinuddin

Chishti who is famous, as Suphi Sant in the Muslim Society all over the World and also in Hindu and Sikh

communities of India and who has been a scholar and poet of Pharsi language • and has made precious

.contribution for the Hindu — Muslim unity. 

Since the State Legislature was not in session and immediate legislative action was necessary to 

implement the aforesaid decision the Uttar Pradesh State Universities (Amendment) Ordinance, 2012 

(U. P. Ordinance no: 6.  of 2012) was prothulgated by the Governor on August 16, 2012.• 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 

S. K. PANDEY, 

Pramukh Sachiv. 
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No. 374(2)/LXXIX-V-1-13-1(ka)7-2013 

Dated Luck-now, March 28, 2013 

IN 

pursuance of the provisions of clause (3) of Article 348 Of the

, Pleased to order the publication of the following English translation of the Uttar Pradesh Rajya

,Vishwavidyalaya (Sanshodhan) Adhiniyam 2013  

passed by the Uttar Pradesh Legislature and assented to by the Governor on March 26, 2013: (Uttar Pradesh' Adhiniyam Sankhya 10 of 2013) as

  

RADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2013 

ACT NO. 10 OF 2013) 

(As passed by the Utica- Pradesh Legislature) 

AN 

ACT 

further to amend to Uttar Pradesh State,Universities Act, 

I. This Act may by called the Uttar Pradesh State Universities (Amendment) 

Act, 2013. 	• 

2. In section 4 of the Uttar Pradesh State Universities 
Act, 1973, hereinafter 

referred to as the principal Act, in sub-section (1-
.A), after clause (e), the following 

clauses shall be inserted. namely :- 

Siddharth Nagar ;  - "(0 a University to be known as Siddharth University, .Kapilvastu, 

(g) a University to be known as Allahabad State University, Allahabad;". 

3: In section 50 of the principal Act, after sub-section (I-B), the following 

sub-sections shall be 
inserted, namely :- 

• 

"(I -C) Until the First Statutes of the Siddharth University are made 

under this section, the Statutes of the University of Gorakhpur, as in force 

immediately before the establishment of the said University shall apply to it 

subject to such adaptations and modifications as the State Government may,• 

by notification, proVide. 

(I -D) Until the First Statutes of the Allahabad State University, 

Allahabad are made under this section, the Statutes of the Chhatrapti Shahu 
Ii 

Maharaj UniversitY, Kanpur as in force immediately before the establishment 

of the said University shall apply to it subject to such adaptations and 

modifications as the Stare-
Government may, by notification provide." 

4.• In section 52 
of the principal Act, after sub-section (2-A) the following 

ctions shall be inserted namely :- 

"(2-.B) Until the First Ordinances of the Siddhanh University are made 

under sub-section (2), the Ordinances of the University of 
Goraichpur, as in 

force immediately before the, establishment of the said University, shall apply 

to it subject to such adaptations and modifications as the State Government 

may., by notification provide." 

"(2-C) Until the First Ordinances of the Allahabad State University, 

Allahabad are made under sub-section (2), the Ordinances of the Chhatrapti 

Shahu Ji Maharaj University, Kanpur, as in force immediately before the 

establishment of the said University, shall apply to it subject to such 

" 
adaptations and modification

s 
 as the State Govenunent may, by notification 

Shon title IT IS HEREBY enacted in the Sixty-fourth Year of the Republic of India as follows :- 

Amendment of 

section 4 of 

President Act no. 10 

of 1973 as amended 

and re-enacted by 

U.P. Act no 29 of 

I 974 

Amendment of

section 50 

Amendment 

of section 52 



.4. The Deen Day& Upadhyay 

University, Goralchpur- 

(i) 	Until the . establishme . the 
Siddharth University 

.(ii) Upon the establishment of t

Siddharth University 

6. Doctor Ram Mano
Univeraity, Faizabad 	• 

(i) Until the establishment of Allahab

te University, Allahabad 

(ii) Upon the establi

Siddharth University Kapilvastu,

Siddharth Nagar & Allahabad State

University, Allahabad 

(b) After the serial no. 11, the 
namely :- 

"12. The Allahabad 'State University, 

Allahabad 

13. The Siddharth U
Kapilvastu, Siddharth Nagar 

NSh'i t1 c1 3f-f11EITIT 4iutd. 28 HIt!, 2013 5 

5. 	In the Schedule to the principal Act, 

(a) for the entries appearing at Serial no 3, 4 and 6 the following 

entries Shall be substituted, namely :- 
. 

3. The University of Chhatrapti Shahu Ji 

Maharaj University,. Kanpur - 

mendment of 
chedule 

(i) Until the establishment of the 

Allahabad 	State 	University, 

Allahabad 

Districts of Allahabad, Ame

Auraiya, Etawyh, Farrukhabad, 

Fatehpur, Hardoi, Kannauj, Kanpur 

Dehat, Kanpur Nagar, Kaushambhi, 

Lakhimpur- • 'Chain, Sitapur, Rae 

Bareli and U.  nnao.. 

(ii) -Upon t

Allahabad 

Allahabad 

esta
State 	University, 

Districts of Auraiya, 

Etawah,. Farhikhabad, 

Kannauj, -Kanpur Dehat, 

Nagar, Lakhimpui-Kheiri, 

Rae Bareli and Unnao.. 

Amethi, 

Hardoi, 
Kanpur 

Sitapur, 

Districts 	of 	Basti, 	Deoria, 
Gorakhpur, 	Kushi 	Nagar, 
11,4aharajganj, Santkabir Nagar. and 

.Siddharth Nagar.  

Districts of .  Deoriar:KuShi Nagar 

and Gorikhpur." 

Districts of .Ambedkar'•

Bahraich, Balrarnpur, Sara 

Banki, faizabad, Gonda,

Pratapgarh, Shrawasti and

Sultanpur • .. 

Distriets of Ambedkar Nagar, 

Bahraich, 	Sara 	Banki,
Faizabad, . 	Gonda and 
Sultanpur . 

following serials shall be inserted, 

Districts 	of 	Allahabad, 

Fatehpur, Kaushambi, and 

Pratapgarh 

Diatricts.  of Balra-nipur, Basti, 
Maliarajganj, 	Shrawasti, 
Siddharth - agar and 'Sant 
Kabir Nagar'

6. 	(1) The State Government may, for the purpos

difficulty in relation to the establishment of: the Siddharth University, 

Kapilvastu, Siddharth Nagar and Allahabad State University, Allahabad by.  

order published in the Gazette, direci that the provisions of the principal Act 

'shall during such period, as may be specified in the order., have effect subject to 

such adaptations, whether by way of modification, addition or omission as it 

may.deem to be necessary or expedient : 

Relnoval cif 
diffculties 
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Provided that no such order shall be made after two years from the 
date of commencement of the Uttar .Pradesh State Universities (Amendment) 
Act, 2013 

• 	(2) Every order made under sub-section (1) shall•be laid before both 
the Houses of the State Legislature. 

(3) No order under sub-section (1) shall be called in question in any 
Court on the ground that no difficulty, as is referred to in sub-section (1) 
existed or required to be removed. 

STATEMENT OF OBJECTS AND REASONS 

The State University existed in District Allahabad has been given the status • of the Central 

University as such there exists no State University at present in the District of Allahabad due to which the 

students.  of adjoining area are facing difficulties in getting higher education. Similarly, there is no 

University in district Siddharth Nagar which is birth place of the father of Lord Gautam Buddha, and .  the 

students of adjoining area are also facing difficulties in getting higher education. With a view to facilitating 

the people of adjoining areas of Allahabad and Siddharth Nagar to provide higher education to their 

children without any difficulty, it has ,been decided to establish.  the .State Universities one each in the said 

districts by the name . of the • Allahabad State University, Allahabad and. the Siddharth University, 

Kapilvastu, Siddharth Nagar respectively by amending the Uttar Pradesh State Universities Act, 1973. 

The Uttar Pradesh State Universities (Amendment) Bill, 2013.is introduced accordingly. 

By order, 

S. K. PANDEY, 

Pramukh Sachiv. 

toTiloTkoto-7oto 818 .tiuiq 	—(1%)--2013—.(3615)--599 ItazIt—H-V“aRTTI:hte) 

. t0TticTkozito-1701:110  114 11T13 f1‘41".T1743-2013—(3616)-500 Wffit111—(cOlaskd,8/ / 31111:0-E) 
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No. 314(2)/LXXIX-V-1-14-1(Ka)-1-2014  

Dated Lucknow, February 28, 2014 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of the Uttar Pradesh Rajya 
Vishwavidyalaya (Sanshodhan) Adhiniyam, 2014 (Uttar Pradesh Adhiniyam Sanlchya 2 of 2014) as passed 
by the Uttar Pradesh Legislature and assented to by the Governor on February 26, 2014 : 

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2014 
(U.P. ACT NO. 2 OF 2014), 

(As passed by the Uttar Pradesh Legislature) 

AN 

ACT 

further to amend the Uttar Pradesh State Universities Act, 1973. 
IT IS HEREBY enacted in the Sixty-fifth Year of the Republic of India as 

follows :- 

1. (1) This Act may be called the Uttar Pradesh State Universities (Amendment) 
Act, 2014. 

(2) It shall be deemed to have come into force on October 24, 2013 

Short title and 
commencement 
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Amendment of 
section 20 

Amendment of 
section 31 

2. In the Uttar Pradesh State Universities Act, 1973 hereinafter referred to as the 
principal Act, for the word 'Lecturer' and the word 'Reader' wherever occurring, the
words 'Assistant Professor' and the words 'Associate Professor. shall respectively be 
substituted. 

3. In section 4 of the principal Act, sub-section (1) shall be omitted. 

4. In section 5 of the principal Act, sub-section (4) shall be omitted. 

5. In section 14 of the princirril Act,— 

for sub-section (2) the following sub-section shall be substituted, 
namely :— 

"(2) The Pro-Vice-Chancellor shall be a whole-time Professor of the 
University and shall be appointed by the Executive Council on the 
recommendation of the Vice-Chancellor." 

for sub-sections (4) and (5) the following  sub-sections shall be 
substituted, namely :— 

"(4) The Pro- Vice-ChancellOr shall hold office for a period which shall 
be co-terminus with that of the Vice-Chancellor. However, it shall be the 
prerogative of the Vice-Chancellor to recommend a new  Pro-Vice-Chancellor to 
the Executive Council, during his tenure. 

(5) The Pro-Vice-Chancellor shall get a special allowance of such amount 
as may be determined by general or special orders by the State Government." 

6. In section 20 of the principal Act, in sub-section (1),  in clause (d) for the 
words "Universities of Kumaun and Bundelkhand" the words "University of 
Bundelkhand" shall be substituted. 

7. In section 31 of the principal Act,— 
(a) in sub-section (4), 
(i) in clause (a),— 

A—after sub-clause (i) the following sub-clause shall be inserted, . 
namely:— 

"(i-a) the Dean of the faculty, wherever applicable; 
B—after sub-clause (iii) the following sub-clause shall be inserted,' 

namely :— 
"(iii-a) academicians one each belonging to the Scheduled Castes or 

the Scheduled.  Tribes and Other Backward Classes of Citizens to be 
nominated by . the Vice-Chancellor, if any of the above members of the 
selection committee does not belong to the respective category"; 

(ii)for clause (c) the following clause shall be substituted, namely :— 
"(c) The Selection Committee for the appointment of the Principal• 

of an affiliated or associated college including a self-financing private 
college (other than a college maintained exclusively,  by the State 
Government) shall consist of-- 

the Head of the Management or a member of the Management 
nominated by him who shall be the Chairman; 

two members of the Management to be nominated by the Head 
of the Management of whom one shall be an expert . in academic 
administration; 

one nominee of the Vice-Chancellor who shall be a Higher 
Education expert: 

Provided that in the case of colleges established and administered 
by a minority referred to in clause (1) of Article 30 of the Constitution of 
India, the expert shall be nominated by the Management from out of a 
panel of three experts suggested by the Manager 	and approved by the 
Vice-Chancellor; 

General 
Amendment in 
President's Act 
no 10 of 1973 as 
amended and re-
enacted by U.P. 
Act no. 29 of 
1974 

Amendment of 
section 4 

Amendment of 
section 5 

Amendment of 
section 14 

AData2 DWidltaika_20 I l_Sepi \ 803 RPH Nye Vish ay _01 4.cloc 
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ante experts consisting of the Principal of a college, a Professor and 
an accomplished educationist not below the rank of a Professor to be nominated 
by the Management out of a panel of six experts approved by the Executive 
Council; 

Provided that in the case of colleges established and administered by a 
minority referred to in clause (1) of Article 30 of the Constitution of India, the 
experts shall be nominated by the Management out of a panel of six experts 
suggested by the Management and approved by the Executive Council; 

acadono.: fans one each belonging to the Scheduled Castes or the 
Scheduled Tribes and Other Backward Classes of Citizens to be nominated by 
the Vice-Chancellor, if any of candidates representing these categories is the 
applicant, and any of the above members of the selection committee does not 
belong to respective category: 

Provided that in the case of colleges established and administered by a 
minority referred to in clause (1) of Article 30 of the Constitution of India this 
sub-clause shall not apply." 

(iii) in clause (d) for sub-clauses (ii) and (iii) the following sub-clauses 
shall be substituted, namely:— 

"(ii) the Principal of the college; 
the Head of the Department of the concemed subject, if applicable; 
two nominees of the Vice-Chancellor of whom one should be a 

subject expert: 
Provided that in the case of -colleges established and administered by a 

minority referred to in clause (1) of Article 30 of the Constitution of India this 
sub-clause shall not apply. 

two subject experts not related to the college to be nominated by the 
Head of the Management out of a panel of five names recommended by the 
Vice-Chancellor from the list of the subject experts approved by the Executive 
Council: 

Provided that in the case of colleges established and administered by a 
minority referred to in clause (1) of Article 30 of the Constitution of India the . 
experts shall be nominated by the Management from out of a panel of five 
experts suggested by the Management and approved by the Executive Council." 

(iv) after clause (d) the following clause shall be inserted, namely :— 
"(e) the Selection Committee for the post of a Librarian, a Deputy 

Librarian and an Assistant Librarian shall be the same as that of a Professor, 
Associate Professor and Assistant Professor respectively, except that the 
concerned expert in Library, or a practicing Librarian, as the case may be, shall 
be associated with the Selection Committee as one of the subject experts." 

after sub-section (7-A) the following sub-section shall be inserted, 
namely:— 

"(7-B) All the selection procedures of the Selection Committee shall 
be completed on the day of the Selection Committee meeting itself, 
wherein, minutes are recorded alongwith the scoring proforma and 
recommendations made on the basis of merit with the list of selected and 
waitlisted candidates/Panel of names in order of merit, duly signed by all 
members of the Selection Committee." 

in sub-section (10) for the words "Uttar Pradesh," the word "India" 
shall be substituted. 

8. In section 35 of the. principal Act for sub-section (2) the following 	Amendment 
of section 35 sub-section shall be substituted, namely :— 

‘,04.2 	 S 	RN R411., 



"(2) Every decision of the Management of such college to dismiss or 

remove a teacher or to reduce him in rank or to punish him in any other manner 

shall before it is communicated to him, be reported to the Vice-Chancellor and 

shall not take effect unless it has been approved by the Vice-Chancellor : 

Provided that in the case of colleges established and administered by a 

minority referred to in clause (1) of Article 30 of the Constitution of India, the 
decision of the Management dismissing removing or reducing in rank or 

punishing in any other manner any teacher shall not require the approval of the 

Vice-Chancellor, but, shall be reported to him and unless he is satisfied that the 
procedure prescribed in this behalf has been followed, the decision shall not be 

given effect to." 	• 

9. In the Schedule to the principal Act, - 

in serial no. 2 for the word "Ghaziabad" the words, "Ghaziabad;  

1-lapur" and for the words "and Saharanpur" the words, "Saharanpur and 

Shamli" shall be substituted. 

in serial no. 7 for the words "and Shahjahanpur," the words "Sambhal 

and Shahjahanpur" hall be substituted. 

10. (1) The Uttar Pradesh State Universities (Amendment) 

Ordinance, 2014 is hereby repealed 

(2) Notwithstanding such repeal. anything done or any action 

taken under the provisions of the principal Act as amended by the 

Ordinance referred to in sub-section (1) or by the Uttar Pradesh State 

Universities (Second Amendments) Ordinance, 2013 shall be deemed 

to have been done or taken under the co-responding provisions of the 

principal Act as amended by this Act as if the provisions of this Act 

were in force at all material times. 

Amendment of the 

Schedule 

Repeal and 

Saving 

U.P. Ordinance 

no. I of 2014 

U.P. Ordinance 

no. I I of 2013 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh State Universities (Second Amendment) Ordinance, 2013 (UP. Ordinance 

no. 11 of 2013) was promulgated by the Governor on October 24, 2013 to amend the Uttar Pradesh State

Universities Act, 1973 (President's Act no. 10 of 1973) as amended and reenacted by U.P. Act no. 29

of 1974 mainly to provide for,— 

changing the name.  of "Lecturer" and "Reader" by the "Assistant Professor" and.  

"Associate Professor" respectively; 

making provisions that the Pro-Vice-Chancellor shall be a whole time Professor of the 

University and shall be appointed by the Executive Council on the recommendation of the Vice-

Chancellor and shall hold office for a period which shall be co-terminus with that of the Vice-

Chancellor provided it shall be the prerogative of the Vice-Chancellor to recommend a new Pro-
Vice-Chancellor to the Executive Council during the tenure thereof The Pro-Vice-Chancellor 

shall get a special allowance of such amount as may be determined from time to time by the State 

Government; 

making change in the constitution of the selection committee for the appointment of 

teachers and the principal of an affiliated or associated college; 

constitution of the selection committee for the librarian category similar to that of a 

Professor; 

omission of the provisions relating to the establishment of the Kumaun University at 

Nainital; 

empowering all The State Universities in their respective jurisdiction to grant privilege of 

affiliation to the Ayurvedic/Unani degree colleges instead of the Chhatrapati Shahu Ii Maharaj 

University, Kanpur; 
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ensuring time bound action in the departmental proceedings; 

amending the Schedule to include the newly .created districts in the jurisdiction of the 

respective State Universities. 

As certain amendments in the proVisions of the said Ordinance were under consideration of the 
State Government the replacing Bill of the said Ordinance could not be introduced in the last session of the 

State Legislature commencing on December 05, 2013. Since the said Ordinance was going to be lapsed 
after January 15, 2014, it was decided to promulgate an other Ordinance to replace the provisions of the 
said Ordinance with certain amendments relating to the colleges administered by a minority. 

Since the State Legislature was not in session and immediate legislative action was necessary to 
implement the aforesaid decision, the Uttar Pradesh State Universities (Amendment) Ordinance, 2014 
(U.P. Ordinance no. 1 of 2014) was promulgated by the Governor on January 15, 2014. 

This Bill is introduced to replace the aforesaid Ordinance no. 1 of 2014. 

By order, 
S. B. SINGH, 

Pramukh Sac/iv.
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NO. 975(2)/LXXDC-V-1-14-1(ka)19-2014 

Dated Lucknow, July IS, 2014 

uance of the provisions of clause (3) of Article 34.8 of the 'Constitution of India, the Goiternor is 
pleased to order the publication of the following English translation of the Uttar 'Pradesh Rajya 
Vishwavidyalaya) Dwitiya (Sanshodhan) Adhiniyam, 2014 (Uttar Pradesh Adhiniyam Sankhya 14 of 2014) as 
passed by the Uttar Pradesh Legislature and assented to by.the Governor oriJuly 17, 2014:— 

THE UTTAR PRADESH STATE UNIVERSITIES (SECOND AMENDM ) 
ACT. 2014 

(UP. Act no. 14 of .2014) 

(As passed by.the Uttar Pradesh Legislature) 

AN 

ACT 

further to amend the Uttar Pradesh Stole UtziYersities Act, 1973. 

IT IS HEREBY enacted in the Sixty-fifth Year of the Republic 
follows :— 

I. This )?1 /4 Ft, led the Uttar Pradesh State Universities (Second 
Amendment)Act. 2014.

2. In section 18-A of the Uttar Pradesh State Universities Act, 1973 
fter referred to as the principal Act in sub-section (I) for the words "the 

Chancellor as its Chairman.' the words :the Chancellor as its Chairman, the Chief 
Minister or his nominee not below the rank of Cabinet Minister .as its Vice-Chairman" 
shall be substituted. 

of India as 

itle 

Amendment of 
section 18-A of 
Presidents Act no. 
10 of 1973 as 
amended and . 
re-enacted by U.P. 
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Amendment of 

section 37 

Amendment of

section 38 

3. In section 37 of the principal Act,- 

for sub-section (2) the following sub-section shall be substituted. 

namely :- 

"(2) The Executive Council may, admit any college which fulfils such

conditions of affiliation as may be prescribed, to the privileges of affiliation 

or enlarge the privileges of any college already affiliated or subject to the 

provisions of sub7section 18). withdraw or curtail any such privilege." 

for sub-section (8) the following sub-seciton shall be substituted, 

namely:- 

"(8) The privileges of affiliation of a college which fails to comply 

with any direction of the Executive Council under sub-section (7) or to fulfil 

the conditions of affiliation may, after obtaining a report from the 

Management Of the college be withdrawn or curtailed by -the Executive 

Council in accordance with the provisions of We Statutes." ; 

after sub-section (10) the following sub-section shall be inserted, 

namely :- 

(11) Any institutidn whose application is rejected by the University 

may prefer an appeal to the State Government within 30 days from the 

receipt of the order of rejection, which may either allow the appeal or reject 

it. The State Government shall also have power to review the matter of 

application of a college in cases where the complaints received by it with 

respect to the irregularities committed by the college."

4. In section 38 of the principal Act,- 

for sub-section (4) the following sub-section shall substituted, 

namely :- 

"(4) The conditions of recognition of an associated college shall b,  

such as may be prescribed or imposed by the Executive Council." ; 

fbr sub-section (7) the folllowing sub-section shall be substituted, 

namely 

"(7) The recognition of an.  associated college may be.  withdrawn by 

the Executive Council if it is satisfied after considering any explanation' 

furnished by the Management, that it has ceased to fulfil the conditions of 

its recognition or that it persists in making default in the performance of its 

duties under this Act or in the removal of-any defect in its work pointed out 

by the Executive Council." 

STATEMENT OF OBJECTS AND REASONS 

With a view to avoiding delay in the functioning of the State Universities and giving more 

autonomy thereto and ensuring the representation of the State Government in Co-ordination Council it has 

, been decided to amend the Uttar Pradesh State Universities Act, 1973 (President's Act no. 10 of 1973) as 

amended and re-enacted by U.P. Act no. 29 of 1974 Mainly to 'provide/6r,- 

(al inclusion of the Chief Minister or his nominee not below the rank of Cabinet Minister as 

the Vice-Chairman of the Co-ordination Council: 

(b) omission of the provisions regarding the previous sanction of the State Government nil-

grant of affiliation' to a college by the Executive Council; 
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-(c) omission of the provision regarding the previous sanction of the State Government for

withdrawl or curtailing the previleges of affiliation to a college by the Executive Council; 

(a) 
 giving- of opportunity to a institution whose application is rejected by the University to 

prefer an appeal to the State Goverment and empowering the State Government to review the 

matter of application of a college in cases where the complaints reeeived by it with respect to the 

irregularities committed by the college; 

omission of the provision regarding obtai

Government to authorise an associated college to impart instructions for post-graduate degrees; 

omission of the provision regarding obtaining of previous approval of the State 

GovernMent for withdrawl of recognition of an associated college by the Executive Council.

ond Amendment) Bill, 2014 is introduced accordin

By order, 

S.B. SINGH, 

Iratnukh Sachiv. 
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No. 1446(2)/LXXIX-V-1-19-1(Ka)3-19 

Dated Lucknow, August 5,2019 

IN pursuance of the provisions of clause .(3) of Article 348 of the Constitution, the Governor is

pleased to order the publication of the following English translation of the Uttar Pradesh Rajya

Vishwavidyalaya (Sanshodhart) Adhiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 6 of 2019) as passed 

by the Uttar Pradesh Legislature and assented to by the Governor on August 2,2019. The Uchcha Shilcsha 

Anubhag-1 is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT) ACT, 2019 

(U.P. Act No. 6 of 2019) 

[As passed by the Uttar Pradesh Legislature] 

AN 
ACT.  

further to amend the Uttar Pradesh State Universities Act, 1973. 

IT IS HEREBY enacted in the Seventieth Year of the Republic of India as 
follows :- 

1. (1) This Act may be called the Uttar Pradesh State Universities (Amendment) 
Act, 2019. 

(2) It shall be deemed to have come in  

2. In section 4 of the Uttar Pradesh State Universities Act, 1973, hereinafter 

referred to as the principal Act, in sub-section (1-A),- 

in clause (b) for the word "Fainbad" wherever occurring the word 
"Ayodhya" shall be substituted; 

in clause (g) for the words "Allahabad State University, Allahabad" the 

words "Professor Rajendra Singh (Rajju Bhaiya) University, Prayagraj" shall be 
substituted. 

after clause (h), the following clauses shall be inserted, namely :- 

"(i) a University to be known as Saharanpur State University, 
Saharanpur:" 

"0) a University to be known as Azamgarh State University, 
Azamgarh;" 

3. In section 50 of the principal Act, after sub-section (1-E), the following sub-
sections shall be inserted, namely :- 

"(1-F) Until the First Statutes of the Saharanpur State University, Saharanpur 

are made under this section, the Statutes of the University of Chaudhary Charan 

Singh University, Meerut, as in force immediately before the establishment of the 

said University shall apply to it subject to such adaptations and modifications as 

the State Government may, by notification, provide." 

"(1-0) Until the First Statutes of the Azamgarh State University, Azamgarh 

are made under this section, the Statutes of the University of Vir Bahadur Singh 

Purvanchal University, Jaunpur, as in force immediately before the establishment 

of the said University shall apply to it subject to such adaptations and 

modifications as the State Government may, by notification, provide." 

4. 	In section 52 of the principal Act, after sub-section (2-D) the following sub- 
sections shall be inserted, namely :- 

"(2-E) Until the First Ordinances of the Saharanpur State University, 

Saharanpur are made under sub-section (2), the Ordinances of the University of 

Chaudhazy Charan Singh University, Meerut, as in force immediately before the 

establishment of the said University, shall apply to it subject to such adaptations 

and modifications as the State Government may, by notification provide." 

Short title and 
commencement 

Amendment 
section 4 of 
President's Act 
no. 10 of 1973 
as amended and 
re-enacted by 
U.P. Act no. 29 
of 1974 

Amendment of
s Celt 

Amendment of 
section 52 
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Amendment 
of Schedule 

"(2-F) Until the First Ordinances of the Azamgarh State University, 
Azamgarh are made under sub-section (2), the Ordinances of the University of 
Vir Bahadur Singh Purvanchal University, Jaunpur as in force immediately 
before the establishment of the said University, shall apply to it subject to such 
adaptations and modifications as the State Government may, by notification 
provide." 

5. 	In the Schedule to the principal Act, - 

(a) for the entries appearing at Serial no.2, the following entries shall be 
substituted, namely :- 

"2. 	Chaudhary Charan Singh University, Meerut - 

Until the establishment of 
the Saharanpur State 
University, Saharanpur 

Upon the establishment of 
the Saharanpur State 
University, Saharanpur 

(b) for the entries at serial 

substituted, namely :- 

Districts of Bhaghpat, Bulandshahr, Gautam 
Buddha Nagar, Ghaziabad, Hapur, Meerut, 
Muzaffar Nagar, Saharanpur and Shamli. 

Districts of Bhaghpat, Bulandshahr, Gautam 
Buddha Nagar, Ghaziabad, Hapur and 
Meerut. 

following entries shall column-wise be no.6, the 

1 
	

2 	 3 

6. 	Doctor Ram Manohar 	Districts of Ambedkar Nagar, Ayodhya, 

Lohia Avadh University, 	Bahraich, Bara Banki, Gonda and 

Ayodhya • 	 Sultanpur. 

(c) for the entries appearing at Serial no.9 the following entries • shall be 

substituted, namely :- 

"9. 	Vir Bahadur Singh Purvanchal University, Jaunpur 

Until the establiShment of the Districts of Azamgarh, Ghazipur, Jaunpur 

Azamgarh State University, and Mau. 

Azamgarh 

Upon the establishment of 	Districts of Ghazipur and Jaunpur. 

the Azamgarh State 

Universityr Azamgarh - 

(d) for the entries at serial no.12, the following entries shall column-wise be 

. 	substituted, namely :- 

1 
	

2 	 3 

12. 	Professor Rajendra Singh 	Districts of Fatehpur, l(aushambi, 

(Rajju Bhaiya) 	 Pratapgarh and Prayagraj. 

University, Prayagraj 

Removal of 
difficulties 

(e) after serial no. 14, the following serials shall be inserted, namely :- 

"15..Saharahpur State University, 	District of Muzaffar Nagar, 

Saharanpur" 	 Saharanpur and Shamli. 

"16. Azamgarh State University, 	Districts of Azamgarh and Mau. 

Azamgarh" 

6. (1) The State Government may, for the purpose of removing any difficulty in 
relation to the establishment of the Saharanpur State University, Saharanpur.  and 
Azamgarh State University, Azamgarh by order published in the Gazette, direct that the 
provisions of the principal Act shall during such period, as may be specified in the order, 
have effect subject to such adaptations, whether by way of modification, addition or 
omission as it may deem to be necessary or expedient : 

Provided that no such order shall be made after two years from the date of 
commencement of the Uttar Pradesh State Universities (Amendment) Act, 2019. 

(2) The order issued under sub-section (1) shall be laid before each house of the 
State Legislature. 

185_RPH_Data 4 Vidhaika Folder (Adhiniyam_2019) 
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Repeal 
and saving 

7. (1) The Uttar Pradesh State Universities (Amendment) Ordinance, 2019 is V.P.Ordinance 
no. 1 of 2019 

hereby repealed. 	 • 

(2) Notwithstanding such repeal, anything done or any action taken under the 

provisions of the principal Act as amended by the Ordinance referred to in sub-

section (1) shall be.  deemed to have been done or taken under the corresponding 

provisions of the principal Act as amended by this Act as if the provisions of this Act 

were in force at all material times. 

STATEMENT OF OBJECTS AND REASONS 

Saharanpur is the northernmost district of Uttar Pradesh and is also a divisional headquarter. 
Similarly, Azamgarh is centrally located and it is also a divisional headquarter. Since, there was no State 
University in the said areas due to which the students thereof were facing difficulties in seeking higher 
education. On the demand of the students and the public representatives, it had become necessary to 
establish a State University in the each of districts of Saharanpur and Azamgarh. 

With reference to change of .names of Faizabad and Allahabad as Ayodhya and Prayagraj 
respectively, the names of the Doctor Ram Manohar Lohiya Awadh University, Faizabad and Allahabad 
State University, Allahabad had to be renamed accordingly. 

In respect of excellent contribution of Professor Rajendra Singh the State University Allahabad 
had been renamed as 'Professor Rajendra Singh (Rajju Bhaiya) University, Prayagraj'. 

It was therefore been decided to amend the Uttar Pradesh State Universities Act, 1973 to establish 
a State University in each district of Saharanpur and-Azamgarh and changing the names of the Universities 
as aforesaid. 

Since the State Legislature was not in session and immedi legislative action was necessary to 

implement the aforesaid decision the Uttar Pradesh State Universities (Amendment) Ordinance, 2019 

(U.P. Ordinance no. 1 of 2019) was promulgated by the Governor on March 07, 2019. 

This Bill is introduced to teplace the aforesaid Ordinance. 

By order, 

J.P. SINGH-11, 

Pramukh Sachiv. 

trokTrocto—goto 185 1‘31 ..—(10-2019—(553)-599 ediff—(c044-9.5.'1/ th/ 3111:5td) I 
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No. 1447(2)/WIX-V-1-19-1(Ka)6-19 
Dated Lucknow, August 6,2019 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the 

Governor is pleased to order the publication of the following English translation of the Uttar 

Pradesh Rajya Vishwavidyalaya (Dwitiya Sanshodhan) Adhiniyam, 2019 (Uttar Pradesh 

Adhiniyam Sankhya 11 of 2019) as passed by the Uttar Pradesh Legislature and assented to by 

the Governor on August 5, 2019. The Uchcha Shiksha Anubhag-1 is administratively concerned 

with the said Adhiniyam. 

THE UTTAR PRADESH STATE UNIVERSITIES (SECOND AMENDMENT) 
ACT, 2019 

[U.P. Act No. 11 of 2019] 

(As passed by the Uttar Pradesh Legislature) 

AN 

ACT 

further to amend the Uttar Pradesh State Universities Act, 1973. 

IT IS HEREBY enacted in the Seventieth Year of the Republic of India 

as follows :- 

(1) This Act may be called the Uttar Pradesh State Universities 

(Second Amendment) Act, 2019. 

(I) It shall be deem&l.to have come into force& June 03, 2019: — 

In the Schedule to the Uttar Pradesh State Universities Act, 1973, 

hereinafter referred to as the principal Act, - 

(a) for the entries appearing at serial no. 3, the following entries shall be 

substituted, namely :- 

"3. Chhatrapati Shahu Ji Maharaj Districts of Auraiya, Etawah, 

University, Kanpur 	 Farrukhabad, Hardoi, Kannauj, 
Kanpur Dehat, Kanpur Nagar, 
Lakhimpur Kheri, Sitapur, 

Rae Bareli and Unnao." 

Short title and 
commencement 

Amendment of the 
Schedule to the 
President's Act 
no. 10 of 1973 as 
amended and 
re-enacted by U.P. 
Act no. 29 of 1974 

Vidhaika Folder (Adhiniyam_20 19) 
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Repeal and 
saving 

(b)for the entries appearing at serial no. 6, the following entries shall be 

substituted, namely :- 

"6. Doctor Ram Manohar Lohia Districts of Ambedkar Nagar, 

Avadh University, Ayodhya 	 Amethi, Ayodhya, Bahraich, 

Barabanki, Gonda and 

Sultanpur." 

3. (1) The Uttar Pradesh State Universities (Second Amendment) 

Ordinance, 2019 is hereby repealed. 

U.P. 
Ordinance 
no. 3 of 
2019 

(2) Notwithstanding such repeal, anything done or any action taken 

under the provisions of the principal Act as amended by.the Ordinance referred

to in sub-section (1) shall be deemed to have been done or taken under the 

corresponding provisions of the principal Act as amended by this Act as if the 

provisions of this Act were in force at all material times. 

STATEMENT OF OBJECTS AND REASONS 

Amethi district of Uttar Pradesh came into existence by merging three tehsils of 

Sultanpur district and two tehsils of Raebareli district. Though the District Amethi consisting of 

partial areas of two State Universities namely Doctor Ram Manohar Lohia Av.adh. University, 
- 

Ayodhya and Chhatrapati Shahu Ji Maharaj University, Kanpur established under The Uttar 

Pradesh State Universities Act, 1973, Amethi district was included under the territorial 

jurisdiction of Chhatrapati Shahu Ji Maharaj University, Kanpur vide the Uttar Pradesh State 

Universities (Amendment) Act, 2013 (U.P. Act No. 10 of 2013). Subsequent to inclusion of the 

Amethi district under territorial jurisdiction of Chhatrapati Shahu Ji Maharaj University, Kanpur, 

it was felt that the distance of Kanpur from Amethi is much more than that of Ayodhya from 

Amethi. Highlighting the difficulties faced by the students and colleges of Amethi district, a 

demand to reallocate the Amethi district into the territorial jurisdiction of Doctor Ram Manohar 

Lohia Avadh University, Ayodhya was made by the public representatives and the colleges of 

Amethi district before the State Government continuously. After due consideration of the 

demand as aforesaid, it was decided to amend the Uttar Pradesh State Universities Act, 1973 to 

place the Amethi district under the territorial jurisdiction of Doctor Ram Manohar Lohia Avadh 

University, Ayodhya. 	

Since the State Legislature was not in session and immediate legislative action was 

necessary to implement the aforesaid decision the Uttar Pradesh State Universities (Second 

Amendment) Ordinance, 2019 (U.P. Ordinance no. 3 of 2019) was promulgated by the Governor 

on June 03, 2019. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 

J.P. SINGH-11, 

Pramukh Sachiv. 
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No. 2242(2)/LXXIX-V-1-19-1(ka)17-19 

Dated Lucknow, December 27, 2019 

.1v pursuance ,of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Rajya 

Vishwavidyalaya (Tritiya Sanshodhan) Adhiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 20 of 2019) 

as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 26, 2019. The 

Uchcha Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH STATE UNIVERSITIES (THIRD AMENDMENT) 

ACT, 2019 

(U. P. Act no:20 of 2019) 

[As passed by the Uttar Pradesh Legislature] 
AN 

ACT 

further to amend the Uttar Pradesh State Universities Act, 1973. 

IT IS HEREBY enacted in the Seventieth Year of the Republic of India as 
follows :- 

Short. title and 
commencement 

Amendment of 
section 4 of 
President's 
Aetna 10 of 
1973 as 
amended and 
re-enacted by 
U.P. Act no. 
29 of 1974 

Amendment of 
section 50 

Amendment of 
section 52 

Amendment of 
Schedule 

(1) This Act may be called the Uttar Pradesh State Universities (Third 
Amendment) Act, 2019. 

2019. (2) It shall be deemed to have come into force with effect from November 22, 

In section 4 of the Uttar Pradesh State Universities Act, 1973, hereinafter 
referred to as the principal Act, in sub-section (1-A), after clause (j), the following clause 
shall be inserted, namely :— 

"(K) a University to be known a Raja Mahendra Pratap Singh State 
University, Aligarh:" 

In section 50 of the .principal Act, after sub-section (1 -G), the following 
sub-section shall be inserted, namely :— 

"(1-H) Until the First Statutes of Raja Mahendra Pratap Singh State 
University, Aligarh are made under this section, the Statutes of the University of 
Doctor Bhim Rao Ambedkar University, Agra, as in force immediately before 
the establishment of the said University shall apply to it subject to such 
adaptations and modifications as the State Government may, by notification, 
provide." 

In section 52 of the principal Act, after sub-section (2-F), the following 
sub-section shall be inserted, namely :— 

"(2-G) Until the First Ordinances of Raja Mahendra Pratap Singh State 

University, Aligarh are made under sub-section (2), the Ordinances of the University of 
Doctor Bhim Rao Ambedkar University, -Agra, as in force immediately before the 
establishment of the said University, shall apply to it subject to such adaptations and 

modifications as the State Government may, by notification, provide." 

In the Schedule to the principal Act,— 

(a) for the entries appearing at serial no. 5, the following entries shall 
substituted, namely :— 

"5. Doctor Bhim Rao Ambedkar University, Agra— 

(i) 	Until the establishment of Raja Districts of Agra, Aligarh, Etah, 
Mahendra Pratap Singh State 	Firozabad, Hathras, Kasganj, 
University, Aligarh 	 Mainpuri and Mathura 

491_RPH_Dma 4e Vidhaika Folder (Adhmiyam_2019) 
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Removal of 
difficulties 

Repeal and 
saving 

(ii) Upon the establishment of Raja Districts of Agra, Firozabad, 

	

Mahendra Pratap Singh State 	Mainpuri and Mathura 

University, Aligarh 

(b) after the serial no. 16, the following serial shall be inserted, 

namely:— 

	

"17. Raja Mahendra Pratap Singh 	Aligarh, Etah, Hathras, Kasganj 

State University, Aligarh 	Districts 

(I) The State Government may, for the purpose of removing apy difficulty in 
relation to the establishment of Raja Mahendra Pratap Singh State University, Aligarh 

by order published in the Gazette, direct that the provisions of the principal Act shall 

during such period, as may be specified in the order, have effect subject to such 
adaptations, whether by way of modification, addition or omission as it may deem to be 

necessary or expedient: 
Provided that no such order shall be made after two years from the date of 

commencement of the Uttar Pradesh State Universities (Third Amendment) Act, 2019. 

(2) The order issued under sub-section (1) shall be laid before each house of the 

State Legislature. 
(1) The Uttar Pradesh State Universities (Third Amendment) UT. 

Ordinance 
Ordinance, 2019 is hereby repealed. 	 no. 6 of 

(2) Notwithstanding such repeal, anything done or any action 2019 

taken under the provisions of the principal Act as amended by the 
Ordinance referred to in sub-section (I) shall be deemed to have been done 
or taken under the corresponding provisions of the principal Act as 
amended by this Act as if the provisions of this Act were in force at all 

material times. 

STATEMENT OF OBJECTS AND REASONS 

In relation to higher education the District of Aligarh is under the territorial jurisdiction of Doctor 

Shim Rao Ambedker University, Agra consisting of 8 districts of Uttar Pradesh including four districts of 

Aligarh Division. Since there is no State University in Aligarh Division, the quality of higher education 

was adversely affecting due to vast territorial jurisdiction of Doctor Bhim Rao Ambedker University, Agra. 

Therefore for the purpose of effective control over affiliated colleges and to provide higher education to the 

youth of Aligarh Division and to promote and create the environment of higher education in the public of 

the said division it was. decided to amend the State Universities Act, 1973 to establish and incorporate a 

State University in Aligarh Division by the name of Raja Mahendra Pratap Singh State University, Aligarh. 

Since the State Legislature was not in session and immediate legislative action was necessary to 

implement the aforesaid decision the Uttar Pradesh State Universities (Third Amendment) Ordinance, 2019 

(UP. Ordinance no. 6 of 2019) was promulgated by the Governor on November 22, 2019. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 

J.P. SINGH-II, 

Pramukh Sachtv. 
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No. 419(2)/LXXIX-V-1-20-1(ka)-10-2020 

Dated Lucknow, March 12, 2020 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Rajya 

Vishwavidyalaya (Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 8 of 2020) as 

passed by the Uttar Pradesh Legislature and assented to by the Governor on March 11,2020. The Uchcha 

Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH STATE UNIVERSITIES 

(AMENDMENT) ACT, 2020 

(U.P. Act no. 8 of 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh State Universities Act,1973. 

IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as 

follows:- 

1. This Act may be called the Uttar Pradesh State Universities (Amendment) Shon title 

Act, 2020. 

2. In the Uttar Pradesh State Universities Act, 1973 hereinafter referred to as the General  
Amendment of 

principal Act for the words 'Khwaja Moinuddin Chishti Urdu, Arabi, Pharsi University, Presidents Act 

Lucknow wherever occuring including the Schedule, the words 'Khwaja Moinuddin 

Chishti Language University, Lucknow' shall be substituted. 

In section 5 of the principal Act for sub-section (7), the following sub-section 

shall be substituted, namely :— 

"(7) Notwithstanding anything contained in sub-section (1) the power 

conferred on the Khwaja Moinuddin Chishti Language University, Lucknow in 

respect of education and research of Indian and foreign languages and 

advancement and dissemination of knowledge thereof shall be exercisable 

throughout the State of Uttar Pradesh." 

Section 7-B of the principal Act shall be omitted.  

no. 10 of 1973 as 
amended and re-
enacted by UP. 
Act no. 29 of 1974 

Amendment of 
section 5 

Omission of 
section 7-3 

STATEMENT OF OBJECTS AND REASONS 
• 

The Uttar Pradesh Arabi, Pharsi University Act, 2009 (U.P. Act no. 12 of 2009) was enacted to 

provide for the establishment of an Arabi, Pharsi University at Lucknow in Uttar Pradesh for teaching and 

research in Urdu, Arabi and Pharsi Languages. Later on, the Uttar Pradesh State Universities (Amendment) 

Act, 2010 (U.P. Act no. II of 2010) was enacted by which the name of the University was changed as the 

Uttar Pradesh Urdu, Arabi, Pharsi University, Lucknow and amalgamated in the State Universities. 

Thereafter the name of the said University was changed as Manyavar Shri Kanshi Ram Ji Urdu, 

Arabi, Pharsi University, Lucknow by the Uttar Pradesh State Universities (Amendment) Act, 2011 

(U.P. Act no. 6 of 2011). 

Thereafter the name of the said University was changed as Khwaja Moinuddin Chishti Urdu, 

Arabi, Pharsi University, Lucknow by the Uttar Pradesh State Universities (Amendment) Act, 2012 

(U.P. Act no. 5 of 2013). 
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In addition to the Indian Languages the teaching and learning of foreign languages as English, 
French, German, Japanese and other foreign languages is necessary for employment and dissemination of 
knowledge is global need today. There is no language University in Uttar Pradesh. 

It has therefore been decided to change the name of the said University as Khwaja Moinuddin 
Chishti Language University, Lucknow, Uttar Pradesh. 

The Uttar Pradesh State University (Amendment) Bill, 2020 is introduced accordingly. 

By order, 
J. P. SINGH-II, 

Pramukh Sachiv. 
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No..1568(2)/DOCIX-V-1-20-1(ka)-37-20 
Dated Lucknow, August 31, 2020 

• 
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Rajya 
Vishwavidyalaya (Dwitiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 29 of 2020) 
as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 28, 2020. The 
Uchcha Shiksha Anubhag-1, is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH STATE UNIVERSITIES (SECOND AMENDMENT) 
ACT, 2020 

(UP. ACT No. 29 of 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 
further to amend the Uttar Pradesh State Universities Act,1973.   

IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as 

follows:- 

I. This Act may be called the Uttar Pradesh State Universities (Second 
Amendment) Act, 2020. 

2. In the Schedule to the Uttar Pradesh State Universities Act, 1973 for the 
entries appearing Serial no. 1 and 3 the following entries shall be substituted 

namely :- 

• 
Short title 

'Amendment of 
the Schedule to 
the Presidents 
Act no. 10 of 
1973 as 
amended and 
re-enacted by 
UP. Act no. 29 
of 1974 

"1. The University of Lucknow 

3. Chhatrapati Shahu Ji Maharaj 
University, Kanpur 

Districts of Hardoi, Lucknow, Lalchimpur 
!Cheri, Sitapur and Rae Bareli. 
Districts of Auraiya, Etawah. 
Farrukhabad, Kannauj, Kanpur Dehat, 
Kanpur Nagar and Unnao." 

STATEMENT OF OBJECTS AND REASONS 
University of Lucknow, Lucknow and Chhatrapati Shahu Ji Maharaj University, Kanpur are State 

Universities established under the Uttar Pradesh State Universities Act, 1973. Lucknow is the only district 
of Lucknow Division which falls under the territorial jurisdiction of University of Lucknow, Lucknow 
while rest of the districts of Lucknow Division fall under the territorial jurisdiction of Chhatrapati Shahu Ji 
Maharaj University, Kanpur. The number of colleges affiliated to University of Lucknow, Lucknow is 160 
while the number of colleges affiliated to Chhatrapati Shahu Ji Maharaj University, Kanpur is 950. Due to 
the extensive territorial Jurisdiction of Chhatrapati Shahu Ji Maharaj University, Kanpur students residing 
in far-off districts have to face a lot of difficulties in pursuing higher studies due to the increased physical 
distance. Also, the income of the two universities varies according to the number of affiliated colleges. 
University of Lucknow, Lucknow is always in deficit and is dependent on the State Government for 
financial assistance while Chhatrapati Shahu Ji Maharaj University, Kanpur is self sufficient. It has, 
therefore, been decided to amend the said Act to increase the territorial jurisdiction of University of 
Lucknow, Lucknow thereby reducing difficulties being faced by students, and at the same time making it a 

self-sufficient University. 

The Uttar Pradesh State University (Second Amendment) Bill, 2020 is introduced accordingly. 

By order, 
J. P. SINGH-II, 
Pramukh Sachiv. 
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 ykblsUl Vw iksLV ,sV dUls'kuy jsV 

 

—

¼mŸkj çns'k vf/kfu;e½ 

 

mRrj izns'k 'kklu 

&&&&&&& 

la[;k  601@79-fo-1&2023-1-d-20-2023 
y[kuÅ] 8 fnlEcj] 2023 

&&&&&& 

vf/klwpuk 

^^Hkkjr dk lafo/kku** ds vuqPNsn 200 ds v/khu jkT;iky us mRrj izns'k jkT; fo'ofo|ky; 
¼la'kks/ku½] fo/ks;d] 2023 ftlls mPp f'k{kk vuqHkkx&1 iz'kklfud :i ls lEcfU/kr gS] ij fnukad  
7 fnlEcj] 2023 dks vuqefr iznku dh vkSj og mRrj izns'k vf/kfu;e la[;k 21 lu~ 2023 ds :i esa 
loZlk/kkj.k dh lwpukFkZ bl vf/klwpuk }kjk izdkf'kr fd;k tkrk gSA 

mRrj izns'k jkT; fo'ofo|ky; ¼la'kks/ku½ vf/kfu;e] 2023 
¼mRrj izns'k vf/kfu;e la[;k 21 lu~ 2023½ 

[tSlk mRrj çns'k fo/kku e.My }kjk ikfjr gqvk] 
mRrj çns'k jkT; fo'ofo|ky; vf/kfu;e] 1973 dk vxzrj la'kks/ku djus 

ds fy,  
vf/kfu;e 

Hkkjr x.kjkT; ds pkSgRrjosa o"kZ esa ,rn~}kjk fuEufyf[kr vf/kfu;e cuk;k  
tkrk gS %& 

1&¼1½ ;g vf/kfu;e mRrj izns'k jkT; fo'ofo|ky; ¼la'kks/ku½  vf/kfu;e] 
2023 dgk tk;sxkA 

 

¼2½ ;g fnukad 8 uoEcj] 2023 ls izoR̀r gqvk le>k tk;sxkA 

Lakf{kIr uke 
vkSj izkjEHk 

 
 



2 mRrj izns'k vlk/kkj.k xtV] 8 fnlEcj] 2023  
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mRrj izns'k 
vf/kfu;e la[;k 
29 lu~ 1974 }kjk 
;Fkkla'kksf/kr vkSj 
iqu% vf/kfu;fer 
jk"Vªifr vf/kfu;e 
la[;k 10  
lu~ 1973 dh  
/kkjk  4 dk 
la'kks/ku   

2&mRrj izns'k jkT; fo'ofo|ky; vf/kfu;e] 1973] ¼ftls vkxs ^^ewy vf/kfu;e** 
dgk x;k  gSS½] dh /kkjk 4 esa] mi/kkjk ¼1&d½ esa] [k.M ¼V½ ds i'pkr~ fuEufyf[kr [k.M 
c<+k fn;s tk;saxs] vFkkZr %& 

^^¼B½ ,d fo'ofo|ky; ftls ek¡ ikVs'ojh nsoh jkT; fo'ofo|ky;] cyjkeiqj 
ds :i esa tkuk tk;sxk( 

¼M½ ,d fo'ofo|ky; ftls ek¡ foU/;okfluh jkT; fo'ofo|ky;] fetkZiqj ds 
:i esa tkuk tk;sxk( 

 ¼<½ ,d fo'ofo|ky; ftls mÙkj çns'k jkT; fo'ofo|ky;] eqjknkckn ds 
:i esa tkuk tk;sxk(A^^ 

/kkjk 50 dk 
la'kks/ku 

3&ewy vf/kfu;e dh /kkjk 50 esa] mi/kkjk ¼1&t½ ds i'pkr~ fuEufyf[kr  
mi /kkjk,a c<+k nh tk;sxh] vFkkZr %& 

 ^^¼1&>½  tc rd fd bl /kkjk ds v/khu ek¡ ikVs'ojh nsoh jkT; 
fo'ofo|ky;] cyjkeiqj dh çFke ifjfu;ekoyh ugha cuk yh tkrh gS rc rd 
M‚å jke euksgj yksfg;k vo/k fo'ofo|ky;] v;ks/;k dh ifjfu;ekoyh] tSlk fd 
;g mä fo'ofo|ky; dh LFkkiuk ds Bhd iwoZ çoÙ̀k Fkh] ,sls vuqdwyuksa vkSj 
mikarj.kksa ds v/;/khu bl ij ykxw gksxh tSlk fd jkT; ljdkj vf/klwpuk }kjk 
micaf/kr fd;s tk;saA 

¼1&¥½ tc rd fd bl /kkjk ds v/khu ek¡ foU/;okfluh jkT; fo'ofo|ky;] 
fetkZiqj dh çFke ifjfu;ekoyh ugha cuk yh tkrh gS rc rd egkRek xk¡/kh 
dk'kh fo|kihB] okjk.klh dh ifjfu;ekoyh] tSlk fd og mä fo'ofo|ky; dh 
LFkkiuk ds Bhd iwoZ ço`Ùk Fkh]  ,sls vuqdwyuksa vkSj mikarj.kksa ds v/;/khu bl 
ij ykxw gksxh tSlk fd jkT; ljdkj vf/klwpuk }kjk micaf/kr fd;s tk;saA** 

^^¼1&V½  tc rd fd bl /kkjk ds v/khu mÙkj çns'k jkT; fo'ofo|ky;] 
eqjknkckn dh çFke ifjfu;ekoyh ugha cuk yh tkrh gS rc rd egkRek T;ksfrck 
Qqys :gsy[k.M fo'ofo|ky;] cjsyh dh ifjfu;ekoyh] tSlk fd og mä 
fo'ofo|ky; dh LFkkiuk ds Bhd iwoZ çoÙ̀k Fkh]  ,sls vuqdwyuksa vkSj mikarj.kksa 
ds v/;/khu bl ij ykxw gksxh tSlk fd jkT; ljdkj vf/klwpuk }kjk micaf/kr 
fd;s tk;saA^^ 

/kkjk 52 dk 
la'kks/ku 

4&ewy vf/kfu;e dh /kkjk 52 esa] mi /kkjk ¼2&N½ ds i'pkr~ fuEufyf[kr mi 
/kkjk,a c<+k nh tk;saxh] vFkkZr~ %& 

 ^^¼2&t½ tc rd fd mi /kkjk ¼2½ ds v/khu ek¡ ikVs'ojh nsoh jkT; 
fo'ofo|ky;] cyjkeiqj ds çFke v/;kns'k ugha cuk fy;k tkrk gS rc rd  
M‚å jke euksgj yksfg;k vo/k fo'ofo|ky;] v;ks/;k ds v/;kns'k] tSlk fd os 
mä fo'ofo|ky; dh LFkkiuk ds Bhd iwoZ çoÙ̀k Fks] ,sls vuqdwyuksa vkSj 
mikarj.kksa ds v/;/khu bl ij ykxw gksaxs tSlk fd jkT; ljdkj vf/klwpuk }kjk 
micaf/kr fd;s tk;saA 

  ¼2&>½ tc rd fd mi /kkjk ¼2½ ds v/khu ek¡ foU/;okfluh jkT; 
fo'ofo|ky;] fetkZiqj ds çFke v/;kns'k ugha cuk fy;k tkrk gS rc rd] 
egkRek xk¡/kh dk'kh fo|kihB] okjk.klh ds v/;kns'k] tSlk fd os mä 
fo'ofo|ky; dh LFkkiuk ds Bhd iwoZ ço`Ùk Fks] ,sls vuqdwyuksa vkSj mikarj.kksa ds 
v/;/khu bl ij ykxw gksaxs tSlk fd jkT; ljdkj vf/klwpuk }kjk micaf/kr 
fd;s tk;saA 
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¼2&¥½ tc rd fd mi /kkjk ¼2½ ds v/khu mÙkj çns'k jkT; fo'ofo|ky;] 
eqjknkckn ds çFke v/;kns'k ugha cuk fy;k tkrk gS rc rd egkRek T;ksfrck Qqys 
:gsy[k.M fo'ofo|ky;] cjsyh ds v/;kns'k] tSlk fd os mä fo'ofo|ky; dh 
LFkkiuk ds Bhd iwoZ çoÙ̀k Fks] ,sls vuqdwyuksa vkSj mikarj.kksa ds v/;/khu bl ij 
ykxw gksaxs tSlk fd jkT; ljdkj vf/klwpuk }kjk micaf/kr fd;s tk;saA^^ 

 

5&ewy vf/kfu;e dh vuqlwph esa ]& vuqlwph dk 
la'kks/ku 

¼d½ Øe la[;k&6 ij milatkr gksus okyh çfof"V;ksa ds LFkku ij fuEufyf[kr 
çfof"V;k¡ j[k nh tk;saxh] vFkkZr~ %& 

 ^^6&M‚å jke euksgj yksfg;k vo/k fo'ofo|ky;] v;ks/;k& 

¼,d½ ek¡ ikVs'ojh nsoh jkT; 
fo'ofo|ky;] cyjkeiqj dh LFkkiuk 
gksus rd 

vEcsMdj uxj] v;ks/;k] cgjkbp] 
ckjkcadh] xks.Mk vkSj lqYrkuiqj ftys 

¼nks½ ek¡ ikVs'ojh nsoh jkT; 
fo'ofo|ky;] cyjkeiqj dh LFkkiuk gks 
tkus ij 

vEcsMdj uxj] v;ks/;k] ckjkcadh vkSj 
lqyrkuiqj ftyŝ ^ 

 

¼[k½ Øe la[;k&7 ij milatkr gksus okyh çfof"V;ksa ds LFkku ij fuEufyf[kr 
çfof"V;k¡ j[k nh tk;saxh] vFkkZr~ %& 

 ^^7&egkRek T;ksfrck Qqys :gsy[k.M fo'ofo|ky;] cjsyh& 

¼,d½ mRrj çns'k jkT; 
fo'ofo|ky;] eqjknkckn dh LFkkiuk 
gksus rd 

cjsyh] cnk;w¡] ihyhHkhr] 'kkgtg‚iqj] 
eqjknkckn] fctukSj] vejksgk ¼T;ksfrck 
Qqys uxj½] jkeiqj vkSj lEHky ftys 

¼nks½ mRrj çns'k jkT; 
fo'ofo|ky;] eqjknkckn dh LFkkiuk gks 
tkus ij 

cjsyh] cnk;w¡] ihyhHkhr] 'kkgtg‚iqj 
ftyŝ ^ 

 

¼x½ Øe la[;k&10 ij milatkr gksus okyh çfof"V;ksa ds LFkku ij 
fuEufyf[kr çfof"V;k¡ j[k nh tk;saxh] vFkkZr~ %& 

 ^^10&egkRek xk¡/kh dk'kh fo|kihB] okjk.klh& 

¼,d½ ek¡ foU/;okfluh jkT; 
fo'ofo|ky;] fetkZiqj dh LFkkiuk gksus 
rd 

okjk.klh] pankSyh] Hknksgh ¼lar jfonkl 
uxj½] fetkZiqj] lksuHkæ ftys( 

¼nks½ ek¡ foU/;okfluh jkT; 
fo'ofo|ky;] fetkZiqj dh LFkkiuk gks 
tkus ij 

okjk.klh] pankSyh ftys]^^ 

 

¼?k½ Øe la[;k&13  ij milatkr gksus okyh çfof"V;ksa ds LFkku ij 
fuEufyf[kr çfof"V;k¡ j[k nh tk;saxh] vFkkZr~ %& 

 ^^13&fl)kFkZ  fo'ofo|ky;] dfiyoLrq] fl)kFkZ uxj& 

¼,d½ ek¡ ikVs'ojh nsoh jkT; 
fo'ofo|ky;] cyjkeiqj dh LFkkiuk 
gksus rd 

cyjkeiqj] JkoLrh] cLrh] lar dchj 
uxj] egjktxat vkSj fl)kFkZ uxj 
ftys 

¼nks½ ek¡ ikVs'ojh nsoh jkT; 
fo'ofo|ky;] cyjkeiqj dh LFkkiuk 
gksus rd 

cLrh] lar dchj uxj] egjktxat vkSj 
fl)kFkZ uxj ftyŝ ^ 

 

 

 



4 mRrj izns'k vlk/kkj.k xtV] 8 fnlEcj] 2023  

791 RPH 2023 (State Univercity) (Adhiniyam) data 1e 
 

 

 ¼³½ Øe la[;k&17 ds i'pkr~ fuEufyf[kr Øe la[;k vkSj mlls lEcfU/kr 
çfof"V;ka LrEHkokj c<+k  nh tk;saxh] vFkkZr~ %& 

^^18&ek¡ ikVs'ojh nsoh jkT; fo'ofo|ky;]       cgjkbp] xks.Mk] cyjkeiqj 
    cyjkeiqj                        vkSj JkoLrh ftys 

 

 19&ek¡ foU/;okfluh jkT; 
fo'ofo|ky;] fetkZiqj 

fetkZiqj] Hknksgh ¼lar jfonkl uxj½] 
lksuHkæ ftys 

20&mRrj çns'k jkT; fo'ofo|ky;] 
eqjknkckn 

vejksgk ¼T;ksfrck Qqys uxj½] fctukSj] 
eqjknkckn] jkeiqj] lEHky ftyŝ ^ 

 

dfBukbZ;ksa dks nwj 
fd;k tkuk 

6&¼1½ jkT; ljdkj ek¡ ikVs'ojh nsoh jkT; fo'ofo|ky;] cyjkeiqj ;k ek¡ 
foU/;okfluh jkT; fo'ofo|ky;] fetkZiqj] ;k mRrj çns'k jkT; fo'ofo|ky;] eqjknkckn 
dh LFkkiuk ds lEcU/k esa fdlh dfBukbZ dks nwj djus ds ç;kstukFkZ] xtV esa çdkf'kr 
vkns'k }kjk ;g funs'k ns ldrh gS fd ewy vf/kfu;e ds mica/k] ,slh dkykof/k esa] tSlk 
fd vkns'k esa fofufnZ"V dh tk;s] ,sls vuqdwyuksa ds v/;/khu pkgs os mikUrj.k] ifjo/kZu ;k 
yksi ds :i esa gksa] ftUgsa og vko';d ;k lehphu le>s] çHkkoh gksaxs % 

ijUrq ;g fd ,slk dksbZ vkns'k] bl vf/kfu;e ds çkjEHk gksus ds fnukad ls nks 
o"kksaZ ds i'pkr~ ugha fd;k tk;sxk(A 

¼2½ mi/kkjk ¼1½ ds v/khu fd;k x;k çR;sd vkns'k] mls fd;s tkus ds i'pkr~] 
;Fkk'kD; 'kh?kz jkT; fo/kku e.My ds nksuksa lnuksa ds le{k  j[kk tk;sxkA 

  

fujlu vkSj 
o;kof̀Rr 

7&¼1½ mRrj izns'k jkT; fo'ofo|ky; ¼la'kks/ku½ v/;kns'k] 
2023 ,rn~}kjk fujflr fd;k tkrk gSA 

mRrj izns'k 
v/;kns'k la[;k 18 
lu~ 2023 

 ¼2½ ,sls fujlu ds gksrs gq, Hkh mi/kkjk ¼1½ esa fufnZ"V 
v/;kns'k }kjk ;Fkk la'kksf/kr ewy vf/kfu;e ds mica/kksa ds v/khu d`r 
dksbZ dk;Z ;k dh x;h dksbZ dk;Zokgh] bl vf/kfu;e }kjk ;Fkk 
la'kksf/kr ewy vf/kfu;e ds lg izR;FkhZ mica/kksa ds v/khu d`r ;k dh 
x;h le>h tk;sxh ekuksa bl vf/kfu;e ds mica/k lHkh lkjoku le;ksa 
esa izoR̀r FksA 

 

&&&&&& 

mn~ns'; vkSj dkj.k 
 उ᭜ तर ᮧदेश रा᭔ य मᱶ कितपय िव᭫ विव᳒ालयᲂ से स᭥ बि᭠धत िविधयᲂ को संशोिधत और समᳰेकत करने 
के िलये उ᭜ तर ᮧदशे रा᭔ य िव᭫ विव᳒ालय अिधिनयम,  1973 ) रा᭬ ᮝपित अिधिनयम सं᭎ या 10 सन् 1973 (
अिधिनयिमत ᳰकया गया  ह।ै  
 उ᭜ तर ᮧदेश सरकार ने गणुव᭜ ता पणूᭅ उ᭒ च िशᭃा ᮧदान ᳰकये जान ेहते ुᮧ᭜ यके म᭛ डल मᱶ एक रा᭔ य 
िव᭫ विव᳒ालय ᭭ थािपत ᳰकये जाने का ल᭯य िनधाᭅᳯरत ᳰकया ह।ै इस ल᭯ य के अनुसरण मᱶ देवीपाटन म᭛ डल, 
िव᭠ ᭟ याचल म᭛ डल एव ंमरुादाबाद म᭛ डल, ᮧ᭜ यके मᱶ उ᭒ च िशᭃा कᳱ उपल᭣ धता lqfuf'pr ᳰकये जाने हतुे एक 
रा᭔ य िव᭫ विव᳒ालय ᭭ थािपत ᳰकये जाने कᳱ आव᭫ यकता थी। 
 उपयुᭅ᭍ त के दिृ᳥गत, देवीपाटन म᭛ डल, गो᭛ डा मᱶ, मा ँ पाटे᭫ वरी देवी रा᭔ य िव᭫ विव᳒ालय, 
बलरामपुर, िव᭠ ᭟ याचल म᭛ डल, िमजाᭅपुर मᱶ, मा ँ िव᭠ ᭟ यवािसनी रा᭔ य िव᭫ विव᳒ालय, िमजाᭅपुर; और 
मुरादाबाद म᭛ डल, मुरादाबाद मᱶ उ᭜ तर ᮧदेश रा᭔ य िव᭫ विव᳒ालय, मुरादाबाद कᳱ ᭭ थापना का उपबधं करन े
हेतु पूवᲃ᭍ त अिधिनयम, मᱶ संशोधन ᳰकये जान ेका fofu'p; ᳰकया गया। 
 चंूᳰक रा᭔य िवधान म᭛डल सᮢ मᱶ नहᱭ था और पूवᲃᲦ fofu'p; को ᳰᮓयाि᭠वत करन ेके िलए तरु᭠त 
िवधायी कायᭅवाही कᳱ जानी आव᭫यक थी, अतः रा᭔यपाल ᳇ारा ᳰदनांक 08 नव᭥ बर,  2023 को उᱫर ᮧदेश 
रा᭔य fo'ofo|ky;  ) संशोधन (अ᭟यादेश,  2023  (उᱫर ᮧदशे अ᭟यादेश सं᭎या 18 सन् 2023) ᮧ᭎यािपत ᳰकया 
गया। 
 यह िवधेयक पूवᲃᲦ अ᭟यादेश को ᮧित᭭थािपत करने के िलए पुरः᭭थािपत ᳰकया जाता ह।ै 

 vkKk ls] 
 vrqy JhokLro] 
 izeq[k lfpoA 
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No. 601 (2)/LXXIX-V-1–2023-1-ka-20-2023 
 Dated Lucknow, December 8, 2023 

                                                                                                                                                                                                                                                      

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,  the 
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Rajya  
Vishwavidyalaya  (Sanshodhan) Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 21 of  2023) as 
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7, 2023. The Uccha 
Shiksha Anubhag-1 is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH  STATE UNIVERSITIES  (AMENDMENT) 

 ACT, 2023 
 (U.P. Act no. 21 of 2023) 

[As passed by the Uttar Pradesh Legislature] 
AN 
ACT 

further to amend the Uttar Pradesh State Universities Act, 1973. 

IT IS HEREBY enacted in the Seventy fourth Year of the Republic of India as 
follows:- 

 

1. (1) This Act may be called the Uttar Pradesh State Universities 
(Amendment) Act, 2023. 

Short title and 
commencement 

(2) It shall be deemed to have come into force with effect from November 8, 
2023. 

 

2. In section 4 of the Uttar Pradesh State Universities Act, 1973, (hereinafter 
referred to as the "principal Act"), in sub-section (1-A) after clause (k), the following 
clauses shall be inserted, namely:- 

"(l)  a University to be known as Maa Pateswari Devi State University, 
Balrampur;  

 (m) a University to be known as Maa Vindhyavasini State University, 
Mirzapur;  

(n)  a University to be known as Uttar Pradesh State University, 
Moradabad." 

Amendment of  

section 4 of  

President's Act 

 no. 10 of 1973 as 

amended  and  

re-enacted  by  

U.P. Act no. 29 of  

1974 

3. In section 50 of the principal Act, after sub-section (1-H), the following  
sub-sections shall be inserted, namely :- 

Amendment of  

section 50 

"(1-I) Until the First Statutes of Maa Pateswari Devi State University, 
Balrampur are made under this section, the Statutes of the University of  
Dr. Ram Manohar Lohiya Awadh University, Ayodhya as in force 
immediately before the establishment of the said University shall apply to it 
subject to such adaptations and modifications as the State Government may, by 
notification, provide.  

(1-J) Until the First Statutes of Maa Vindhyavasini State University, 
Mirzapur are made under this section, the Statutes of the University of 
Mahatma Gandhi Kashi Vidyapith, Varanasi, as in force immediately before 
the establishment of the said University shall apply to it subject to such 
adaptations and modifications as the State Government may, by notification, 
provide.  

(1-K) Until the First Statutes of Uttar Pradesh State University, 
Moradabad are made under this section, the Statutes of the Mahatma Jyotiba 
Phule Rohilkhand University, Bareilly, as in force immediately before the 
establishment of the said University shall apply to it subject to such 
adaptations and modifications as the State Government may, by notification, 
provide." 
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Amendment of 
section 52 

4. In section 52 of the principal Act, after sub-section (2-G) the  following  
sub-sections shall be inserted, namely :- 

 "(2-H) Until the First Ordinances of Maa Pateswari Devi State University, 
Balrampur are made under sub-section (2), the Ordinances of the Dr. Ram 
Manohar Lohiya Awadh University, Ayodhya, as in force immediately before 
the establishment of the said University, shall apply to it subject to such 
adaptations and modifications as the State Government may, by notification, 
provide.  

(2-I)  Until the First Ordinances of Maa Vindhyavasini State University, 
Mirzapur are made under sub-section (2), the Ordinances of the University of 
Mahatma Gandhi Kashi Vidyapith, Varanasi, as in force immediately before the 
establishment of the said University, shall apply to it subject to such adaptations 
and modifications as the State Government may, by notification, provide.  

(2-J) Until the First Ordinances of Uttar Pradesh State University, Moradabad 
are made under sub-section (2), the Ordinances of the Mahatma Jyotiba Phule 
Rohilkhand University, Bareilly, as in force immediately before the establishment 
of the said University, shall apply to it subject to such adaptations and 
modifications as the State Government may, by notification, provide." 

Amendment of 
Schedule 

5. In the Schedule to the principal Act,—  

 (a) for the entries appearing at serial no. 6, the following entries shall 
substituted, namely :-  

 "6 . Dr. Ram Manohar Lohiya Awadh University, Ayodhya -  

 (i)  Until the establishment of Maa 
Pateswari Devi State University, 
Balrampur.  

Districts of Ambedkar Nagar, 
Ayodhya, Bahraich, Barabanki, 
Gonda and Sultanpur.  

 (ii)  Upon the establishment of Maa 
Pateswari Devi State University, 
Balrampur.  

Districts of Ambedkar Nagar, 
Ayodhya, Barabanki, and 
Sultanpur ."  

 (b) for the entries appearing at serial no. 7, the following entries shall 
substituted, namely :-  

 "7. Mahatma Jyotiba Phule Rohilkhand University, Bareilly - 

 (i)  Until the establishment of Uttar 
Pradesh State University, 
Moradabad.  

Districts of Bareilly, Budaun, 
Pilibhit, Shahjahanpur, Moradabad, 
Bijnor, Amroha (Jyotiba Phule 
Nagar), Rampur and Sambhal. 

 (ii)  Upon the establishment of Uttar 
Pradesh State University, 
Moradabad.  

Districts of Bareilly, Budaun, 
Pilibhit, Shahjahanpur."  

 (c) for the entries appearing at serial no. 10, the following entries shall 
substituted, namely :-  

 "10.  Mahatma Gandhi Kashi Vidyapith, Varanasi - 

 (i)  Until the establishment of Maa 
Vindhyavasini State University, 
Mirzapur.  

Districts of Varanasi, Chandauli, 
Bhadohi (Sant Ravidas Nagar), 
Mirzapur, Sonbhadra  

 (ii)  Upon the establishment of Maa 
Vindhyavasini State University, 
Mirzapur.  

Districts of Varanasi, Chandauli."  
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(d) for the entries appearing at serial no. 13, the following entries shall 
substituted, namely :-  

 

"13. Siddharth University, Kapilvastu, Siddharth Nagar -   

(i)  Until the establishment of Maa 
Pateswari Devi State University, 
Balrampur.  

Districts of Balrampur, 
Shravasti, Basti, Sant Kabir  
Nagar, Maharajganj and 
Siddharth Nagar.  

 

(ii)  Upon the establishment of Maa 
Pateswari Devi State University, 
Balrampur.  

Districts of Basti, Sant Kabir 
Nagar, Maharajganj and 
Siddharth Nagar."  

 

(e) after serial no. 17, the following serial numbers and entries relating 
thereto shall column-wise be inserted, namely:-  

 

"18.  Maa Pateswari Devi State 
University, Balrampur.  

Bahraich, Gonda, Balrampur, 
Shravasti Districts.  

 

19.  Maa Vindhyavasini State 
University, Mirzapur.  

Mirzapur, Bhadohi (Sant 
Ravidas Nagar), Sonbhadra 
 Districts.  

 

20.  Uttar Pradesh State University, 
Moradabad.  

Amroha (Jyotiba Phule Nagar), 
 Bijnor, Moradabad,  Rampur, 
Sambhal Districts."  

 

6. (1) The State Government may, for the purpose of removing any difficulty in 

relation to the establishment of Maa Pateswari Devi State University, Balrampur, or Maa 

Vindhyavasini State University, Mirzapur, or Uttar Pradesh State University, Moradabad, 

by order published in the Gazette, direct that the provisions of the principal Act shall 

during such period, as may be specified in the order, have effect subject to such 

adaptations, whether by way of modification, addition or omission as it may deem to be 

necessary or expedient :  

Power to  

remove  

difficulties 

Provided that no such order shall be made after two years from the date of 

commencement of this Act .  

 

(2) Every order made under sub-section (1) shall be laid before both the Houses of 

the State Legislature , as soon as may be, after it is made.  

 

 

Repeal and 

saving 
7. (1) The Uttar Pradesh State Universities (Amendment) 

Ordinance, 2023 is hereby repealed. 

U.P. Ordinance 

no. 18 of 2023 

 (2) Notwithstanding such repeal, anything done or any action 

taken under the provisions of the principal Act as amended by the 

Ordinance referred to in sub-section (1) shall be deemed to have been 

done or taken under the corresponding provisions of the principal Act as 

amended by this Act as if the provisions of this Act were in force at all 

material times. 
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STATEMENT OF OBJECTS AND REASONS 
 

 The Uttar Pradesh State Universities Act, 1973  ) President's Act no. 10 of  1973( has been 
enacted to amend and consolidate the laws relating to certain Universities in the State of Uttar 
Pradesh. 
 The Government of Uttar Pradesh has set a vision of establishing one State University in 
each division to provide quality higher education. In pursuance of this goal, there was a need to 
establish one State University each in Devipatan division, Vindhyachal division and Moradabad 
division to ensure availability of higher education. 
 In view of the above, it was decided to amend the aforesaid Act to provide for the 
establishment Maa Pateshwari Devi State University, Balrampur in Devipatan division, Gonda; 
Maa Vindhyavasini State University, Mirzapur in Vindhyachal division, Mirzapur; and Uttar 
Pradesh State University, Moradabad in Moradabad division, Moradabad. 
 Since the State Legislature was not in session and immediate legislative action was 
necessary to implement the aforesaid decision, the Uttar Pradesh State Universities (Amendment) 
Ordinance, 2023 (U. P. Ordinance no. 18 of 2023 (was promulgated by the Governor on  
8th November, 2023. 

This Bill is introduced to replace the aforesaid Ordinance. 

 

 By order, 
 ATUL SRIVASTAVA, 
 Pramukh Sachiv. 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
ih0,l0;w0ih0&,0ih0 791 jkti=&2023&¼2264½&599 izfr;ka&¼dEI;wVj@Vh0@vkWQlsV½A 
ih0,l0;w0ih0&,0ih0 142 lk0 fo/kk;h&2023&¼2265½&300 izfr;ka&¼dEI;wVj@Vh0@vkWQlsV½A 



Øe-la[;k&135 jftLVªs'ku uEcj&,lå,låihå@,yå 
 MCywå@,uåihå&91@2014&16 

 ykblsUl Vw iksLV ,sV dUls'kuy jsV 

 

—
¼mŸkj çns'k vf/kfu;e½ 

 

&&&&&&& 

la[;k 340@79-fo-1&2024-1-d-16-2024 
y[kuÅ] 13 vxLr] 2024 

&&&&&& 

vf/klwpuk 

^^Hkkjr dk lafo/kku** ds vuqPNsn 200 ds v/khu jkT;iky us mRrj izns'k jkT; fo”ofo|ky; ¼la”k¨/ku½ 

fo/ks;d]  2024 ftlls mPp f”k{kk vuqHkkx&1 ç'kklfud :i ls lEcfU/kr gS] ij fnukad 12 vxLr] 2024 dks 

vuqefr iznku dh vkSj og mRrj izns'k vf/kfu;e la[;k 10 lu~ 2024 ds :i esa loZlk/kkj.k dh lwpukFkZ bl 

vf/klwpuk }kjk izdkf'kr fd;k tkrk gSA 

mRrj izns'k jkT; fo”ofo|ky; ¼la'k¨/ku½ vf/kfu;e] 2024 

¼mRrj çns”k vf/kfu;e la[;k 10 lu~ 2024½ 

[tSlk mRrj izns'k fo/kku e.My }kjk ikfjr gqvk] 

mRrj izns”k jkT; fo”ofo|ky; vf/kfu;e] 1973 dk vxzrj la”kks/ku djus ds fy;s 

vf/kfu;e 

Hkkjr x.kjkT; ds ipgRrjosa o’kZ esa ,rn~}kjk fuEufyf[kr vf/kfu;e cuk;k  
tkrk gS%& 

1&¼1½ ;g vf/kfu;e mRrj izns'k jkT; fo'ofo|ky; ¼la'kks/ku½ vf/kfu;e] 2024 

dgk tk,xkA 

¼2½ ;g fnukad 19 tqykbZ] 2024 ls izoR̀r gqvk le>k tk;sxkA  

laf{kIr uke vkSj 
izkjEHk 

Taniya
Highlight
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mRrj izns'k 

vf/kfu;e la[;k 

29 lu~ 1974 }kjk 

;Fkk la'kksf/kr vkSj 

iqu% vf/kfu;fer 

jk"Vªifr vf/kfu;e 

la[;k 10]  

lu~ 1973 dh  

/kkjk  4 dk 

la'kks/ku   

2&¼1½ mÙkj çns'k jkT; fo'ofo|ky; vf/kfu;e] 1973] ftls vkxs ^^ewy 
vf/kfu;e^^ dgk x;k gS] esa] /kkjk 4 dh mi /kkjk ¼1&d½ esa]& 

^^¼d½ [k.M ¼¥½ esa 'kCn] vkSj çrhd ^^egkjktk lqgsynso jkT; fo'ofo|ky;] 
vktex<+̂ ^ ds LFkku ij 'kCn vkSj çrhd ^^egkjktk lqgsynso fo'ofo|ky;] vktex<+̂ ^ 
j[k fn;s tk;saxs( 

¼[k½ [k.M ¼V½ esa 'kCn vkSj çrhd ^^jktk egsUæ çrki flag  jkT; fo'ofo|ky;] 
vyhx<+̂ ^ ds LFkku ij 'kCn vkSj çrhd ^^jktk egsUæ çrki flag fo'ofo|ky;] vyhx<+̂ ^ 
j[k fn;s tk;saxs( 

¼x½ [k.M ¼B½ esa 'kCn vkSj çrhd ^^e‚a ikVs'ojh nsoh jkT; fo'ofo|ky;] 
cyjkeiqj^^ ds LFkku ij 'kCn vkSj çrhd ^^e‚a ikVs'ojh fo'ofo|ky;] cyjkeiqj^^ j[k fn;s 
tk;saxs( 

¼?k½ [k.M ¼M½ esa 'kCn vkSj çrhd ^^e‚a foU/;okfluh jkT; fo'ofo|ky;] fetkZiqj^^ 
ds LFkku ij 'kCn vkSj çrhd ^^e‚a foU/;okfluh fo'ofo|ky;] fetkZiqj^^ j[k fn;s tk;saxs( 

¼³½ [k.M ¼<+½ esa 'kCn  vkSj çrhd ^^mÙkj çns'k jkT; fo'ofo|ky;] eqjknkckn^^ 
ds LFkku ij 'kCn vkSj çrhd ^^xq: tEHks'oj fo'ofo|ky;] eqjknkckn^^ j[k fn;s tk;saxsA^^ 

/kkjk 50 dk 

la'kks/ku 
3&¼1½ ewy vf/kfu;e dh /kkjk 50 esa]& 
^^¼d½ mi /kkjk ¼1&N½ esa] 'kCn vkSj çrhd ^^egkjktk lqgsynso jkT; 

fo'ofo|ky;] vktex<+̂ ^ ds LFkku ij 'kCn vkSj çrhd ^^egkjktk lqgsynso fo'ofo|ky;] 
vktex<+̂ ^ j[k fn;s tk;saxs( 

¼[k½ mi /kkjk ¼1&t½ esa] 'kCn vkSj çrhd ^^jktk egsUæ çrki flag  jkT; 
fo'ofo|ky;] vyhx<+̂ ^ ds LFkku ij 'kCn vkSj çrhd ^^jktk egsUæ çrki flag 
fo'ofo|ky;] vyhx<+̂ ^ j[k fn;s tk;saxs( 

¼x½ mi /kkjk ¼1&>½ esa] 'kCn vkSj çrhd ^^e‚a ikVs'ojh nsoh jkT; fo'ofo|ky;] 
cyjkeiqj^^ ds LFkku ij 'kCn vkSj çrhd ^^e‚a ikVs'ojh fo'ofo|ky;] cyjkeiqj^^ j[k fn;s 
tk;saxs( 

¼?k½ mi /kkjk ¼1&¥½ esa] 'kCn vkSj çrhd ^^e‚a foU/;okfluh jkT; fo'ofo|ky;] 
fetkZiqj^^ ds LFkku ij 'kCn  vkSj çrhd ^^e‚a foU/;okfluh fo'ofo|ky;] fetkZiqj^^ j[k 
fn;s tk;saxs( 

¼³½ mi /kkjk ¼1&V½ esa] 'kCn vkSj çrhd ^^mÙkj çns'k jkT; fo'ofo|ky;] 
eqjknkckn^^ ds LFkku ij 'kCn vkSj çrhd ^^xq: tEHks'oj fo'ofo|ky;] eqjknkckn^^ j[k 
fn;s tk;saxsA** 

/kkjk 52 dk 

la'kks/ku 
4&ewy vf/kfu;e dh /kkjk 52 esa] & 
¼d½ mi /kkjk ¼2&p½ esa] 'kCn vkSj çrhd ^^egkjktk lqgsynso jkT; fo'ofo|ky;] 

vktex<+̂ ^ ds LFkku ij 'kCn vkSj çrhd ^^egkjktk lqgsynso fo'ofo|ky;] vktex<+̂ ^ 
j[k fn;s tk;saxs( 

¼[k½ mi /kkjk ¼2&N½ esa] 'kCn vkSj çrhd ^^jktk egsUæ çrki flag  jkT; 
fo'ofo|ky;] vyhx<+̂ ^ ds LFkku ij 'kCn vkSj çrhd ^^jktk egsUæ çrki flag 
fo'ofo|ky;] vyhx<+̂ ^ j[k fn;s tk;saxs( 

¼x½ mi /kkjk ¼2&t½ esa] 'kCn vkSj çrhd ^^e‚a ikVs'ojh nsoh jkT; fo'ofo|ky;] 
cyjkeiqj^^ ds LFkku ij 'kCn vkSj çrhd ^^e‚a ikVs'ojh fo'ofo|ky;] cyjkeiqj^^ j[k fn;s 
tk;saxs( 

¼?k½ mi /kkjk ¼2&>½ esa] 'kCn vkSj çrhd ^^e‚a foU/;okfluh jkT; fo'ofo|ky;] 
fetkZiqj^^ ds LFkku ij 'kCn vkSj çrhd ^^e‚a foU/;okfluh fo'ofo|ky;] fetkZiqj^^ j[k fn;s 
tk;saxs( 

¼³½ mi /kkjk ¼2&¥½ esa] 'kCn vkSj çrhd ^^mÙkj çns'k jkT; fo'ofo|ky;] 
eqjknkckn^^ ds LFkku ij 'kCn vkSj çrhd ^^xq: tEHks'oj fo'ofo|ky;] eqjknkckn^^ j[k 
fn;s tk;saxsA 
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5&ewy vf/kfu;e dh vuqlwph esa] 'kCn vkSj çrhd ^^egkjktk lqgsynso jkT;  

fo'ofo|ky;] vktex<+̂ ^ ds LFkku ij 'kCn vkSj çrhd ^^egkjktk lqgsynso fo'ofo|ky;] 

vktex<+̂ ^] 'kCn vkSj çrhd ^^jktk egsUæ çrki flag jkT; fo'ofo|ky;] vyhx<+̂ ^ ds 

LFkku ij 'kCn  vkSj çrhd ^^jktk egsUæ çrki flag fo'ofo|ky;] vyhx<+̂ ^] 'kCn vkSj 

çrhd ^^e‚a ikVs'ojh nsoh jkT; fo'ofo|ky;] cyjkeiqj^^ ds LFkku ij 'kCn vkSj çrhd ^^e‚a 

ikVs'ojh fo'ofo|ky;] cyjkeiqj^^] 'kCn  vkSj çrhd ^^e‚a foU/;okfluh jkT; fo'ofo|ky;] 

fetkZiqj^^ ds LFkku ij 'kCn vkSj çrhd ^^e‚a foU/;okfluh fo'ofo|ky;] fetkZiqj^^ vkSj 'kCn 

vkSj çrhd ^^mÙkj çns'k jkT; fo'ofo|ky;] eqjknkckn^^ ds LFkku ij 'kCn vkSj çrhd 

^^xq: tEHks'oj fo'ofo|ky;] eqjknkckn^^ j[k fn;s tk;saxsA 

vuqlwph dk 

la'kks/ku 

fujlu vkSj O;kof̀Rr 6&¼1½ mRrj izns'k jkT; fo'ofo|ky; ¼la'kks/ku½ v/;kns'k] 
2024 ,rn~}kjk fujflr fd;k tkrk gSA 

  ¼2½ ,sls fujlu ds gksrs gq, Hkh mi-/kkjk ¼1½ esa fufnZ"V 
v/;kns'k }kjk ;Fkkla'kksf/kr ewy vf/kfu;e ds mica/kksa ds v/khu dr̀ 
dksbZ dk;Z ;k dh xbZ dksbZ dk;Zokgh] bl vf/kfu;e }kjk ;Fkkla'kksf/kr 
ewy vf/kfu;e ds lg izR;FkhZ mica/kksa ds v/khu dr̀ ;k dh x;h le>h 
tk;sxh ekuksa bl vf/kfu;e ds mica/k lHkh lkjoku le;ksa esa izoR̀r FksA 

mRrj izns'k 
v/;kns'k la[;k 12 
lu~ 2024 

 

mRrj izns'k esa dfri; fo'ofo|ky;ksa ls lEcfU/kr fof/k;ksa dks la'kksf/kr vkSj lesfdr djus ds fy, 
mRrj izns'k jkT; fo'ofo|ky; vf/kfu;e] 1973 ¼jk"Vªifr vf/kfu;e la[;k 10 lu~ 1973½ vf/kfu;fer fd;k 
x;k gSA 

xq.koRrkiw.kZ mPp f'k{kk iznku fd, tkus gsrq mRrj izns'k ljdkj us izR;sd e.My esa ,d jkT; 
fo'ofo|ky; LFkkfir fd, tkus dk y{; fu/kkZfjr fd;k gSaA bl y{; ds vuqlj.k esa nsohikVu e.My] 
foU/;kpy e.My ,oa eqjknkckn e.My esa ,d&,d fo'ofo|ky; LFkkfir fd;k tk pqdk gSA ftyk eqjknkckn esa 
xq: tEHks'oj th dk izkphu efUnj fLFkr gS rFkk xq: tEHks'oj th ds izfr tulkekU; dh vVwV J)k gSA 

mi;qZDr ds n`f"Vxr eqjknkckn ftyk esa LFkkfir mRrj izns'k jkT; fo'ofo|ky;] eqjknkckn dk uke 
xq: tEHks'oj fo'ofo|ky; fd, tkus rFkk blh izdkj egkjktk lqgsynso jkT; fo'ofo|ky;] vktex<+] ek¡ 
foU/;okfluh jkT; fo'ofo|ky;] fetkZiqj] ek¡ ikVs'ojh jkT; fo'ofo|ky;] cyjkeiqj ,oa jktk egsUnz izrki flag 
jkT; fo'ofo|ky;] vyhx<+ dk uke Øe'k% egkjktk lqgsynso fo'ofo|ky;] vktex<+] ek¡ foU/;okfluh 
fo'ofo|ky;] fetkZiqj] ek¡ ikVs'ojh fo'ofo|ky;] cyjkeiqj ,oa jktk egsUnz izrki flag fo'ofo|ky;] vyhx<+ 
djus gsrq iwoksZDr vf/kfu;e esa la'kks/ku fd, tkus dk fofu'p; fd;k x;kA 

pwafd jkT; fo/kku e.My l= esa ugha Fkk vkSj iwoksZDr fofu'p; dks fØ;kfUor djus ds fy;s rqjUr 
fo/kk;h dk;Zokgh dh tkuh vko';d Fkh vr% jkT;iky }kjk fnukad 19 tqykbZ] 2024 dks mRrj izns'k jkT; 
fo'ofo|ky; ¼la'kks/ku½ v/;kns'k] 2024 ¼mRrj izns'k v/;kns'k la[;k 12 lu~ 2024½ iz[;kfir fd;k x;kA 

;g fo/ks;d iwoksZDr v/;kns'k dks izfrLFkkfir djus ds fy;s iqj%LFkkfir fd;k tkrk gSA 

 

  

 vkKk ls] 

 vrqy JhokLro] 
 izeq[k lfpoA 
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No. 340(2)/LXXIX-V-1–2024-1-ka-16-2024 

 Dated Lucknow, August 13, 2024 
                                                                                                                                                                                                                                                  

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,  the 

Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Rajya 

Vishwavidyalay (Sanshodhan) Adhiniyam, 2024 (Uttar Pradesh Adhiniyam Sankhya 10 of 2024) as passed 

by the Uttar Pradesh Legislature and assented to by the Governor on August 12, 2024. The Uccha Shiksha 

Anubhag-1  is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH STATE UNIVERSITIES  (AMENDMENT ) ACT, 2024 

(U.P. ACT No. 10 Of  2024) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh State  Universities Act, 1973. 

IT  IS  HEREBY enacted in the Seventy-fifth year of the Republic of India as follows:– 

Short title and 
commencement 

 1. (1) This Act may be called the Uttar Pradesh State Universities (Amendment) 
Act, 2024.    

 (2) It shall be deemed to have come into force with effect from the  19th day of  
July, 2024. 

Amendment of 
section 4 of 
President’s Act 
no. 10 of 1973 as 
amended and re-
enacted by U.P. 
Act no. 29 of 
1974   

2. (1) In the Uttar Pradesh State Universities Act, 1973 hereinafter referred to as 
the "principal Act", in sub-section (1-A) of section 4,- 

"(a) In clause (j), for the words and symbol "Maharaja Suhel Dev State 
University, Azamgarh", the words and symbol "Maharaja Suhel Dev University, 
Azamgarh" shall be substituted. 

(b)  In clause (k), for the words and symbol "Raja Mahendra Pratap Singh 
State University, Aligarh", the  words and symbol "Raja Mahendra Pratap Singh 
University, Aligarh" shall be substituted. 

(c)  In clause (l), for the words and symbol "Maa Pateshwari Devi State 
University, Balrampur", the words and symbol "Maa Pateshwari  University, 
Balrampur" shall be substituted. 

(d)  In clause (m), for the words and symbol "Maa Vindhyavasini State 
University, Mirzapur", the words and symbol "Maa Vindhyavasini University, 
Mirzapur" shall be substituted. 

(e)  In clause (n), for the words and symbol "Uttar Pradesh State 
University, Moradabad", the words and symbol "Guru Jambheswar University, 
Moradabad" shall be substituted." 

Amendment of 
Section 50  

3. (1) In section 50 of the principal Act,- 
"(a) In sub-section (1-G), for the words and symbol "Maharaja Suhel Dev 

State University, Azamgarh", the words and symbol "Maharaja Suhel Dev 
University, Azamgarh" shall be substituted. 

(b) In sub-section (1-H), for the words and symbol "Raja Mahendra Pratap 
Singh State University, Aligarh", the words and symbol "Raja Mahendra Pratap 
Singh University, Aligarh" shall be substituted. 

(c) In sub-section (1-I), for the words and symbol "Maa Pateshwari Devi 
State University, Balrampur",  the words and symbol "Maa Pateshwari 
University, Balrampur" shall be substituted. 

(d) In sub-section (1-J), for the words and symbol "Maa Vindhyavasini 
State University, Mirzapur", the words and symbol "Maa Vindhyavasini 
University, Mirzapur" shall be substituted. 

(e) In sub-section (1-K), for the words and symbol "Uttar Pradesh State 
University, Moradabad", the words and symbol "Guru Jambheswar University, 
Moradabad" shall be substituted." 
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4. (1)  In section 52 of the principal Act,- 

"(a) In sub-section (2-F), for the words and symbol "Maharaja Suhel Dev 

State University, Azamgarh",  the words and symbol "Maharaja Suhel Dev 

University, Azamgarh"  shall be substituted. 

(b) In sub-section (2-G), for the words and symbol "Raja Mahendra Pratap 

Singh State University, Aligarh", the words and symbol "Raja Mahendra Pratap 

Singh University, Aligarh"  shall be substituted. 

(c) In sub-section (2-H), for the words and symbol "Maa Pateshwari Devi 

State University, Balrampur",  the words and symbol "Maa Pateshwari 

University, Balrampur"  shall be substituted. 

(d) In sub-section (2-I), for the words and symbol "Maa Vindhyavasini 

State University, Mirzapur", the words and symbol "Maa Vindhyavasini 

University, Mirzapur"  shall be substituted. 

(e) In sub-section (2-J), for the words and symbol "Uttar Pradesh State 

University, Moradabad", the words and symbol "Guru Jambheswar University, 

Moradabad"  shall be substituted." 

Amendment of 
Section 52 

5. In the Schedule to the principal Act, for the words and symbol,  
"Maharaja Suhel Dev State University, Azamgarh",  the words and symbol "Maharaja 

Suhel Dev University, Azamgarh", "Raja Mahendra Pratap Singh State University, 

Aligarh", the words and symbol "Raja Mahendra Pratap Singh University, Aligarh", "Maa 

Pateshwari Devi State University, Balrampur", the words and symbol "Maa Pateshwari 

University, Balrampur", "Maa Vindhyavasini State University, Mirzapur", the words and 

symbol "Maa Vindhyavasini University, Mirzapur" and "Uttar Pradesh State University, 

Moradabad", the words and symbol "Guru Jambheshwar University, Moradabad" shall be 

substituted. 

Amendment  of 
Schedule 

Repeal and saving 6. (1) The Uttar Pradesh State Universities (Amendment) 

Ordinance, 2024 is hereby repealed. 

U.P.Ordinance 
no. 12 of 2024 

 (2) Notwithstanding such repeal, anything done or any action 

taken under the provisions of the principal Act as amended by the 

Ordinance referred to in sub-section (1) shall be deemed to have been 

done or taken under the corresponding provisions of the principal Act as 

amended by this Act as if the provisions of this Act were in force at all 

material times. 

 

 

——— 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh State Universities Act, 1973 (President’s Act no. 10 of 1973) has been enacted 

to amend and consolidate the laws related to certain universities in Uttar Pradesh. 

To provide quality higher education, the Uttar Pradesh Government has set the goal of 

establishing a State University in each division. In pursuit of this goal, one University each has been 

established in  Devipatan Division, Vindhyachal  Division and Moradabad Division. An ancient Temple 

of Guru Jambheshwar Ji is located in Moradabad district and the general public has unwavering faith in 

Guru Jambheshwar Ji In view of the above, it was decided to amend the aforesaid Act to rename the Uttar 

Pradesh State University, Moradabad, established in Moradabad district as Guru Jambheshwar University 
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and similarly to rename Maharaja Suheldev State University, Azamgarh, Maa Vindhyavasini State 

University, Mirzapur, Maa Pateshwari State University, Balrampur and Raja Mahendra Pratap Singh 

State University, Aligarh as Maharaja Suheldev University, Azamgarh, Maa Vindhyavasini University, 

Mirzapur, Maa Pateshwari University, Balrampur and Raja Mahendra Pratap Singh University, Aligarh 

respectively. 

Since the State Legislature was not in session and immediate legislative action was required to 

implement the aforesaid decision, the Uttar Pradesh State Universities (Amendment) Ordinance, 2024 

(U.P. Ordinance no. 12 of 2024) was promulgated by the Governor on 19-07-2024. 

This Bill is introduced to replace the aforesaid Ordinance.
 

 

  

 By order,  

 ATUL SRIVASTAVA, 

 Pramukh Sachiv.
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